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LEGISLATIVE ASSEMBLY. 
Tuesday, 4th F,"ruary, 1986. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in 
the Chair. 

MEMBER SWORN. 

Sir Darcy Lindsay, Kt., C.B.E., M.L.A. (Bengal: European). 

QUESTIONS .AND ANSWERS. 

LEVY 01' EXOISE DUTY ON P .ALMYRA. SUGAR •. 

1. *PancUt ltrlshna Kant Jlalaviya: (a) What duty under s.ub-
section (1) of Act XIV of 1934 h.LS been fixed by the Governor General 
in Council on palmyra sugar? . 

(b) Has any enquiry been mNde about the production of Palmyra 
sugar and, if 80, what is the result of the. enquiry? 

(c) Are Government aware th:tt five lakh mannds of Palmyra sugar 
is annually manufactured in Madras Presidency? 

(d) Why has no excise duty Leen levied se far? 
(e) Are Government prepared to sec that this loss of revenue is stopped 

immediately? 

Mr. A.. B. Lloyd: (a) None. 
(c) The average annual production in the Madras Presidency during 

recent years is understood to be between two and three hundred thousand 
maunds. 

(b), (d) and (e). An enquiry was made last yet-,r. The Governments 
concerned were of opinion that the imposition of an excise duty on 
palmyra sugar would probably result in the extinction of the industry 
and this would throw 81 large number of workers out of employment. The 
positIon will be reviewed when figures of production during 1935 become 
available. 

Ill. Lalchand :Ravalrai: May I know if there are any other u~ar 
,factories which do not pay this excise duty? 

Mr. A.. B. Lloyd: Yes, Sir. If a re er~nee is made to the Act, it will 
be seen that smaller factories are exempted. 

Mr. Lalchand :Ravalral: May I know if these palmyra sugar factories 
are Indian concerns, or are they any other? . 

( 9 ) " 
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Kr. A.. E. Lloyd: To the best of my belief, they are Indian concerns. 

Kr. Lalchand lfavalrai: Axe there any other factories which are not 
being charged this excise duty which are a~o Indian? 

Mr. A. H. Lloyd: To the best of my belief, they are all Indian. In 
the ordinary course of events, all, of what I may call cottage industries, 
are very naturally Indian. 

t2. * ' 
DUMPING OF WINDOW GLASSES BY JAPAN. 

3. *Pandit Krishna Kant Kalaviya: (a) Has the attention of 
Government been drawn to the extracts from the Report of the 
Director of Industries, United Provinces, published in the Leader of 
December 22nd, 1934, regarding the "dumping" by Japan of window 
glasses in thIS country? 

(b) Are Government aware of ~ fact that window glasses are mane 
at Bahjoi, which is said to 1--e the only window glass manufacturing 
factory in Asia, excepting Japan? 

(c) Are Government prepared to take steps to save this Indian industry 
from Japanese competition? 

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). Yes, Sir, 
put Government have no reason to believe that J apau is dumping. 

(c) The Honourable Member's attention is dkected to the decisions of 
Government contained in paragraphs 3 and 4 of the Government of India, 
Department of Commerce, Resolution No. 458-T(14), dated the 22nd June, 
1935. These decisions were taken after full consideration of all the rele-
vant factors. 

Mr. Lalchand lfav&lrai: May I know if there is any tariff bar or tariff 
wall against Japan in the matter of importation of glass? 

The Honourable Sir Muhammad Zafrullah Khan: There are duties. 

Mr. Lalchand lfavalrai: Are there any duties to protect the Indian 
glass factories? 

The Honourable Sir Muhammad Zafrullah Khan: The decision of the 
Government with regard to the protection of the glass industry is con-
tained in the Resolution to which I have already referred. 

Mr. Lalchand lIlavalrai: Will the onour~ le Member please enlighten 
, me ~ ou  the Resolution? 

The Honourable Sir Muhammad Zatrullah Khan: With your permission, 
Sir, I shall read out the ResQ1ution: 

"In response to the repre~en a ion8 of cel'tmn I(lass manufacturers in Indi'\ tbe 
novernIQent of India in their Resolution in th" Department of Commerce, No, 45B-T(2). 

; dated the· 20th October, 1931, refl\l"red to the T"riff BO 1.r~ for examination t}Jt' daim of 

tWithdrawn 1:y th ~e ~ioper., 
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the indigenous Glass: Industry for Pl"o E' ~on. The. terD18 o~ reference di!ected that 
the Tariff ,Board should be guided by the pl'1n(,IT.'Jes laId down II!- the Resolutl,!n adopW!l 
by the Legislative Assembly on February 16, 1923, and that It should con81der: 

(1) Whether. the on~i io~  lai~ dcwn in the aepor~ of the Indian l i ~l 
Commission were satIsfied In the cas(' of the mdustry and to what extent, If 
any, and in respect of \\' hat artides or class or description of articles 
protection should be afforded; 

(2) In what form and for what peritJd protection, if any, should be given; and 
(3) How it.s recommendations, if any, wouid affect other industries. 

2 The Report of the Tariff Boa.rd, which is published today for general information, 
o~  that the G'lass Industry has a wide gecgraphical distribution in India and that 

there are as marked differences in the nature of its products and in the metbods of 
their manufacture as in its location. But wllatever differences may exist in these 
respects, the Report makes it clear ~  all rnn ~  of the industry a~e a common 
need for the same raw materials. In Cl:Jllpter II of Its Report t.he Board, In accordance 
with its terms of reference has investigated the natural advantages possessed by the 
industry with a view to d~ erminin  whether it satisfies 't.he first condition prescribed 
by the Indian Fiscal Commission an.d in particular it has examined the. resourcas ~ 

~ industry in re pe ~ of I"a~ matenals. Of. these. by .far the two most Im~or an  are 
silIca and soda ash, and whIle the Bo~rd I~ of opInion that ample supplIes of the 
former in the form of sand of sufficiently !,"Uod quality are available, it has found 
that satisfactory sources of soda ash are not yet in existence in India and' that the 
industry is dependent on imported suppEp.s. The Board does not, however, consider 
that this fact in itself invalidates the claim {.)r prot6ction and it finds that the first 
of the conditions prescribed by the Fiscal Commission is satisfied. 

3. ThE' Government of India regret that they are unable to accept this finding. They 
are of the opinion that tbe absence of indigenous supplies of a raw material which .i,n 
the United Provinces, where the 'Jlass Industry is to a great extent concentrated. 
represents 70·75 per cent. of the total ('ost of materials and which even Irt ports df 
entry represents 30-45 per cent. of that o~ , on ~i u e  a disadvantage to the industry 
which cannot possibly be balanced by any advantages which it possesses in other 
respects. The Government of India are unable to distingnish the present case from 
that of the n,anufacture of electric wires :lnd ('ltbles in which the Tariff Board itseH 
held that the absence of indigenous supplies of copper was a fatal obStacle to the 
grant of protection. 

4. At the time.'when its Report was written, however, the Tariff Board expressed 
the opinion that. supplies of soda. ash wvuld In the immediate future be available in this 
country. The Government of India ~re thereiore reluctanf, to reject the claim of the 
industry for protection nntil it bad been ascertained whether or not the anticipations 
of the Board were likely 'to be fulfilled. Enqniry has, however, shown that the Board 
was unduly opt.imistic. and that no ad~ua e source of Indian soda ash has yet been 
developed. It IS pOSSIble, however, .l~  a !' '~  source of supply may be available 
within the next few years at Khewra and the Government of India do not propose 
to take a final decision on the claim for pro ~~ ion until the possibilities of this new 
source have been more fully explored. 

5. There are a number of other ma ~er  in rEspect of which the Government of 
India are unable o.~ ep , the Tari .il~ \l"l'  conclusions, ~  as they do not propoae 
to take a final deCISIon a';, present, lt n unnecessary to dISCUSS these now. In the 
meantime, until such final decision can he taken, the Government of India have decided 
to afford the l~  ma!lnfacturing industl·Y. a certain measure of relief by way of 
rebate of the du'.y on Imported soda 3sh. rhe proposed procedure fop granting this 
rebate is as follows : . ' 
. 'Yhen a Collector of Customs is satisfied that any consignment. or part of a 
on l ~en  of soda ash imported at his 1,0rt hs ~ee, supplied, after the date of .this 

ResolutIon, to a glass manufacturer for use, WIthIn a reascnableperiod in the 
manufacture of glass, he will on the requeSt of the impOrter pal' 'to the laB '~manu aC'
turer a refund of the entire duty in tJJe case tlf soda ash of British or colonial' origin 
and of ~e e e ~ over 10 per cent. ad valorem in the case of other soda ash. Tlul 
refund wIll be paId by cheque''to the manufacturer or his authorized agent. . 

This onee io~ will ~on inue for thrcll. e~r  ~ ~ e end of' wliieh period, if it 
appears that a pnma faCie case for protectIon t,ben eXISts, r. further reference WIll be 
made to the Tariff Board." - . 

PaDdit Lakshmi ][anta J[altra: May I know if Government. have 
. adopted any measure for the protection of the glass. fndustry 'in 'india'? 

A2 

~ ........ 
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Mr. President (The Honourable. Sir Abdur Rahim); Order, order. The 
Chair cannot allow any further discussion. 

TRAINING OF INDIANS IN GLASS TECHNOLOGY. 

4. *Pandit Krishna Kant MaIaviya: (a) Has the attention of 
Government been drawn to the recommendation in the Tariff Board's 
report on the Indian Glass Industry, relating to t.he need for facilities 
for research sDd traimng in glass technology and to the difficulties ex-
perienced by the glal;s manufacturers in tius ~oun r'  owing to lack of 
adequate provil'ion for the invcstig&tion cf scientific problems connected 
with the industry and for the training of Indians for the posts of 
managers aI1d scientifiClssistants? 

(b) What is the attitude of Gevernment towards the scheme sug-
gested by the Tariff Board, regll.r-dinb the establishment of a depart-
ment of glass technology at the Harcourt Bntler Technological Institute 
at Cawnpore, for the training of young men desirous of qualifying them-
selves for responsible positions in glass factories? 

The Honourable Sir !'rank Boyce: (a) Yes. 
(b) As the Government of India were not satisfied with the claim of 

the industry for protection and 80'S Technical Education is in any case Ii 
provincial transferred subject, they have not accepted the recommendation 
in question. The question of glass research has, however, engaged the 
attention of the Advisory Council for Industrial Intelligence and Research, 
and certain investigations relating to the glass industry are- in progress in 
the Bureau of Industrial Intelligence and Research. 

:MANuFACTURE OF ARTICLES BY ELECTRICITY. 

5. *Pandit ~i na Kant Kalaviya: Wit,h the rapid progress that 
is being made in the electrification o~ the cC'untry, have Government con-
sidered the question of encouraging ~ establishment in India of major 
industries that will be able to manufacture articles in the electrical line 
for tl.le requirements of the Railway and Military Departments? 

The Honourable Sir !'rank Noyce: I invite the ~ en ,ion of the Honour-
able Member to the rules for the supply of 8rlicles required for the public 
service, a copy of which is available in the Library of the House. Thebe 
rules offer encouragement to the establishment of industries in India and 
permit the grant of price preferences in certain ir um~ an e . 

The Indian Stores Depfl!'tment encourages the development of factories 
manufacturing electrical materials in India by placing orders with them 
on behalf of the State Railways, the Army and other indenting autliorities, 
and factories manufacturing the following articles of electrical equipment 
have been encouraged in this way: 

(1) Porcelain insulators 
(2) Copper conductors 

, 
(3) Electric wires and cables 
(4) Electric fans 
/'5) Electric lamps 
(6) Electric lighting fittings, and 

, t 7J Primary cells. 
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lIr. L&lchand lIav&1ral: I understood the Honoura.ble Member to say 
that all electrical articles are not being produced in India and there are 
some that are being I!ent for. If that is SO, is there- any arrangement 
made for the training of any manufacturers so that they can produce 
everything? Now that we have got electrical business to such a 
large extent, why should not such opportunities be created by Govern-
ment? 

lIr. President (The Honourable Sir Abdur Rahim): That is arguing 
the question. 

Emu.NCEMENT 011' DUTY ON JAPANESE BOT'l'LES AND PmALs. 

6. *Pandit Krlsbna Kant ](al&vtya: (a) Will Government be 
plehsed to state if the Rupee- Yen exchange has come down from 120 to 
77. or near about? 

(b) Is there a specific provision in the Indo-.Japanese Trade Conven-
tion, giving freedom to the Government 01 India to counteract the 
adverse effect of the fall of Yen on an Indian industry? 

(c) Do Government propose to take !\dvantage of this provision and 
enhance the duty on Japanese bettles and ph:ials to save the Indian 
industry from the cut-throat competition of Japan? 

(d) Are Government aware that in the case of bottles, c. i. f. price 
of 16 oz. tincturp. bottles from Japan is Rs. 9 per gross, against the cost 
of t.he Indian manufacturer of Rs. 15-12-2 per gross? 

(e) Are Government aware that the present c. i. f. price of Japanese 
4 oz. phials is Rs. 2-12-0 per gross, while the cost of manufacturing such 
phials to an Indian factory is Rs. 4-13·0 per gross? 

(f) Is it a fact that these facts were brought to light by the Chamber of 
Commerce, United Provinces, and do Government propose to reconsider 
their attitude towards 11he Glass Industry and afford it some protection in 
order that it may at least exist? 

The Honourable Sir Muhammad Z&frullah ][han: (a), (b) and (e). The 
present rate of exchange is about Rs. 77, per 100 Yen. The Goven]ment 
of India have the right under Article 3 of the Indo-Japanese Trade Con-
vention to impose such special customs duties on Ja'Panese goods as may 
be found necessary to correct the effects of any variation of the Rupee-
Yen exchange rate after December 31st, 1933, but, as there have been no 
serious variations in that rate since that date, Government do not consi· 
der any 8'Ction necessary. 

. (d), (e) and (f). The Honourable Member's attention is directed to the 
Government of India, Department of Commerce, Resolution No. 458-T(14), 
dated the 22nd June, 1935. The decisions contained therein were arrived 
at after taking into consideration all the relevant fsctors. 

SHIPS OJ!' THE ASIATIC STEAM NAVIGA'l\ON COMPANY, LnfiTED. 

7. *Pandit Krishna Kant lIalaviya: (8) Are Government aware that the 
Asiatic Steam Naviaation Co., Ltd .. has 16 ship;;, 15 of which arE!' cargo 
steamers and one Cl~rrie  possengers also? . 
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(b) Are Government aware that before the duty WtlS impo ~d on foreig.1l 
sugar, the ships of the Company brought more than 50 per en~. of the 
foreign sugar to this oun r~', but since the time the duty has been 1mposed, 
·these ships run mostly on Indian coast? 

(c) Is it a fact that the passenger-cargo shio runs under Government 
contract and takes mails and convicts from India and Burma to Andamutts 
and vice verBa? 

(d) Is it a fact that ships of this Company, when commissioned. 
ha.ve four officers on the exec uti VP. side of the crew. which means that 
the 16 shipa ~u  lu,ve .. ·04 o i e1'8~ hut actually 80 men have to be 
employed in order that ·extra men might talte the place of men who are 

·jD " iek,.Ba .!~'or on::leave? 
.:i ; 

, \ ,':. ··,.;',r -
The :Honourable Sir Xuhammad Zafrullah Khan: (a) As far as Govern-

ment are :8W&re. the Company has 18 vessels of which two carry passen. 
gers. 

(b) and (d). Government have no information 

(c) Yes, the S.S. "M~ ara a". 

EMPLOnt:ENT' AND TRAINING OF INDIANS BY SHIPPING COMPANIES. 

~. *P&Ddtt Xrlsbna Kant Jlalaviya': I,a) Is it a fact that\ the 
,Indian Mercantile Murine Training ship WilS !ltnrted by Government in 
1927 in order to train Indian yc,uth£· to become executive officers on 
Merchant ships? 

. (b) Do Government propose to instruct ·the shipping companies which 
receive their patronage that they should train the Dufferin Cadets and 
offer them posts of executive officers, when they have duly qualified them-
selves for the job? 

(c) Is it a fact that the Asiutie Steam Navigation Company took two 
Dufferin Cadets of the first batch a,:cl they are now serving as third Mates 
on two ships of the Company? 

(d) Is it. a fact that this Company took two Dufferin Cadets irom 
the second hatch, Rnd that these ~ o clldets finished their period of train-
ing and obtained the second Mates Certificnt·es in order that they may 
pe employed as Offi(:eril, but the Company told them that it could not 
nmploy them owing to the reduetion of t-onnage? 

(e) Are Government aware that the Asiatic Steam Naviaation Co. 
brings out men from Britain under an agreement by which th: men a ~ 
to serve hur years at a stretch out-East, after which they are given six 
months' le3ve on f';lll. pay in Britain, and generally phis agreement is 
rene~ed as SOon as 1t .1S omp~e ed and the men come back to rejoin the 
serv1<!eas soon as therr leave 1S over, and that there is no chance of the 
employment in the near future of· Dufferin Cadets whom the Company 
has itself trained? • 
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(f) r~ .Government aVi--are that this C?o.mpany also trains Anglo-Indians 
and domICIled European youths, who JOIn the Company as indentured 
aP r~n i e , and these youths are employed ~  soon as theil' period of 
tramIng IS over? . . 

(g) Is it a fact that in :3pite of the Duffet:in Cadets ~ ~m in  to join 
this Company as apprentices, this Company never takes more t;han two 
Dufl'erin Cadets, under the plen that they. only willh to train as many 
cadets as they can safely employ? Is it a fact that th!lY do not employ 
them and at the same time take more than four Domiciled European or' 
Anglo-Indian youths for training every year? 

(h) Do Government propose 1':> take any . ~p  to see that Dufferin 
. Cndets get trnining lind 'Ire employed b.v thi!; COinpan,v? 

(i) Are Government aware of the fact that. ez-Dufferin Cadets trained 
by this Company itself have no chance of being appointed before two or 
three years. when om~ e~mmunder  of the shIps are expected to retire? 

(j)Is it a fact that 4uring the years 1931-32-33 the number of Dufferin 
Cadeh; taken for trllining by the Asiatic Steam Navigation Cllmpany \\'as 
five whereas the Sdndia Hteam Navigation Co. took 19 Cadets? 

The Honourable Sir Muhammad Zafrullah Xhan: (a) Yes. 
(b) and (h). It is not within the pc-wars of Government to issue instruc-

tions to shipping companies regard;ng whom they should appoiilt as 
officers, but the influence of Government has been constantly used to ex-
tend the ctpportunities of employment of .ex- "Dufferin" cadets. 

(c) Yes, the Company engaged two e.x-"Dufferin" cadets frem the first 
. batch a's officers, but Government are not aware whether they are still 

:'n the service of the Company. • 

(d) Yes, the Company took two cx-"Dufl'erin" cadetF; from the second 
batch also who have completed their training and ebtained their Second 
Mate's Certificates. Government understand that neither of these cadets 
has been employed by the Company. 

(e), (f) and (i). Government have no authentic informaliion in rega.rcl 
to these matters. 

(g) The Company have not so far. taken more ~I! two ex-"Dufferin" 
ade ~ a year as apprentices and nave not been able to employ all of 

them as officers. Go-rernment are not aware whether they take other 
Domiciled European or Anglo-Indian youths for traJ.!llTJ.g every year. 

m While the first }'inal Pa in ~ou . Examination of the "Dufferin" 
took place in June, 1930, the Exammat!On for the second batch was held 
in December 1931, with the result that the cadets passing out in 1981 
were actually placed with the Shipring Companies for training ~ 1;)32. 
The frst three batches of 6x-"Dufferin" cadets were thus placed . wIth the 
Shipping Companies in the years 1~ , 1932 and l i~ and durmg. ~,~e 
years the numbers of such cadets ~ak~n ~l ~e ASIatIC Steam. N 1 a ~~~ 

, Company and the Scmdia Steam NavIgailOn Company were D and --, 
respectively. 

Kr. Lalchmd .av·alral: With regard to clause (d), may I lylow whe-
ther these two Mates who got certificates were not taken beca.use of the 
reduction in tonnage? 
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The Honourable Sir Muhammad Z&trull&h ltha.n: I have no informa· 
tion. . 

Sir Mubammad Yakub: Are Govermpent aware that the Governing 
Body of the "Dufierin" is not satisfied with the ~rran emen  for the 
employment of their ca.dets. and that ~ e a ra l~n for the cadets to 
join the "Dufferin" is becoming less and le~  ~ er  day ~n ,)account of 
the treatment which is meted out by the shlppmg compames. 

The HonourAble Sir Muhammad Zafrullab Khan: If by " rea ~en  
m,eted out by the shipping companies" is meant that a larger number of 
them have not been employed, it is correct tha.t as a larger number of 
ex·"DlIfferin" cadets ·have 'not found employment, it might, to some 
extent, have discouraged youngsters from taking up that career? .. -

Sir Muhammad, Yakub: Will Government consider whether the con-
cessions which are granted by the Government of India to the different 
shipping companies should not be withdrawn if they do not follow the in. 
I:'tructions of Government in the matter of taking more cadets from the 
"Dufferin' '? 

The Honourable Sir Muhammad, Zafrullah Khan: If the Honourable 
:Member ""ill point out those concessions to me,-not neceRsnril:v on the 
floor of the House,-I shall certainly be very glad to look into them . 

• 
1Ir. S. Satyamurti: Is it a fact that only the British India Steam 

Navigation Company have so far taken four trained officers having Second 
Mates' certificates on their staff, and that none of the other shipping com-
panies has employed a single Indian cadet trained in the .. Dufferin .. ? 

The Honourable Sir Muhammad Zafr1111&h Khan: I think I shall re-
quire notice of that question. 

Kr. S. SatyamUlti: Can the Honourable Member give any informa-
tion to thiR House as to how many of these officers raim~d in the 
"Dufferin", since it was started, are now employed as officers in ships 
plying between India and other cOlVltries or on the coast? 

The Honourable Sir Muhammad ZafnIllah Khan: I could not give the 
information immediately, but if notice is given to that effect, I shall col-
lect and place the information before the Rouse. 

EMPLOYMENT OF DUFFERIN CADETS ON TJ;lE SHIPS OF THE ASIATIO STEAK 
NAVlGATlON CoKPANY, LDrIlTED. 

9. *Pandit Xrishna. Kant IIalaviya: (a) Is it a fact that during 
1934-35, the Scindia Steam Navigation Co. took 12 cadets for training 
and the Asiatic Steam Navig!l.t\on Company only foul', out of which t)ne 
left on account of alleged bad treatment? 

(b) I~ it a fact that the pereentage of Dufferin Cadets employed by 
the Scindia Steam Navigation Company and Asiatic Steam Navigation 
Company works out at 16 and 8'5? 
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(c) Is it a fact that last ~'ear the Scindia. Steam Navigation Co. not 
only employed a,q officers t.he Dufferin Cadets whom they themselves had 
trained, but also three others who could not get employment in 1ihe Com-
panies in which they served, vis., P. and o. S. N. Co. and the B. I. S. N. 
Co. ? 

(d) Are Government aware that under the present policy 'of the 
Asiatic Steam Na"vigation Company there is very little chance, or no 
chane·e. for the Dllfierin Qade ~  

(e) Are Government prepdred to take steps to see that at least those 
of the Duffer in Cadets, wh') get treining on the ships of the Asiatic Steam 
Nnvignticn Company, are emplo;}ed by that Company after they have 
qualified themselves? 

The Honourable Sir Kuha.mmad Zafrullah Xhan: (a) No. 
(b) I regret 1 have not been able to follow the Honourable Member's 

question. 
(c) Yes. 
(d) Government are not so aware. 
(e) No. There is no ground for treating the Asiatic Steam Naviiation 

Company differently from other companies in this matter, and the attempt 
to bind companies to find employment for all apprentices trained by 
them could only result in companies rest-ricting the numbers whom they 
would be willing to train. 

1Ir. Lalchand IJav&lr&i: Do Government send for a report from these 
companies every year to see hew many cadets they have taken and how 
far they have progressed? If not, w'ill Government do it? 

Th Honourable Sir Muhammad Zafrullah Khan: Government have no 
power to enforce any such direction against the shipping companies. 

FmING :BY TROOPS ON PEASANTS IN THE LOHABU STATE. 

10. ·Pandit Xrishna Kant lIalaviya: (a) Is it a fact that troops from 
British India opened' fire on the poor peasants in Loharu State? 

(b) How did these troops happen to be there? Were they sent there 
at the invitation of the Nawab? 

(c) Who paid the cost of the troops? Has the amount been realized 
from Loharu State, or is it still due? 

Sir Aubrey Ketcalfe: (a) No. 
(b) Yes. 
(c) The cost has been recovered from the State. . 

, 
RULES FOB LENDING OF INDIAN TRoops TO INDIAN STATES. 

11. ·Pandit ltrIshn& ][ant Kalaviya: Are there some rules or apecified 
conditions according to which Indian troops are lent for services in Indian 
States? If so, what are they? 
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Sir Aubrey .etcalfe: No, there are no set rules or conditions. Re-
quests from Darbars' of Indian States for military assistance are complied 
with, if the Political authorities concerned are satisfied as to the need for 

.8uch assistance. . 

Mr •. S. Satyamurti: Is the:e any policy laid down by the Govern-
. ment, that thp que"tion of sending these troops r.hould be examined in 
ea~  case, as tc whether the need is legitimate, and whether the Govern-
ment should lend these troops? 

Stl Aubrey Metcalfe: That IS the stlhstance of my reply. Euc·h re-
quest is considered on its merits and decided. 

Mr. S. Satyamurtt: What ure the considerations which Government 
take into a ~oun , before they decide to lend British or Indian troops' to 
Indian States? 

Sir Aubrey .etcalfe: I would suggest that the Honourable Member's 
question is now trenching upon a matter affecting the relations between 
the Governor General in Council and (l prince or chief under the suzcrainty 
of HIS Majesty. 

Mr. S. Satyamuni: The Govemment of India are .responsible -to this 
House for the maintenance and conduct of these troops. When they send 
.out trocps, I want to know. what are the considerations under which' they 
do so. I want to know whether any considerations are taken on hand, or 
whether every request is complied with. 

Mr. President (The Honourable Sir Abdur Rahim): If the Government 
Member can give a reply in general terms which does not affect the 
relations with the Statc concerned, then he is q.t liberty to do so. But if 
he is positive that any reply would affect such relatiOJis the Chair cannot 
help it. 

Sir Aubrey Metcalfe: I am afraid, Sir. that it is impossible to glve 
any general reply as te· policy e~'ond what I have already given, which 
is that each case is carefully considered upon its merit-s before f.lny troop. 
are sent to the IlsElistance of an Indian State. 

Mr. S. Satyamurtl: May I take it that every time a ruler wants troops 
sent, whatever his misdeeds may be, they are .sent ?The people of a 

, State may have just grievances Or not, nnd yet Government troops are 
sent what.ever the merit.s of the case may be? 

JIr. President (The Honourable Sir Abdur Rahim): That is arguing. 
r 

Sir Cowas1i Jehanglr: Who pays the cost? 

Sir Aubrey Ketca1!e: The cost is paid by the State as it has been in 
this case. 
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GRANT OF AN ALLoWANCE 'ro LABORATORY ,ASSISTANTS IN THE INDIAN 
MUJ:TARY HOSPITALS. 

12 •. *Pand!t Krishna Kant Kalaviya: (a) Is it a fact that laboratory 
8'8sistants in the Indian military hospitals have to pass a special examina-

< tioD to qualify themselves for laboratory assistant surgeonship'l 
(b) Is it a fact that all along they were. told a~ they would get higher 

pay and some ano llIl ~  . . . ' 
. (c) Is it a fact that every smgle person m the laboratory from the 
< officer in charge to the lowest menial, except the laboratory assist,ant, gets 
an allowance '1 If so, are Government prepared to remove this anomafy 

. ·and gz:ant some allow:aneeto tbose hard worked assistants? . 

~. G. -.. 1',. 'fottenham: (a) Yes .. 
. (b) No, Sir. . _..... \ 

(c) The position generally is as stated by the Honourable Member. 
The question of the grant of an allowance. to sub-assistant surgeons em-
ployed in laboratories has twice been considered by Government in recent 
years, but has not been proceeded with owing to lack of funds. 

ORDERS REQUIRING NURSING OBDEBIJ:ES TO JOIN THE RESERVB. 

13. ·Pandi' Xrislma Xant IIalaviya: (a) Is it a fact that orders have 
been promulgated from the Army Headquarters that those nursing order-
lies, whose services range from 6 to 11 years, should join the reserve, should 
give up their present job and agree to be in reserve at Rs. 2 per montn'l 

(b) Is it a fact that this order is accompanied by a threat that if these 
poor orderlies do not consent to join the reserves, their services will be 
dispensed with? 

:Mr. G. B. :r. TotteDham: (a) and (b). Sinc.e 1929 nursing orderlie. 
of the Indian Hospital Corps have been enrolled for fh"e years' colour ser-
vice and 15 years' reserve service. Some of them, like those referred to 
by the Honourable Member, have been allowed to extend their colour ser-
vice by periods of two years at a time. They cannot claim such extei-
r:;ions as of right and are liable to be transferred to t.he reserve at any time. 
The pay of a reservist is Rs. 4 per mensem and not Rs. 2 per mensem 
as stated in the question. UP. to 1929 nursing orderlies were enrolled 
for three years, without any liability for reserve service. Some of these 
orderlies als.") have been ~llo ed extensions of serviee; but these extensions 
are liable to be terminated at a.nv time. The conditions of service are 
fully explained to every individual' before enro.iment. , 

REMOVAL OF THE RAILWAY DIVISIONAL OmCE nOM .ALLAHABAD TO 
CA. WNl'ORE. 

14. ·Pandit Xrislma Kant Kalaviya! (a) Is it a. fact that Government 
are seriQusly considering the removal of the Railway Divisional Office from 
Allahabad to Cawnpore? 

(b) Is it a:fsct that Railways have been running at a loss these days 
and that economy is most needed? . ' 
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(c) Is it a fact that. the removal of the Divisional Office to Cawnpore 
means an expenditure of about 10 to 15 lacs, and that if the Divisional 
office is allowed to remain at Allahabad and even new buildings are wanted 
they can be erected at an expenditure of say two or'three lacs 'only? ' 

(d) Is it a fact that Allahabad is. a healthier place as compared to 
Cawnpore? 

(e) Is it a fact that the United Pro\-lnces Secretariat has been removed 
to Lucknow from Allahabad and have Government considered that the 
huge Secretariat buildings can be utilized by the Railway authorities, if 
necessary? 

(f) Is it a fact that if the Divisional office is removed from Allahabad, 
the Government bungalows occupied bv the officers will not fetch the rent 
they are fetching now and would mea~ an extra loss to the Railways? 

The Honourable Sir Muhammad Zafrullab. Khan: (a) No ~u  proposal 
has been received by Government but it is understood that the removal 
of the divisional o!lice from Allahabad to Cawnpore has been nnder con-
sideration by the Agent, Eaat Indian Railway, for some time. 

(b) The net earnings of railways are at present insufficient to meet the 
full i~ ere  on their capital. 

(c) It is believed that the cost of the move would be about ten lakhs. 
Government have no information of the cost of the new buildings that 
may be required if the divisional headquarters remain at Allahabad. 

(d), (e) and (f). Government have no definite information on these 
points. 

IMPORT OF SUGAR TlIBDUGH KATlIIAWAB STATES. 

15. ·Pandit Krishna Kant Malaviya: (a) Has the attention of Govern-
ment been drawn to the reports which have appeared in the press stating 
that during 1934-35, 1,43,000 tons of 'sugar which left Java for India, had 
not been shown in the British Indian statistics, and that of this quantity 
1,03,000 tons were recorded to have entered India through the Kathiawar 
ports and 40,000 tons of sugar is unaccounted for? 

(b) If the answer to part (a) be in the affirmative, will Government be 
pleased to state what steps they propose taking to find out what has 
happened to these 40,000 tons of sugar? 

(c) If the answer to part (a) be in the negative, do Government propose 
to have an enquiry made as to how the revenue of India has been affected 
by the entry of the above sugar in India and what steps are necessary to 
prevent the same in future? 

(d) Is it a fact that whereas Government had estimated the "'impnrt of 
sugar from Java during the whole yefrt to be 90,000 maunds, so muC'h as 
40000 tons of sugar from Java was imported during the months of April, 
M~  and June? What steps do Government propose taking to prevent 
such excessive import? ( 

(e) Are Government aware that various States in Kathiawar are gIving 
rebates ill duty to importers of Java sugar? If not, are Government pre-
pared to have an early enquiry made to find out which and how mlmy of 
these States are giving rebates in duty? 
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(f) What is the extent of the loss which British India suffers- by such 
import of sugar through Kathiawar ports and what steps do Government 
propose taking to prevent the. same? 

(g) Arf!, Government aware that some prominent merchants in Bombay 
are carrying on a huge profitable business in sugar as a result of the rebates 
allowed to them from 80me Kathiawar ports? If so, what is being done 
to prevent this in future? 

The Honourable Sir James Grigg: (a), (b) and (c). The Government 
of India have not seen the press reports to which the Honourable Member 
refert! but they are aware that there is a difference between the amount 
of sugar stated to have been exported for India from Java during 1934-35 
and the imports recorded in the Indian trade returns. The reasons for 
this difference are being investigated, but I would point out that the Java 
statistics include shipments to the foreign settlements in India as well 
as to other non-British-Indian ports, imports into which are not included 
in the Indian trade statistics. 

(d) The Budget Estimates for 1934-35 were based on an estimated 
import of approximately 113,000 tons of sugar from all sources and the 
normal share of Java in such imports i.d about 75 per cent. The actual 
imports from Java during the first three months of the year amounted 
to 37,000 tons. As the Honourable Member is aware, a high protective 
duty is already levied on imports of foreign sugar anq. the fact that the 
revenue from this source is not declining at quite as rapid a i"ut.e as was 
anticipated does not of itself constitute a reason for taking any further 
steps. 

(e), (f) and (g). I would 'refer the Honourable Member to the repliell 
which I gave to the supplementary questions IlSked by Mr. Satyamurti on 
tbe 13th of September, 1935. in connection with his question No. 336. 

It'Ir. S. Satyamurti: May I know if Government are now aware of the 
extent of loss up to date by the import of sugar through Kathiawar ports? 

The Bonourable Sir James Grigg: I am not quite sure I understand 
the question. Obviously, if sugar is imported even for consumption in 
the Kathiawar States, not through a British Indian port, we incur a loss 
of revenue on it. I have a general idea of the loss cf revenue involved, 
but I cannot give it at all exactly. It is very serious of ecurse. 

JIr. S. Satyamurti: May I know, Sir. what is the definite answer to 
clause (g) of the question, whether some prominent merchants in Bombay 
are carrvin'! OD a hUg'e profitable business in sugar, as a result of the 
rebates . allowed to them from some Kathiawar ports? 

The Bonourable Sir James Grigg: That assumes that there are rebates. 

Kr. S. Satyamurti: Are Government taking any steps, Sir? 

The llonoarable Sir James Gl'igg: Yes, Sir. 
:Mr. S.. Satyamurti: What are t.hey? 
The Honourable Sir J.ames Grigg: I -Mn make a statement as Soon llB 

I can. I hoped to do so before now, but nnfortuna:tely I am not able to 
do so. 
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ALLoTMENT TO CENTRAL PROVINCES AND'BERAR OUT OF THE RURAL 
DEVELOPMENT GRANT. 

16 .• JIr. Ghansbiam Singh Gupta: (a) Will Government please Rtate 
the amount sllotted to Central Provinces and Berar out of the Government 
of India grant of Rs. one crore for Rural Development? 

(b) What is the basis followed' in distributing, the allotment? 
(c) Have Government given any instructions to the various provincial 

Governments regarding the way in which those grants should be utHiRed? 
(d) Axe Government prepsred to see that at least a decent portion of 

the grant is handed over to the District Councils to be spent in their respec-
tive areas for water supply and medical relief? 

(e) Are Government aware of the urgent demand and great importance' 
of consolidation of holdings in the Chhatisgarh Division of the Central .Pr<>-
vinces, and are they prepared to advise the Central Provinces Government 
to spend a portion of the amount for that purpose? 

(f) Axe Government aware of the great scarcity of water for drinking 
and nistar in Chattisgarh, that the same can be made available in many 
villages at a moderate cost, and are they prepared t-o advise the Central 
Provinces Government to spend a decent sum for this purpose' in 
Chhatisgarh? 

The Honourable Sir James Grigg: I would invite the attention of 
the Honourable Member to t,he statement laid on the table of the House 
cn the 6th September, 1935, in reply to starred question No. 162 by Mr. 
Basanta Kumar Das. Copies of the statement were also circulated to all 
the Members of the House. " 

1Ir. GhaDsb.iam Singh Gupta: Is any portion of that money given ta 
District Cmmoils? 

The Honourable Sir James Grigg: The Honourable Member ('nn see 
that if he looks under "Central Provinces" in the memorandum. 

ABSENCE OF MUSLIM SUPERINTENDENTS IN THE ARMY HEADQUARTERS. 

17. *JIr. E. L. Gauba: (a) Whnt is the total number of uperin~ 
tendents in I'he ~\rm  Heauquaxt-ers? 

(h) :;'S it n fact that the number of Superintendents is aoout 5!i? 
(c) Is it a fact thnt not a single Superintendent is a M~ 1iIQ  . 
(d) Is it a fact that Sikhs, Farsis and Hindus are represented in the 

cOOre of Superintendents Rnel not Muslims? 

1Ir. G. It. P. TGttenham: (a) and (b). 55, but two of these appoint.ments 
are at present held in abeyance. '. . 

(c) and (d). Yes. One 'Muslim is now officiatlngss a Superintendent. 

MUSLIM UPPER TIME-SqALE .. M~lI T NT  IN THE, B.~ HEADQUARTEBc<;. 

18. *JIr. E. L. Gaub&: (1\) What· is the number of appointments 
in the u~per time-scale for }'irst Dh·jsion in the Army Headquarters? 

(h) Is it a fa(·t thut only :me. r,ut of 30, iii a Muslim? 
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Mr. G •. R • .,. "rottenham: (a) 29. 
(b) No. There aTe two ¥usIims. 

MUSLIM AsSISTANTS IN THE ARMY HEADQUARTERS. 

19. *Kr. !t. L. Gauba: (a) What is t·he total number of appoint-
menti, in the .First Divi;;ion lower tJme·scnle appointments in the Army 
Headquarters? . 

(hl Ie it a fact tbat, out III tlfty appointments, only six are Muslims? 

Kr. G. R.I'. ··Tottenham: (a) 156. 
(b) No. Twelve are Muslims. 

,ApPOIN'rMEN'r OF MEMBERS OF MINORITY OoMMUNITIES '1'0 THE POSTS i:JXELY 
TO BE CREATED IN THE FOREIGN AND POLITICAL DEPARTMENT. 

20. *Kr. E. L. Gauba: (a) Are Government at present considering. 
in vie", of the impending reiorms. the ('on version of the appointmp.nt of 
additional Deputy Secretary (Finance"J. :Foreign and Political Department 
into a higher post and in this cOIlLection to create an additional post 
of Under Secretary (Finance)? 

(b) Do Government intend to appoint officers from South India to 
these two posts? 

(c) Are Government aware of the practically total absence of any mem-
bers of the minority communities from the important financial posts at the 
Headquarters of Government, and are they prepared to consider, if suitable 
officers from such communities be available, to appoint to the two pro-
posed posts, when created, members of ·the minority communities? 

(d) Are Government aware ·that their policy of practie.ally restri.cting 
selection to t.hese posts. to OtT1Cf:l'S belonging. to one part of the country, 
has given rise to dissatisfaction amongst other offiClers of all communities, 
who feel that their claims ar~ seldom properly considered:) 

Sir Aubrey lIIetcalfe: (a) No derision has yet been reached as to the 
precise reorganisation to be made in connection with ~ impending 
Reforms. 

(b) and (c). Communal and provincial ronsiderations are not taken into 
account in making appointments to these posts which are· filled strictly 
by selection after consideration of the merits of· inilividual offiC'ers. 

(d) No. 

CERTAIN POSTS UNDER THE FINANCE DEPARTMEN'I HELD BY SoUTH INDIAN 
BRAHMINS. 

21. *lIr. E .. L. Gauba: (n) Is it a fact that the following posts 
under the Finance Department are held by South Indian. Brahmins: 

(i) Financial Commissioner, Railways. 
(ii) Director of Finance, Ruilways, 
(iii) Controller of Hailway Accounts, 
(iv) Financial Adviser, Posts' and Tdegrnpbs. ", 
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(v) Deputy Secretary (Finance), Foreign aud Political Department, 
(VI) Deputy Financial AdviRer, Military Finance. nnd 
(vii) Budget Officer, Finance Department? 

. (b) Are Government prepal'l,d to cousider. when vacancies occur in 
these offices. the question of appointing non-South Indian officerR to some 
of these posts? 

(c) If the reply to part (b) be in the negative, are Governmenh pre-
pared to state tbat no i:ouitable officer is Ilvailable among non-South Indian 
officers for appointment to these posts? 

(d) Are Government aware (,f the feeling amongst these officers that 
this preponderance of one section of the officers leads eneralT~· to further 
appointments to these posts of officers belonging to South India? 

The Honourable Sir James Grlgg: (a) (i), (ii) and (v) to (vii). Yes. 
(iii) and (iv). No. 
(b) Comm~al and pro~in ial on ider~ ion  are not a~en into a o~n  

in making appomtments to these posts which are filled stnctly by selectIon 
after consideration of the merits of individual officers. 

(c) Does not arise. 
(d) No. 

)[r. S. Satyamurti: Sir, I do not put my qu€:stion No. 22. 

t22.* 

SYSTEM OF SINGLE NON-TRANSFERABLE VOTES IN THE PLURAL CONSTITUENCIES 
IN MADRAS. 

23. *)[r. S. satyamurtt: Will <l1lvernment be pleased to state: 
(a) whether their attention has been drawn to the recommendation 

of the Madras Provincial Delimitation Committee, accepted 
hv the Local Gr)vernment. to thf. effect that in tbe plural 
member constituencies, includimg BtElatB for the Harijans, 
the system of single non-transferablE1 yotes finds a place.; 

(b) whether Government are aware of sucb a system in any 
other country; 

(c) whether Government have considered that the adoption of 
this system w.eans the creatiou of separate electorates in 
the so-called joint electorates; 

(d) whether Government have considered that this system goes 
against the spirit, if not the letter, of the Poona Pact, to 
which His Majesty's Government is a party; 

(e) whether Government have considered that this system 
deprives the voter of as many votes as he should have as 
t.here are seats fot which electionR are to take place; and 

(f} whethAr Government will consult the opinion of this House, 
and place it before the authorities concerned, before t.he 
final decision is taken '/ 

tNot put by the ~ue8 ioner. 
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The Honourable Sir Nripendra Sire&!': (a) Yeg. 

(b) Government are not aware of any country where condition;; exist 
similar to those prevailing in Madras. 

(c), (d) and (e). Tlw assertiolls made are expl'essiolls of opinion Hnd 
Government are unable to comply with the demand for expression of their 
opinion, particularly beeuuse the question of the adoption of the single 
non-trRnsferA.ble vote for election under the new constitution is specifically 
IDCluded in the terms of reference given to the Indian Delimitation Com-
mittee and their Report has not yet been published. 

(f) Government do not propose to consult the House 011 this mattel' 
so far as it relates to Provincial LegislAtures. But in 80 far as it may he 
found to relate directly to the composition of the Federal Legislature the 
Honollrable Member will have the opportunity of discussion which I have 
fully described in the answer given on the 10th September. 193;). to his 
question No. 228 (c). 

Mr. S. Satyamurti: In elucidation of the last answer of the HOllouraLle 
the Law ~lem er, may 1 ask him whether Government will give an oppor-
tunity to this House', to discuss the proposals for election to the Provincial 
Legislatures in so far 8'8 those Legislatures are made constit·uerieies for 
indirect election to the Federal Lower House? 

The Honourable Sir Nripendra Sirear: I am afraid I am not in a posi-
tion to mnke any further statement; but if my Honourable friend will put 
down a question, I will not ask for the usual notice-I shall answer it at 
short notice. 

Mr. S. Satyamurti: With reference to the answer to clause (b) of 
the question, may I know whether, apart fro111 similarity of conditiolls, 
Government are, as a matter of fact, aware of such a system of single 
non-transfemble vote, in any eivilised country in the world '! 

The Honourable Sir Nripendra SirC&l': Part (h) is whether Gowrn-
ment are aVl'are of such a system in any other countr;\". 

Mr. S. Satyamurtt·: That is in plural member constituencies. 

The Honourable Sir lfripendra Sire&!': Yes; but that.goes with part (a)_ 
In any case, the answer is "no". 

Itr. Lalehand Navalrai: Will the Honourable Member enlighten this 
House if Government have laid down any definition of "Hanjan" in each 
province? 

The Honourable Sir Nripendra Sire&!': Will the Honourable Memher 
kindly enlighten me as to how it arises from this question? 

Itr. Lalehand lfavalraL: The onour~ ie Member will See that i~ 
question requires answers affecting the Harijans, t.herefore I put it. 

The Honourable Sir Nripendra Sirear·: I lea~e it to the Chair to dp.cide 
whether it ari ... or not, 

• 
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Kr. President (The Honolll'nblE' Rir Abdul' Rahim): It) part (a) of the 
question, it is said "inc-hiding seats for the Harijans". 

The Honourable Sir Bripendra Sircar: Government have given no 
definition of Harijans; but in the schedules, the Ha.rijall castes are speei-
ficall:v mentioned as to who they are: they are long do um~n , and my 
friend can read them. . 

, 
CIRCULAR HE SUPPORT TO EMPIRE SHIPPING. 

21. *)(r. S. Satyamnrti: (a) Will Government be pleased to state 
e ~r it iE a fact that they h.we issued SI. circular to all Local Govern-

ments Rnd Administrations, asking them· to advise the municipalities and 
local bodies under them to import the materials and goods required by 
them in Empire ve5sels. in order to assist and ~ul'por  Empire shipping? 

(b) If the answer to part (a) be in ti,e affirmative, will Government 
be pleased to state whether such a circular was issued by them in response 
to the suggestion of Mr. Runchnan, the President of the Board of Trade 
t.o the Secretary of State or tbe Government of India to help British 
!'ohipping at the present time? 

(c) Will Government Le pleased to state whether under the existing 
circumstances, support to £mp;l'e shipping in the overseas trade of India 
does not mean support to British shipping only? 

(d) Will Government be pleaseu t{J state whether Indian Shipping 
has any share in such overseas trade . of India and if so, what is that 
share? 

(e) Will Government be plea:>ed to state whether they, or the people 
of India, receive or will receive any quid PTO quo for the preference shown 
t.o Empire shipping and whether any concessIOn in freights w£luld be given 
to Indian ipp 'r~ and merchants'? 

The Honourable Sir Muhammad Zafnillah K an~ (n) Yes. The atten-
tion of the Honourable Member is in this connection invited t{) the reply 
given on the 13th September, 1935. to starred question No. 369, asked 
by Pandit Sri Krishna Dutta Paliwal on the subjerf;. 

(b) The Honourable Member is referred to the statement made by the 
President of the Board of Trade in the House of Commons on the 3rd 
.Tuly, 1934, in which he referred to the difficulties experienced by British 
shipping and stated that it was essential to hal"e the co-operation of the 
Dominions and India, whose views as t{) possible lines of action would be 
s<>ught. It was in pursuance of this statement that the Government of 
Inaia were addressed on the subject by the Secretllr\" of Stnte. For t.he 
sake of clearness, I may add that the term "British shipping" includes 
Indian and other Empire shipping. 

(c) The term British shipping is syDbnymous with the tenn Empire 
shipping and includes all ships wholly owned by British subjects, wherel"er 
they are domiciled. • 

(d) Yes. The informa.tion is being eolJected and will be laid on the 
table in due course. .. 

(e) India has the same interest Bsthe rest of the British Empire, both 
in peace and war, in the well-heing of Empire shipping. and' the question 
of t.he; grant of any special conc·ession cloes not arise. . . 
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llr. S. Satyamurti: With reference to the ~n el" to lau~e (c) of the 
_question, may I take it that, today so far as the facts go, ~l  preference 
'Simply means l3ritii!hshipping, and so far as passenger servlCe goes, only 
the P. & O.? 

_ The Honourable Sir Muhammad Zafrullab Khan: I have ah-eady re-
plied to that question. 

Ilr. N. M . .Joshi: May I ask Uovernrnent whether, in giving preference 
~ to Empire shipping, they will insist that those ~ar  .of the Empire will not ! prohibit Indian seamen being employed on theIr l~  _. '. 

~ The Honourable Sir Kuhalttmad' Za.frDllah Kh_: I aliI afraId I am 
unable to follow the question, I lIr .•. M . .Josbi:· My question is, wherever Government gives pre-
f-erence to the shipping of the dominions and colonies ·and Great Britain, 
whether Government insist t,hat there should be no prohibition of the 

, .employment of Indian seamen on the shipR cf those dominions. 

'The Honourable Sir Muhammad Zafrallah Khlll: What preferenee haye 
(i-o'\'ernment given which the Honourable Member refers to? 

Ilr. N. M. Joahi: You are recommending to Local Governlllents and 
:administrations that their goods should be brought by Empire shipping; 

. and, if you are giving them some concession, I want to know' whether 
_'\.ou insist upon Indian seamen being employed on their ships? 

The Honourable Sir Muhammad Zafrullab Khan: Xo cOllC'essions are 
heing given. 

Mr. S. Satyamurti,: With referenc'e t.o the answer to dause (d) of the 
-question, lllay I know whether the answer means that today the Indian 
-slupping has 110 share in this kind of preference, thnt is to ~, the recoID-
~menda ion to local administrations to import goods, e~' require, being 
imported by means of Empire shipping? 

TIui Honourable Sir Mu amm~ Zafrullab lDuua·: I have said not,hing 
which implies that Indian shipping will have no share in it. 1 have taken 
flsins to explain that Empire shipping means and includes ships owned 
by British ·subjects wherever they might be domiciled. 

Kr. S, Satyamurti: But, as a mattel' of fact, is til ere any part of 
Empire shipping which imports these goods which_ is owned or controlled 
by Indians? ., 

The Honourable Sir Muhammad Zafrullab Khan: That, is toO RllY are 
there an~ ocean-going Indian ships? :\[y repl~' has ht'en "~'e ", but dlit'ailed 
information is being collected. 

Kr .. S. Satyamurti: With re-ference to the ans\\er to ehlUse (e) of the 
'question, apart- from good will and similar phrasesmav I know whether 
as a matter of fM!t, in brass tacks, we have re 'ei~'e 1 or are receiving an; 
-quid pro quo for this preference to Empire shippi,ng recommended bv the 
Government? . 

B2 
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The Honourable Sir )[phammad. ZafruUah Dan: May 1: submit that 
Government are not In'untilll7 any pl'eferenee to any particular ("ompany? 
There has been a lett;r to ~al' Governments and municipalities briuging 
to their notice the need of \Ising Empire ~ ippin  in these matt-ers. 

JIr. S. Sat.yamurti: What, is the consideration for it:) 

The Honourable Sir lIuhamm&d Zafrullah Dan: The consideration is 
the need of the whole Empire together in their joint interests. 

IIr. S. Satyamur\i: ~ri II.  [udill! 

The Honourable Sir lIuhammad Zafrullah Khan: Including India. 

JIr If. II. Joshi: l\lav I ask, in view of the fact that the Government. 
of India have issued a circular saying that they should use materials im-
ported by Empire shipping, whether the Government of India will exclude 
from the circular those dominions whose ships do not employ Indian 
seamen? 

The Honourable Sir· Muhammad Zafrullah JDlan.: :No. 

JIr. If. I. Joshi: May I ask, why not? 

The Honourable Sir Muhammad Z&frullah Khan: There are !reveraI 
Indian companies that do not employ British seamen. 

FREIGHT PAID TO THE BRITISH SHIPPING COMPANIES FOR THE IMPORT OF 
STORES AND MATERIALS. 

25. *JIr. S. Sat.yamUlti: Will Government be pleased to lay on thf" 
table a statement showing the total amount of freight per yesr paid by 
them to the Eritist! shipping companies for the import of Govemment 
and Railway ~ ere  and materials and for the carriage of species and 
bullion on Government account for the last. five years? 

The Honourable Sir !'rank .Ifayee: The collection·:>f complete informa-
tioll woulrl IW"essitate fl detailed examination of a large Ilumber of dOCll-
n1eTlts which Government nre not prepared to Imdertake. The only figures-
readily available are those for the freight paid by the India Store Depart-
ment, London, and I lay on the table a statement giving these figures .. 

. I;/'a'f'-mcnt 81lOwing 'lie paymen' for freig'" '!Imrie by 'lie lndin Store Deportment, 
London, to BTitish Shipping Compa7ll~' 111'ri~'!1 the period 1980-81 to 1 ."I~ ."I . TIlt 
.figuTes exclude depaTtmentcd sUTcharuei. 

£ 

1930-31 229,359' 

H131·32 87,01' 

]932·33 4O,32{)1 

1933·34 27.386 

11134·35 30AS%' 
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AGREEM1ilNT WITH TH1il BRITISH INDIA ST1ilAM NAVIGATION f'AJMPANY FOR THE 
CARRIAG1il OF GoVERNMENT AND RAlLWAY MA.TERIA.L8. 

2tJ. *JIr. S. Satyamurti: (11) Has there ever been an agreement 
between the Secretarv of State for India and the ·British India Steam 
Na i a~ion Co., Ltd:: for the carriage (If Government and Railway 
materials between ports on the coaFt of India ~ 

(b) If so, whl:'n Ilnd on wha.t .terms? 
(c) 1t' il a fact ~ a  th?re was ~ l ' . an· agreement. dateci the 14t·h 

February, 1906, on the subJect? 
(d) If so, what are the terms of the said aW'eement and is it still in 

operation? 
(e) Will Govf'rnment be pleflsed to lay on the table copies of any 

such a!!'reements that might, have been entered into between the Secretary 
of State or the Governm:ent of India on the 0ne haQ.d and shipping com-
panies engaged ·inthe coastal trade of India on the other for such purpose? 

The JlOIlOuable Sir lIuhammad ZafruIlah lDlaD: The Honourable Mem-
her i .. referred to r~ information laid on the table of· this House O1!-the 
3:)th August .. 1934, in rep)y to ~Ir. Gaya Prasad Singh's question No. 599 
8skl:'d on the hrd April, 19M. 

Subsequmlt to that date -it contract for the transport of coal. for ~ 
Burma l .ail a~  from Calcutta to Rangoon during "J935-3G was entered 
into bv the Railwav Board with .. Messrs, Mackinnon Mackenzie and Com-
p:.ny. . The I"elev:uit documents concerning· that contract art) laid on the 
tullfe .. 

" ·r 
GOVERNMENT OF INDIA . 

. R.!>. I L W A"1 D I!: r. A P. T MEN T. 

(RAlI.WAY BOARD.) 

Oontlition3 fOT Tenders fO'l· Ute tTan';l'ort (If "'m fOT State-m.anaged Rai"twdys from 
. Oal~1I .a o an Qo" during 1935-96. 

1. The quantity of cargo placed Oil board et.ch steamer at Calcutta is ;.0 be decided 
by two Surveyors--one appointed by t.he Shippers and .the other by the Shipping 
Company-and should the SurVllYors dii!3gree the decision of an Umpire appointed 
·by t.hem to be considered final. The fee of t.he Umpire is to be paid by the party 
against whom his decision is given . 

. 2. No range· o~ loading dates wiU be al'copted. The Chief Mining Engineer, 
a,I1 ~  Boart:i, Il~ declare about Lhe 15Lh of. each month his progt:amme for the 

o1~o.Wlll  mon~  statmg the number of steamen required and the actual da ~ on which' 
t.Myare to ·beready··to commence loadin ~· . . . 
,,~ a~ure ,011:. ~li" part of. ~ ,re ld~rer8 to uprl eame~  on the da.te4 Damed will 

re1.lderthem I . l~ to .a p!\naHy of Rs. 1,000 per rnnlling: ~a  fOJ' every ·day late. 
-'" 3 .. Lay days for steamers ~oadin  in KiddetiJore Docks· and disohargmg a;t Rangoon 
~m lDed to be ~ on the hasls of 21 weatl.er o~kin  days-Sundays. and Holidays 

~~ep e~. or ~ (.5()() tolHi. steamer u e ~ to prOVISO ':!'garding dillQbaJ"j@ C!)ntailled in 
use ': Dehvery to bE' ('.ommenci'd ~nd f;lken at the Port of discharge aftep, the; 

I! e ~mer IS ready ~ evel'y respect .0 dl.~ ar e and :!fter the usual twentvfour hours' no lee has been gIven. • 

reakay days ~ be counted from,·the dd.V the stearne!· has been ·actually berthed .and is 
.. y for loadmg coal after the usual twentyfour hours' notice of readine8s has been gIVe'D •.. 
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4. Shipping Companies are expected to load steamers up to lheir full cal'rying 
capacity and will not be allowed to carl Y 1'1)31 or dther cargo for other consignees. 
Delivery to he given in Rangoon in shipments "f 1I0t re ~ tlian 7,000 tons. 

5. The Contract, shall not be o18IIigue,1 ~,r sub-let by the Contractor i~ ou  the-
written permi ~iono  tht' Railway Board nrll in the event of the Contractor assigning 
or sub-let.ting· the contract or any par; t.h"rt'Of without such permission the Railway 
Board may by notice in writing to th'3 Contrar.tor terminate the contract. 

6. The Shipping Company shall at t.heir own cost provide all necessary baskets and' 
shovels for the discharge of the said coal nt Rtmgoon. 

7. The Railway at the Port, of di~ ar e ~ ,all supply trucks or wagons or lightel's 
to receive the coal ex-ship, but shall not be bound to accept the delivery at the rate of 
more 'than 1,000 tons per working day and trom oflly ORe dettrner af /I time. 

B. In order to provide a guarantee for the Govt'I"!Iment for the due fulfilment of the-
Contract the freigbt on one cargo "hall he (lE'dul'ted and retained from the Contractor's 
first bill. This amount will be refunded when th6 fnII quantity contracted for ba8 heeR 
transported. 

9. The quant.it" of coal to be transported shall he "more or 1_", i.e., the Railway 
Board shall lul"e the option of ;requiring h ansportation ten per cent. in, excess of or 
ten. per cent. 1~8  'than the contracted qnantity' witiJin the period" of" tlie'contract, sucli 
optIon to be declared before the expiration of till' first seven montlis of tbe period' of 
t.he contract. 

10. The ShiI ping Company will be reqnired to. enter into an agreemd for the-
traJlllportation of this quantity. 

Calcutta 15th Fel.lrmi:ry, 1§351. 
\No.4. 

'1'0 

The Commanding Oflicer of a Tlrilipb India. Steam 
Na i a~ionCompan '  ;:;taamer or o'ther steamer. 

UECEIVE on board from The Chii!f Mining Ellgineer, Railway Board, Cal n a·~ 

the undermi!ntioned Coal for Alc Burma Ra;lways, Rangoon. 

Full reqnirp.ments of seaborne coal in hulk, estimated at 2,00,000 tons 1st April, 
1935, to 31st Mareh, 1936, Calcutt.a 'j() Ral.?;oon, tc he shipped as mutually arranged' 
at Kidderpore Docks. 

Full freight at the 16te of B.s. 3-14-0 per ton to be paid in CalCutta after completiOlt 
of loading. The quantit.y of cargo coal placed on board each steamer at Calcutta to be 
decided by two Surveyors one appointed by the ahippers and the other by Master Oll: 
e~  of the steamer; and ahould the Surveyors disagree the decision ()f an Umpire 

appomted by them to be conBidered finai. The fees for the Umpire to be paid by the-
party against whom his decision is given. 

(Jonditions as per Tender. 
Steamer iB not accountable for weight or condition. 

'1'0 be shipped as above 
Freight RH. 3-14-0 per ton of II) cwts. payable here by 
ahipper. Bills of Lading must state coBtents, and must be presented at tb.is 0fIice. 
within four days of the Steamer's clearance, failin& _ which any penalty levied by 
CustOOls in consequence of the non-entry in Export Manifest of the Goods, will be 
levied from shipper before signing BillB of Lading as also any penalty which may be 
incurred throngh erroneouB. dellCription in Bill of Lading. No Bill of Lading Bigned 
for less than R8. 5. 

This Shipping Order is isaued 8ubject to the clauses appearing in British India; 
Steam Navigation Company's Bill ;'f Lading til be signed for Coal. 

(Sd.) Mackinnon Mackenzie & Coy. 
Mg. Agents. 



Qt:ESTIONS AND ANSWERS. 31 

RACIAL DISCRIMINATION IN THE MASTER-GENERAL OF THE ORDNANCE BRANCH_ 

27_ *)[r. S. Satyamurti: (a) Will Government please shte the 
number of (i) Indians, and (ii) Britishers. bolding Superintendents' and 
First DJ'vision assistants' posts in tlw M. G. O. Bronc·h, Hnd the number in 
eac.h category who, according to their confidential reports, are considered 
as fit for promotion tQ the next higher grfldes" 

(b) Is it a fact that none of the British clerks in the M. G. O. Branch 
had passed the Public Service Commission examination, but entered Army 
Headquarters service wit,h a mere educational certificate in their hands, 
riot recognized bv any University? If so, wi!! Government please explain 
the reason for this racial discrimination hetween Indians and non-Indians, 
i.e., clerb belonging to Indian race, even though possessing the highest 
University degree, urc mad", to paE,; the Public Service' Commission for 
Army Headqu:lIter service, while Brit.ish derk8 arc exempted from such 
an obligation? . 

Kr. G. R. F. ToUenham: (a) 'rhere are eleven British and nine Indian 
Superintendents and eleven British and 54 Indian Assistants. I am not 
prt'pBred to uppl~' the confidential infonnation asked for ill the second 
part of the question. 

(b) It is true that soldier clerks do not have to pass the Public Service 
Cummission pxamination, but, as I have often explained hefoIt:, the reason 
is that a certain proportion of t.he clerical establishments in Army Head-
quarters are required t() possess milital',\' knowledge in addition to a satis-
factory staadar..l of general education. The latter is ensul'ed by requiring 
tb{'m to obtum to. ir~  class Army school certifiCRte, which has been accept-
ed as sufticient by t he edu n io~al authorities of the Government of India . 

.. Kr. S. Satyamurti: May I know if such qualifications of military know-
ledge, apart from general educational knowledge, will be made applicable 
to Ind;an clerks also, and not onl:v to British clerks? 

Mr. G. R. P. Tottenham: Does the Honourable l\ elll ~r suO'uestthat 
we might take Indian soldiers and employ them as clerks J "" 

Kr. S. Satyammti: What I want to know is why thi" distinction should 
be based on race? . 

Itr. G. R. Y. Tottenham: There is no racial discrimillatioIl. As I said. 
it is H matter of requiring a certain amount of military Imowledge in a 
proportion of the clerical establishments of Army Headquarters; at pre-
sent that military knowledge combined with a sufficient standard of general 
education is only fort!.Leoming from British soldiers. 

Mr. S. Satyamurti: But have Government taken any steps to make it 
possible for Indians of similar qualification,s !o get these jobs? 

Itr .. G. R. F. Tottenham: That is why I started by asking whethel' 
it was tlll! Honourable Member's intention to ask whether WI' wela -taking 
any steps to employ Indian soldiers as clerks: that· matter is under on~ 
sideration. 
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SUPERSESSION OF ASSISTANTS IN THE }lASTER-GENERAL OF THE ORDNANCE 
BRANCH. 

28. "'JIr. S. satyamurti: (a) Is !t n fact that several l'i~'  I?ivision 
assistants in t.he M. G. O. Branch have. reef-ntly been superseded lD con-
nection with the-filling of two vacancie8 in the upper time-scale? If so, 
why? 

(b) Is it a fact that a very junior British assistant has been given 
charge of a section in preference to senior Indians? If so, why? . 

(c) Is it a fact that during the time of the former M. G. Os. arid 
()nirer Supervisor in charge of office establishment, there had not been 
a single case of eupersession among clerks in the M. G. 0, Branch? 

(d) Will Government please state the number of cases' of superses-
.sion during the IRst two years among clerks serving in (i) the various 
Secretariat offices of the Government of India. and (ii) the Army· Head-
quarters BraDl:hes? 

-
Ilr. G. R. F. 'l'o en am~ (a) The two v.a.cancies '~re filled. by Indian 

d~rl  who superseded certain other clerks who were not ccnsidered fit for 
pr()mot ion. 

(b) and (c). No. 
(d) The collection of the information asked for would entail an expell.Cti-

tll"C of ti!TW and Jabour which would be incommensurate with the value of 
diP l'e!'uH. . 

.r. S. Satyamurti: May I kn6\\', Sir, if t.his superse!!sion is based only 
on merits. and Hot Of! rada1 on ider~ . on  at all? 

.r. G. R. F. Tottenham: Yes, Sir; on merits. 

ARTICLE IN THE /1wiAN EXPRESS 0:1' MADRAS ENTITLED ., Pl\oPAGAN)')A 
~8 ~8". . 

29. *JIr. S. S&'yamurti: Will Government be' pleased to state:: 
(a) whether their attent.ion has been drawn t.o the accompanying 

extractst from the Indian Expre88 of Madras, dated the 30th 
August. 1935, entitled "Propaganda Films 'Plans"; ,.' 

(b) whether they are aware t.hat one of the main objects of ~ ca.m-
paign i~ to carry . o~ an indire . ~pa l,\Dd.,. i~ a O l\~ of 
t·he Y8l'lOUS Imperialist Governments in the West.to em-
phasisethe White 'Man's mission and urdenin~ e Colonial 
count.ries; . . .. .. - . .. . . 

(e) whether they !Iol'e. aware that this campaign has the blessings. of 
several missionary societies. working in India; 

(d) whether they ate a\Vare that these films will' pOr i ~ 'n,:naer-
able life', the 'superstitious belief', the 'unwhoiesoIIie habits', 
the 'dogmatic l'eli ~ n ', ete., of India~l.~ . a~  " ( . 

. ~  whether Government have taken an,Y a'ction or proi'Qse" to . lake 
ani' ac:tion, . I~d if n(lt, wby not? . 

tSent to the Dp.partment concerned. 
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'!'he Honourable Sir Henry oraik: (a) I have seen ~I I'opy of the Indian 
Express, dated the 80th August, 1935, but it does not ~on ain an.y ~i le 
he'lcled "Prllpaganda Film Plans". Presumably the ~r l le was sImIlar. to 
that which appeared in the Madras Maz1 of the 23rd of November to whIch 
the HOIlolll"able Member drew my attention . 

. (b), (c) and (d). A reply to the article, which appeared in the Madras 
Mail and to which I have referred, was published by the Chairman of the 
Missionary Film Committee in the Madras Mail of the 80th November. 
from whieh it will he Sl'en that the account of the film given ill the previous 
articles was inconect. Government are making further enquiries from the 
Govl,rIU1wnt of Yladras regarding the film, but 80 fllr I have received no 
iufurwation tending to show that the film would be in any way objection-
~ le. '('here iA, therdore, no need for Government to take any action at 
present. 

lIr. S. Satyamurti: Will Government pursue their lllquiries further 
~nd satisf\' themselves before the film is released, tbat· it is not actually 
obipctionai,le irolll any relevant Indian point of view? . . 

The Honourable Sir ~enr  orUk: Yes, Sir; we are rursuin,g our inqui-
ri~. . . 

WORiUNG OF THE REFORMS OFFICE. 

~ . *)[r. S. Satyamurti: Will 'Govtlrnment be pleased t{) litate: 
(a) how Jong the "Reforms OfficIO' has been working and what the 

cost of working the Mme up to date is; 
'(b) t.he superior staff ~ W w,)rking in the Reforms Office; 
(c) the nature ilnd scope of the work now .. being <Jone: by. the 

Reforms Office, after the pa!?sing of the Government' of India 
Act: 

(d) what plirt of the work of -implementing the .Reforms il! being 
done by the Local Governments: 

<e) how long the Reforms Office is proposed to bp kept up; and 
(f) whether Government have :cOllsidered the possibility of 

abolishing t.he office, and getting t.h!.' work done by the 
departmE'nts .. ,f the Government in the course of their 
ordinur.v duties? 

"The Honourable Sir lIripendra Siicai': ~ ' and (e). I invite the at.ten-, 
firm of the Honolll'able Member to the replies given ~, me to palis (a), 
(b) and (c) of stam,a question No. 910 on the 21st Mal'ch, 1935. The esti-
mated expenditure of the Reforms Office d .lr~ the year 1995-36. is 
Rs. 3,15,350. . . . ..... ' . . 

~  I Ia:, a dah'mmt on the table .. ' . ' j: 
(c) The HeforJUI' Office is now engaged on the w<wk counected with' 

t.he ereatioll of the new provinces of f:\jnd ·anl Orissa, the &eparation of 
Burma, the inauguration of Provincial'AutcmOrirv' arid' the . transitional 
Cen ~~I~o . rnmen  in lud~n.  electoraJ arrangezitenj;s for the Provinces 
al~ '!. h;.e Centre and the reVISIOn of all' 'Stat-nies, 'laws:bye-JawB an~ rules 
il~ order to bring them into line with the neW constitution. '. 
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(d) The Pl'uvillC'inl Governments are dealing, undel~ the guidanoe and 
direction of the Govel'nment of India, with questions l~ .nne ed with the 
establishment of Provincial Autonomy in their respective Provinces includ: 
ing the preparation of provisional electoral rolls for the new Provincial 
Lt'/?!shh\r"cs lind t.ne revision of ~ro in i l enactments. 

(f) Full use is being made of the departments ".f the Government ~  
In l~a in dea.ling with subjects relative to the in rodu o~ of the. new consti-
tution with which they are immediately concerned. but It would not yet be 
practicable to do without the Reforms' Office. 

Statem.ent. 
Superior staff working in fl,P e orll ~ Offire. 

Une Refonns Commission!'l'. 
One Additional SecretarY'. 
Two .Joint Secretaries.' 
One Officer on Special Duty (I.aw Revision). 
One Und!'l" Secretary. 

Jlr. S. Satyamurti: With referenoe to the answer to part (e) of the 
queetion. ma~ I know how long this Reforms Office is proposed to be kept 
Uli? 

The Honourable Sir lI"ripendra SIrcar: I am ~lI. l  t.tl give a definite 
datt' or even all api'lXlximate date when we shall be abl'3 ~o do without the 
Reforms Office. I have indicated the matters which they are taking up, 
anrl it is not possible to form an exact estimate of the len~! h of time this. 
office will have to he kept. 

Jlr. S. S&tyamurti: May I know, Sir, when, the Provincial elections 
are likf:ll:' 1.) take place. according to the time·table of the Reforms Office? 

'!'he Honourable Sir lI"ripendra Sirc&r: The dates for Provincial elections 
have not l·cen i ~d llt all. 

Ilr. S. Satyamurti: May I know what the Reforms Office is working 
at with regard to the Provincial.elections ? Have they any idea themselws 
as to wh:m the Pl''lvir1l'ial elections are likely to rake place;' What ar& 
they do:ng? . 

Mr. X. ADantha8&y&Dam A11&D1ar: Was there a conference of Reforms' 
Officers fr'lll1 severnl provinces held in the month of ,J !~n lll"  this year in 
Delhi'! " 

'!'h6 Honourable Sir lI"ripendra Sircar: Yes, Sir. 

Mr. X. Anantha8ayanam A11&D1ar: For what purpose? 
businclss ~l 

On what 

The Honourable Sir lI"ripendra Sircar: Business of dealing with reforms?' 

Xt .••. Ananthasay&nam A11angar: Were there any speeial conclusions 
arrived at? 

(No reply). 



Q 'E 'rION~ AXD AXSW&Rt;. 

PO ITIO~ IS RESPECT OF EXPORT OF SILVER. 

31. *Kr. S. Satyamurti: \VilI tht Honourable the Finllnce ~1em er 
be ple~ ed to !>tate: 

(a) whether he is a e in~ the silver situation, especially in the 
Bomba\' mal'ket, and what steps Government propo!>e to 
take; . 

(b) whether any attempt is to. be made to control or prohibit the 
export of silver from the country; and 

(c) what the Jatest position in the matter is? 

The Honourabl., Sir James Grigg: (!l) The a.nswer to the fh-st part is. 
in thcp.flirmutiw. As regards the second the Government: will take what:-
e\'er actien the." think n£:cessary whenever the." tbin1, it '}c'cesl'lar;:. 

(b) and (c). Conditions have completely changed since the Honourable. 
l\lemher pHt, i~ (jup.stior. on t,he paper. . 

)[r. S. Satyamurti: What is the l'ltest position '! 

The Hoaourable Sir James Grin: Bom a~' prices are at London import 
parity so that there are not 'exports of silver, but imports. . 

., Kr. S. Satyamurti: Are Government going to cont·rol tpe il1ll'(ll·t of 
silver? 

The Honourable Sir Jamel Grigg: An import du ~ IS :-Ilreild,v m· 
existence. 

)[r. S. Satyamurti: Are they going to increase it? 

The Honourable Sir James Grigg: I could not tell you that. 

Seth Govind Das: Don't they think it necessary to takp some action 
in this respect? Don't they think that the time has come when ~e  
should take some steps in this matter, and, ojf they think that the tIme-
has not come even now, when do they think that the time will come? 

The Honourable Sir James Grigg: I have already answered that 
question. 

GoVERNMENT OF lNDlA SECURITIES ASD THEIR POSITION -IN T ~ M .BKET~ 

32. *Kr. S. Satyamurtt: Will ~ Honourable the Finance Member-
be pleased to state: 

(8) whether he is watching the sItuation with regard to the 
Government (of India e u~ ie  and t·heir posit,ion in the· 
market; 

(b) if any steps are proposed to be taken to stabilise the same;: 
and . 

(c') what the latest positiou in the matter is? 
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The Honourable Sir .James Grigg: (u) Yes. 
(b) I regret I do. Dot fo.llo.w the on~ura le Member. 

the securities will naturally vary fro.m tIme to. time with 
The pr;ces o.f 
reference to 

various factors. 
(c) The co.mmercial cGlumns o.f almo.st any newspaper 

HGno.urable Member what, I presume, he wants. 
will gh'e the 

ARREST. OF CERTAIN INDIAN AND BRITISH SUBJECTS BY ITALIANS. 

33. *Mr. S. Satyamurti: \Vill Government be pleased to state : 
(a) whether their attentien was drawn to a message fro.m Eritrea 

to. the effect that fifteen ;lndians and:British subjects had 
been arrested by Italie.ns fo.r alleged sending a despatch. to 
Aden, advising merchants there not to ship further merrhan-
dise to. MasS8wa (Eritrea); 

(b) whether Go.vernment too.k any actio.n in this matter; 
(c) what the re!luit of that actio.n 'is; and 
(d) if they have Ilot taken auv act,ion. the. re8~Qn8 why they ~.a e 

no.t do.ne So.? 

Sir Aubrey Jletcalfe: (a) Yes. 
~  and (c). Enquiries which have been made, sho.w that He Indians 

were arrest-ed in Eritrea. As a measure of pubnc .or.der,.h6.Wever. "·,two. 
Indian traders were detained at Masaawa fGr two. days andthl"ir \l i l ~  
was ordered to. be clo.sed fo.r five days o.n the gro.und that they h'1d arti-
~ iall  increased the prices o.f essentialfoodstufts. .! 

(d) Do.es no.t arise. 

JIr. S. Satyamur\i: Are they carrymg Gn their buyilles!, ll(!"V ~ . 'f,: 
Sir Aubrey Metcalfe: I understand that they a~ 

under det.entio.n fo.r two. days, and their business was 
ilays. That all Gccurred a gGo.d many weeks ago.. 

ADULTERATION OF DRUGS. 

heen onl v kept 
. !'jto.pped'/fo.r five 
T 

34. ·"Mr. S. satyamurt1: Will Government be pleased to state: 
(a) whether they have received any representation from t.he 

Secretary, Federatio.n o.f Indian Ohnmbers of· Commerce and 
Industry, o.n the subject o.f adulteratio.n o.f drugs; and 

(b) whethf'r they pro.pose t) take Hny action in the matter, And if 
. so., what? 

Sir Girja Shankar Bajpai: (a) and (b). The po.sitio.n f)f tlie o ern~ 
mento.f India in the matter is stated in a lett,er.dated.tb.e 27th No.vember 
1935, addressed to. Local Go.vernments, a 'co.py of \vhicll lias ~~n placed. 
in the Library of the Ho.use. Replies to. this letter were called fo.r by 
the 31st o.f January and are nGt yet co.mplete. The Governmel,t o.f India 
have already signified their willingness to. make a begmning with a 
Sectio.n of the Central Labo.rato.ry for the testing of biochemical drugs 
and pro.visio.n fo.r this will be made in next year's budget, subJe:lt to. lhe 
Assembly vo.ting the funds. Whet.her any further actio.n on t.heir part is 
Dcede.d witI be detem1ined o.n receipt of the replies to. the let,ter of the 
:27th ~o em er. 
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lIIr. S •. a~amur i  Are Government contemplating any l':!gislation ': 

Sir. Girja Shankar Bajpai: No, Sir, they are not contemplatiuf, I.1ny 
legislation. 

Dr. T. S. S. hjm: When are their re~lie  likely to be rE!cehed bv 
the Government of India? -

Sir Girja Shankar Bajp&i: I have already stated that we uad asl.ed the 
Local Governments to send their replies by the 31st of January lust, but 
manv of the Local Governments, unfortunately, have not kept to that 
time'. 

Dr. T. S. S. him: So you cannot give us an idea? 

Sir Girja Shankar Bajp&i: I only hope that the Local GO\·ernlllants 
will be as prompt in their replies as Honourable Members wish the· 
Government of India to be prompt in taking action. 

Dr. ]f. B. Dare: Are you not hurrying them up? 

Sir Girja Shankar Bajpai: My Honourable frif'nd 'night. share the· 
labom' ,,;th me. We have already addressed them in November. 

OBGANISATION OF MARKETING METHODS IN AFGHANISTAN. 

35. *lIIr. S. Satyamurti: Will Government be pleased to state: 
(a) whether their attention hE<"; been drawn to the accompanying 

notet in the Statesman about the need for organising market-
ing metbods in the bazars ')f Afghanistan on behalf of 
India; und 

(b) whether Government pruposf to t,ake any action in the matter. 
and if so, what? 

Sir Aubrey KetcaHe: (a) Yes. 
(b) The suggest,ion in the article is that Indian mer'.lilant" should send 

representatives to Afghan maTkets to study conditions there. This in 
itself noes not call for any action by Government. 

DISTURBANCES IN SECUNDERABAD. 

36. *lIIr. S. Satyamurti: Will Government be pleased to state: 
(a) what the latest positien is with regard to the l'ecent. dis-

turbances in Secunderabad; 
(b) what the causes of ~ l disturbsDee. were; and 
(c) whether Government propose to take any action to prevent 

recurrence of Ruch diFturbar..ces in the future? 

Sir Aubrey Ketcalfe: (a) Normal conditions have prevailed since the 
29th August. _ . 

~  The cause of the disturbance waa communal frict.ion drising-, from ,\ 
dispute over the route to he taken by a temple car. :rhe r~ \ol e U811all:-
taken was blocked by a. pandal. and tha Muslim cOl1uuumty obJected to the 
use of 8'll. alternative route which led past a mosque. 

t Sent to the Department concerned. 
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tc) The local :luthorities have taken action whioh it is hoped will 
preyent recurrences of such disturbauces. 

lIr., S. Satyamurtl: Has that action the const:-nt of hot.h t.he c(.m-
mumties concerned? 

Sir Aubrey Ketcalfe: So far as J lmO\\" , it has, hut I cannot t1£1l for 
certain. -

lIr. S. Satyamurti: 'Vill Government make enqumes and find out, 
'so as to prevent future dist·urbances, t.hat such act·ion as the ]()('al 
authorities take has the consent of at least the better minds of both the 
communities? 

Sir Aubrey Ketcalfe: I will make enquiries, but I haye no Jouot thut 
t.he local authorities haye fully consulted both tbe communities beir)re 
.3rrh-ing at a conclusion in the" matter. 

TRADE AGREEMENT ",TH GERMANY. 

37: *1Ir. S. Satyamurti: \Vill GoyernlllPnt be pleased to state· 
(a) whether t.heir attention has been drawn to the accompanying 

note+ in the Hindu of the 24th ·August, 1935, regarding making 
a direct trade agreement with Germany; 

(b) whether in concluding agreement.s with other powers, Great 
Britain took into account how those agreements affected 
India's trade position; and 

'(c) whether Government have considered the effect of such agre .. ~
ments by Britain without consulting India, and what action 
they propose to take in t.he matter? 

'The Honourable Sir Kuhammad Zafrullah Khan: (a) Yes. 
(b) GOYE'rnment have no reason to t.hink that His Majesty's Govenlluenf 

'in the rnited Kingdom have he en unmindful of India's interest.s or that 
these interest.s have been in any way prejudiced by any of the agreements 

:recently concluded between the enited Kingdom and other countries. 
(c) Doe!' not arise. 

1Ir. S. Satyamurti: \Vill GOyer1ll11ellt make ' 1~. specific enquiry, 
-apart from their o~ \1mp ion, Rnd find out whether, in concluding this 
agreement with Germany, the quest-ion how far that agreement" is !ikf'ly 
:to affect. India's trade poqition haR been tal<en into account? 

'. The Honourable Sir Muhammad Zafrullah nan: That is n Matter 
for the Government of India themselves to decidl' and thfl Governm(mt 
of India find that the' agreement is not likely to affect Tndia'8 trade 

1)ositic.T1 :>.d,-ersely. 

JIr. S. Satyamurti: Haye e~' examined the agreement and satisfied 
themselves thnt, :lR 3 matt",!" of fact, it does not nffect India·s trade )J .. ~i
tion !ld er.,el~  

The Honourable Sir Kuhammad Zalrullah Khan: So they hope. 

t Sent to the Department con<'erned. 
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IIr. S. Satyamurti: I am not asking for a hope, but for an !I'>nl'st 
belief nrrived at after an eX·lminat.ion <)f all relevant factors. 

The Honourable Sir Muhammad Za.frullah Khan: Yes. 

ACTION TA.KEN ON THE RECOMMENDA.TION;;) ~ THE TRANSPORT ADVISORY 

CoUNCIL. 

38. *1Ir. S. Satyamurtt: Will Government be pleased to state: 
(a) whether any action has been taken on the recommendationt; 

fQrmulated by the Transport Advisory Council at its mee~. 
ings on the 7th, 8th and 9th January, 1935; 

(b) the results of such action; and 

(c) whether it is proposed to review these recommendations with 
a view to evolve a more acceptable policy of o~ordin8 in  
raii and road transport? 

The Honourable Sir !'rank Noyce: (a) Yes. 

tb) The COllC"ise Statement of Policy adopted by the Gouncil has 
ileen 8ecepted by the Government of India and five Local Governments. 
Jt. has been accepted with cel·tain reservations by the remammg Local 
-Governments. The question of amending the Indian Motor Yehides 
.Act, 1914, and the other questions on which the Council made subs'idiarv 
J."ecommendations, have been taken up. ~ 

(c) It is too early yet to say whether the reconunend.,tions require 
l'eview. A meeting of the Transport Advisory Council will prohably be 
held in .J ul;y or August, next, and matters relating to road-rail co-ordination 
wiHdoubtless be discussed then and at subsequent meetings. 

JIr. S. Satyamurti: Have Government examined the position that 
r iil a~'  can never pay, so long as roads are a provincial subject and rail-
ways a Central snbject, and have Government considered the p08sibility 
'llf pfleeting some kind of reconciliation before Fen.E-ra.tion ome~ into 
being and the;v start fighting amongst themsclveR? 

The lIoDourable Sir !'rank Boyce: My Honourable friend is rlllsmg 
'Ver.Y wide questions of policy, but I 'can assure him that ~  fa?t that 
1"01ld3 &ro a provincial subject and ra.ilways are a Cent.ral subJect IS ver.V" 
poi nan l~ brought home to the GO\'ernment of India when they study 
thfl returns of railway earnings. 

JIr. S. Satyamurti: Have Government considered the question (,f co-
ordinating transport and avoiding competition, at least ~n eal  
comnetition, between rail and road transport, and co·orclinatmg them 
,,'ith" a yiew to getting tbe maximum benefit for t.his country from hoth 
forms of transport? 

The Honour&ble Sir !'rank Boyce: We are doing our best within the 
"limits of tIle present and, may J add, the future constitution. 

JIr. S. Satyamurti: Are Government going tc. alter those limits, and 
make it easier for them to reconcile these two apparently confticting 

'interests? 
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'the Honourable Sir I'rank Boyce: I am sorrJ I did not qtrite oatch 
my Honourable friend's question. 

JIr. S. Satyamuni: I am asking-the phrase used by my Honourable 
friend is "within the limits"-I am asking whether Government hUVE-

conS'idered or propose t() consider altering these limit-s. with a view to 
evolving a really beneficent policy for the countrv as a whole, and not to 
make the centre and the units fight. • 

'the Honourable Sir !'rank Boyce: That would mean an nlteration in 
the Government of India Act. 

JIr. S. Satyamurtt: And why not? 

'the Honourable Sir I'r&Dk Boyce: That, is hardly a question for this 
Government. 

Mr. S. Satyamurti: I wish to know if this Goyernment may not 
address His Majesty's Government and ask for a revision of the Govern-
ment of India Act. We are helpless, but the Government of Indin '{re 
not helpless 1 thought. 

'the Honourable Sir I'rank Boyce: I lllust, confess that that is hardly 
a question I feel competent to answer. 

SBCURING OF JUST TREATMENT FOR INDIAN EXPORTS AND IMpORTS. 

39. -Mr. S. Satyamurti: Will Government be pleased to state: 
(a) whether their attention has been drawn to the speech 01 t.he 

President of the Indian Merchants' Chamber at the second 
quarterly meeting of that Chamber held on the OOt;h July, 
1935; 

(b) whether Government have come to any conclusions on the points 
referred to therein; 

(c) whether they are aware that in many directions Indian interests 
have suffered through omission ~  any action on the part 
of Government; 

(d) whether they have come to any conclusions on the u " ~ i. n 
- of an exchange pool, or of a system of licences both for im-

ports and for exports; or assisting the export trade of the 
country by agreeing to place orders for BQme of their require-
ments with those countries which are capable of supplying 
them, and which are also in need of Indian produce; 

(e) whether it is a fact that India has been selling her producoe 
abroad, and, with the price J.'ealised, is paying for more 0 

British goods imported into India than that purchasel! 1>y 
Britain; 

(f) whether it is due to this factor that some of those countries 
have been obliged to place restrictions on Indian export1i to 
them; and 

(g) whether Government have pressed or propose to press u 1'In 
the Government of the United Kingdom to co-operate'Witb 
them in securing just treatment for Indian exports and im-
ports? 



QUESTIOXb AND ANSWERS. 

The Honourable Sir Muhammad ~a ralla  Khan: (a) Yes. 
(b) and (d). Yes. The Government oB India are of opinion that the 

adoption of the suggestions referred to would not be in the interests (If 
India. 

(c) No. 
(e) If the purport of the Honourable Member's question is -to ascerklin 

whether the value of imports from the United Kingd:>rn into India exceeds 
the value of imports into the United Kingdom from India, the an ~r is 
lD the affirmative. 

(f) No. 
(g) The Government of India do not agree with the Honourable Mem-

ber's assumption that Indian expurLs and imports are the subject of un-
just treatment. . 

Mr. S. Satyamum: With reference to the answer to part (d) of the 
question, may I a,sk if the Honourable Member has had any consultation 
with the President of the Indian Merchants' Chamber or any represents.-
live of that Chambtlr, before rejecting all those suggm,tions? 

The Honourable Sir Muhammad Z&frullah lD1an: No personal consulta-
tion, but the Government of India are constantly in receipt of views of 
various Chambers on these question!!. 

Mr. S. Satyamurti: May I know whether the Honourable Membe;: wiil 
discuss with the representatives of tpis very distinguIshed' !l,nd repr·~ .. en~ 
tative Chamber, why they press th ·se· suggestions, and why Government 
feel they CR'IlDOt accept them? 

'fhe Hoaourable Sir ][uhammad Zafrullah. Khan: I shall have to await 
a request from e ~ Chambers for u discussion on the subject. before } 
can answer the question of my :&onouruble frie;nd. 

DEVELOPMENT OF INDIAN INDUSTRIES • • 
40. ·1Ir. S. Satyamurti: Will Government be pleased to state: 

(a) whether their policy in respect of Indian industries still Cf'n-
tinues to be based on the recommendations of the Fic:cal 
Commission of 1922; . 

(b) whether it is a fact that the Chambers of Commerce in India 
as well as Non-Official Members of this HousE' of all parties 
have complained that the policy was inadequate; Rnd 

(c) whether Government propose to take any action to bring the 
policy into line with the real requirements of Indian indus-

" trial development? 

'.l'!M BODourable Sir Muhammad Za!ri1llah Ehan: (a) and (e). Govern-
ment's fiscal policy in respect of India's industries continues to be based 

. on the principles laid down in the Resolution adopt",d by this House on 
February the 16th, 1923. No change is contemplated in thatpolil')'. 

7·0 . 
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(b) Government are aware that certain Indian Chambers' of Commerce 
as well as some Members of this House have complained of the above 
policy being inadequate. . 

JIr. S. Satyamurti.: Have the Government of India, since the da.te of 
that Resolution,-that is, since ~ , a ed on the recommendation of 
im~e ~ommi ion of 1922, re-examined this question in all its bearings any 

e. 

The Honourable Sir Muhammad Zafrullab. Khan: The Government af 
India have had to on ide~ the question on various occasions when the 
question of protect.iotl to various industries came up. 

JIr. S. Satyamurti: Apart from any individua.l industry asking for or 
obtaining or being refused protection, may I know whether the whole 
question of the entire policy of protection of Indian industries has ever 
been re-examined by the Government, since that Commission reported and 
this House adopted the Resolution of 1923? 

'!"Ie Honourable Sir Muhammad Zatrullab. Khan: If my HonoUrable 
friend by re-examination means whether the Government have examined 
the question by going into it and seeing whether any change is or is not 
necessary by setting up an investigation into the matter, no. 

1Ir. S. Satyamurti: May I know if Government contemplate a re-
examination of the whole matter in the near future? 

'!'he HOJlouraln Sir .uhammad Za!rallah KhQ: I have replied to that 
already. I have said that no change is contemplated in that policy, 

:Mr. Lalchaucl lIavaJrai: May I know from the Honourable Member 
whether ,realising as the Government do the view of MeQlbers of this 
House and of the different Chambers of Commerce that the protection is 
ine.dequate, the Government have considered the question in that light? 

The Honourable Sir lIuhammad Zafrullah Khan: Yes. All the factors 
on which that view is based have been considered. 

REVISION OF REVENUE DUTms. 

41. *JIr. S. SatyamurU: Will Government be pleased to state: 
(a) whether they are considering the question of revising revenue 

duties with 8' view to reducing them; 
(b) whether they have considered the effect of such reduction on 

Indian industrial d'evelopment; and 
(c) whether, before coming to any conclusion on the subject, they 

propose to consult this House in the matter? 
" 

'!'he Honourablle Sir .James Grigg: (a) and (b). I have nothing to adj 
.to the remarks which I made in this House on the 6th of March last 
(page 1777) and again on the 11th of March (pages 2152-2158). 

(0)0 Any changes which may be proposed will be incorporated in a 
Bill which will be placed before the House, 



QUESTIONS AND ANSWER.S. 

lIr .. S. ~\ amur i  Cha;ging my memory back just now-my Honour-
a l~ ~nend will correct I?-e l~ I am wrong-may I know if this question of 
reVlSlOn of revenue duties IS merely to evolve a scientific svstem or is 
*here any· method behind that madness? . , 

TIre Honourable Sir James Grigg: I find it a little difficult to answer 
questions about a non-existent revision, but I hope the answer to his 
questions will be when the revision ultimately takes place that it will be 
found to be a scientific revision and that there will be some method in 
the madness. 

1Ir. S. Sa\yamurli: May I know if that method is the Honourable 
Kember's fondness for free trade? 

The Honourable Sir James Grigg: Obviously whatever my theoretical 
views may be, they are not completely a'Pplicable to India. 

PREVENTION OF THE LEAxAGE OF CuSTOMS REVENUE THROUGH IN'DLUf 
:MAmTnn: STATES. 

I 

4:2. *JIr. S. Satyamunt: Will Government be pleased to state: 

(a) whether they have taken steps to prevent leakage of British 
Indian custoDl1; revenue through Indian maritime States; 

(b) what steps they have taken in this direction; a.nd 

(e) whether a.dequate steps have been taken to secure effective 
administration of such arrangements 80 as to secure uniformity 
and prevent leakage? 

'.l'he Honourable Sir James Grigg: (a), (b) and (c). I can assure the 
Ol'.~ura le Member t.hat the question to which he refers is receiving very 

careful consideration, but I am not yet in a position to make a statement, 
with regaTd to the arrangements made with individual States . 

. ~ ., 
lIr. S. Satyamurti: What is the total loss of Indian customs revenue 

which will compel the Honourable the Finance Member to take prompt 
action? How long does he propose to wait, what is the maximum he ~  
prepared to lose? 

"!'he Honourable Sir James Grigg: As a matter of fact, I think the 
Honourable Member is slightly unfair. In some of the cases, action has 
been taken, and I hope, effective action, but action in regard to all the 
States is ·not complete, and I would prefer not tv make any public state-
ment until it is. 

JIr. S. Satyamurti:May I know if the Honourable the Finance Mem-
ber's hands are absolutelv free, and if there are no political considerations 
. being. forced upon him to go slow in this matter? 

TIle Honourable Sir .James Grigg: No. There are no political considera-
tions, Sir. 
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INOREASE IN FAOILITIBS FOB THE UNIVERSITY TBA.INING CORPS. 

43. -Mr. S. Satyamurti: Will Government be pleased to st.ate: 
(a) whether their attention has been drawn to the Report of 

Interview and Record Board constit,utedfor the Indian 
Military Examination held in March and April, 1935; 

(b) whether their particular attention has been drawn to a 
feature mentioned in the Report, namely, the increasing 
desire on the part of well·to·do business and professional 
classes to launch their sons on a military career; 

(c) whether in spite of their pre· existing handicaps, several of 
these youths impressed the Board as quite suited for a career 
ip. the Anny; 

(d) whether in many cases the candidates had neglected ali 
opportunities of playing games and profiting from the: 
training imparted in the University Trainin.g Corps; .and 

(e) whether Government propose to take steps to remedy this 
defect by in(,reasing the fadlities for the Univ£'rsity Training 
Corps in the various 11 niversitiE"s '! 

Mr. G. B.. 1'. Tott8Dham: (8) to (dl. Yes. I would add that Govern-
ment have forwarded to the Information. Bureaux of all Universities in 
India and Burma, exttacts from the report of the Interview and Record 
Board on t.he points mentioned by the Honourable Member, and have re-
quested those Bureaux to bring the matters Ill:entioJled to the notice of 
the Principals and Headmasters of all Colleges and Schools within their 
jurisdiction . 

. (e) The remedy for the shortcoming to i~  the Honourl,\ble Member 
refers lies with parents and educational authorities, and not with -Govern-
ment. . . 

lIr. S. Satyamurti: May I know with reference to the answer to part 
(e) of the question, whether the Military Department are always willing 
to increase the facilitiegfor the Univer!tity Training Corps, whenever there i& 
a legitimate demand for such increase of facilities? 

Mr. G. B.. 1'. Tottenham: That is a hypothetical question, but I do 
not think there is any reason for increasing the facilities, merely because 
('ertain people apparently have not taken advantage of the existing faci-
lities. That is what was pointed out, by the Interview and Record Board. 

JIr. S. Satyamurtl: So far a'S the province from which I have the-
honour to come is concerned, may I know if it is a fact that the Madras 
University Training Corps is always full up and they have been asking 
for hwreased .facihties frc.m the Army Department, and the Army 
Depnrtment is not \lilling tq grant those facilities? 

JIr. G.B.. 1'. Tott8Dham: '1;'hat seems hardly to arise out of tha ques-
tion.· I ani not aware of the facts. U· the Honourable Member will pu~ 
do~ ~. question, I will give him an answer. 
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SETTLEMENT OF THE INSTRUMENTS OF ACCESSION AND STATES WILLING TO 
JOIN THE FEDERATION. 

« .. *J(r. S. Satyamurti: Will Government be pleased to state: 
(a) whether negotiations are going on between the Gdvernment of 

India and individual StsteF. for the settlement of the Instru-
ments of Accession; 

(b) how mallY States have so far agreed to join the Federation; and 
(c) at what stage the matter stands? 

'!he Honourable Sir Nripendra Sirear: (Ii) and (c). The Government of 
IndIa have not yet entered into negotiations with the States as various 
preliminary matters require to be settled before that stage is reached. ," 

(b) Does not arise. 

JIr. S. Satyamurti: Have the Government of India been considering 
any model Instruments of Accession? 

The Honourable Sir Nl'ipendra Sirear: Yes. 

JIr. S. Satyamurtl: At what stage does the consideration stalLd? 

The Honourable Sir Nripendra Sirear: It is in the stage of considers-
. tion. We have not come to any final conclusion. 
! t Mr. S. Satyamurti: Have such models been sent to the Rulers for their 
I opinion? 

'l'he Honourable Sir Nripendra Sirear: To the best of my belief "No", 

SHORT NOTICE QUESTION AND ANSWER. 

M~~NDMEW,' OF THl, INDIAN COMPANIES ACT. 

lIr. G. Morgan: Will the Honourable the Law Member be pleased to 
inform the House as to the subsequent, procedure he has in 

12 NOON. mind regarding the contemplated reform of the Indian Com-
panies Act, 1913? 

,The HODourable Sir Nripendra Sircar: The Committee of repreeenta-
tives of Mercantile Associations on the amendment of the Company Law 
concluded their deliberations at Delhi on the 26th January, 1936. ABthe 
result thereof considerable changes may have w be made in the sugges-
tions provisionally put forward by Government before ~a  Committee, .for 
iorming a ba'Sis for discussion and no~a  fim"l on ~u ~on .. The drs£tlllg 
:$£ the Bill will take a considerable tune of WhICh It IS difficult to form 
f!.D. accurate estimate owing to the uncertain flloCtor of the .amount of work 
which the draftsman will find it necessary to handle dunng the progress 
ot this Session of the ~ em l , . • 

, I believe that it is likely that this HOUse will decide to refer the Bill 
to eJ Select Committee. 
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Considering that the delibera.tions of the Select Committee are likely 
to be protracted on account of the nature of the Bill it will be incon-
venient for Select Committee to meet ~ile the Assembly is in Sessions. 

As the amendment of the Insurance Law, which is a matter which 
ought not to be delayed, is being held up pending the amendment of 
Company Law, the only desirable course is to introduce the Bill and ask 
for a Select Committee during the present Session in order to enable the 
Select Committee to meet later on say in July or August 1936, leaving 
ample time for circulation of the Bill before the meeting of the Select 
Committee. 

I am making e ~r  possible effort to ensure the drafting of the Bill 
being completed in time to permit its introduction during the present 
Session-and I have very strong hopes that this will be dbne. 

After introduction of the Bill, the House will be in seisin of the matter, 
but I would request the House to help me by disposing of the motion for 
Select Committee this Session. I need ha'l'dly add that ample time will 
be given to the House for discussion e or~ it is asked to give its decision 
on the motion for a Select Committee on the ~ill. 

PNSTARRED QUESTIONS AND ANSWERS. 

IJlrooJO AND EXPENDITURB OF THE C ~T BoARDS AND CoRPORATIOn 
IN THE EASTERN CoMMAND. 

1. Pandit K:rl8hDa ][ant K&lavlya: (a) Will Government be pleaaei '0 state the annual income and expenditure of the Cantonment Board. 
and Corpomtions in the Ea'Btern Command for the following years: 

(1) 1920-1921, 
(2) 1921-1922, 
(8) 1922-1928, 
(4) 1923-1924, 
(5) 1931-1932, 
(6) 1982-1938. 
(7) 1938-1934, and 
(8) 1934-1985? 

(b) Are Government prepared to exercise powers under section 280 of the 
Cantonments Act (1924) and further amend Chapter V of the Cantonment 
Account Code, 1924 by making rules for maintaining progress report executed 
by Cantonment Authority in such form as may be prescribed for the pur-
pose? 

JIr. G. R. :r. Tottenham: (a) It would entail a ~'e!\  deal of clerical 
work to collect the information required by the Honourable·Member and 
the result would. not he commensurate with the time and labour involved. 

(b) No, Sir; A nl!e, as suggested by the Honourable Member, is not 
" mR.tter for incorp:>rnt.ion in the Cantonment Accotmt Code, 1924. A 
progl'clOs report c&.n Le called for in individual cases. under .. Bt;CtiOU 46 (c) 
of the Cantonm(nts Act, 1924. .. 



UN!!TARRED QUESTIONS AND ANSWERS. 

DEFENCE OF BURMA AFl'ER SEPARATION mOM INDIA. 

2. U Thein Jlaung: (a) Will Government please st.ate·: 
(i) whether they have considered the question of the defence of 

Bumui after separation from India; and. 
(ii) whether they have formulated any scheme therefor? 

(b) If they have formulated such a scheme, wilJ they please lay it 
on the table and state whether the Legislature of Burma would be given 
an opportunity toO discuss it before its final adoption? 

1Ir. G. R. P. Tottenham: The question of the future defence of Burma 
is !;It ill under on idera ~on, and no infQrmation can be given at present .. 

BUmrlANlSATION OF THE DEFENCE FORCES IN BURMA.. 

t3. U Thein lIaung: (a) Win Government please state if they have-
considered the question of Burmanizing ~ defence forces for Burma.? 

(b) If the answer to part (8) be in the affirmative, will they please 
lay their scheme on the table and muke a statement as to how and 
at what pace they propol>e to Burmanize them and sta.te whether they: 
would make a beginning before separation of Burma from India, e.g." 
by u'aining some Burman!! for the army. the navy and the air force? 

BURMANISATION OF THE Mn.rrARY POLICE FOlf,CE IN Bumu. 

4. U Thein lIaung: Will Government please state: 
(a) the strength of the military police force in Burma; 
(b) how far it has been Bl1rrnanized if at all; and 
(c) what their scheme is for its flll'the:r Burmanization? 

The Honourable Str Henry Oraik: (a) 11,812. 
(b) Burmans-621; Karens-984; Other i.Qdigenous races-968. 

(c) 'The scheme for further Burmanisation is under the consideration 
81 tl'e Government of Burma. . 

FINANCIAL SETTLElIIENT BETWEEN BURMA AKD THE SHAN STADS. 

5. U Thein lIaung: (a) With re1erence to the last sentence in 
paragraph 461 of the Report of the Joint Select Committee on Indian 
Co.ostitutional . Ueform. will Goveroment please state' . 

(i) who ~re the officers on the Committee to advise the Governor 
of Eurola as re~ard  tmanciM settlement between Burma 

.' and the Shan States; 
(ii) whether they have submitted their report; and 
(iii) whether the Legislature of Burma. would be given an oppor-

tunity to discuss the reF,ort before its oooptiop by the 
Governor? . 

t "or answer to this question, Bee ana,!,_ to question No. 2. 
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(b) Will Government please lay the Committee's Ueport on the table 
now or when it is ready? 

The Honourable Sir James Grigg: (a) (i) The memDlJrS of the Com-
mitt-tie are .Mr. Chgue, who is at prese:nt on duty with the Boundary Com-
mission, thE l"iml't('e Secretarv to the Government d Burma and the 
Rdorrns Secretary to the Government of Burma. 

(ii) They have not ~'e  submitted their Report. 
(iii) The settI.mlCnt ill to be made by .Order-in-Council-vide section 

386 (2) of the Government of India Act, 1935, and it will be for His 
::vJnjept.v'l; Gc,vernment to decide what opportunity the Burma Legislature 
is . to be given to discuss the settlement. The Committee has been ap-
pointed to advise the Governor of Burma and its Report may not be a 
(luitab!e document fllr disoussion by the Legislature. 

(b) In view of the facts stated in (iii) above this also is a matter for 
·the decision of His Majesty's Government. 

RlIPAIBS AND RESTORATION OF THE MA.luBoDm TEMPLE AT BUDDHA. GAYA. 

6. U Thein Kaung: WIll Government please state: 
(a) whether the Mahabodhi Temple at Buddha Gaya was excavated, 

repaired and restored at the expense of 
(i) the Government of India, and 
(ii} the Government of Bmma; and 

(b) what was the cost of s\l(.'h E-xc:\vation, repairs and restoration? 
Sir Girja Shankar Balp&i: (8) The temple was rest0red at the expense 

of the GO\"6rnment ot Bengal and the late King of Durma. 
(b) The Government of Bengal spent about Rs. 2,00,000. The amount 

contributed by the Kmg of Burma is not known. 

PuBLIo WOBKS DEPARTMENT OFFICEB IN ClLuwE OJ' MAHARODBI TEMl'LE AT 
BUDDHA GAYA. 

7. U Thein Kaung: Will Government please state: 
(a) whether an officer of the Public Works Department was in 

charge of the Mahabodhi Temple at Buddha Gaya after the 
~aid excavation, etc.; and 

(b) when and why sucIi an officer ceased to be in charge of it? 

r Sir Girja Sbankv Baipai: (a) and (b). The matter is not primarily the 
concern of ~ Govenunent of India, but I underst,and that at one time 
the Government of Bengal appointed an officer of the Public Works Depart-
l\'l"nt to look after the temple and rest-house and in Inter years the loc,.I 
Public W;,rks Department and the Mahant of the temple have acted j·oint-
ly in this behalf, till arrangement wbch still continues. 

CoNTBIBUTIONS MADB TO Bumu OUT OJ' THE RoAD DEVBLOl'MBNT FUXD. 

8. U '!'hem Kaung: Will Government plea'se state what cont.ribu-
tions have been made to Burma .)ut cf th(' Road Development Fund 
clunn8 the last five years? 
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The Honourable Sir !'rank Noyce: It is not quite clear what. the Honour-
able MI)mtJer mt)[lns by .. the last five years". Sine':} March 1929 Burma 
and I"~ Shan States haVE received as their share, A.nd in grants from the 
Government of India's Reserve, in the ROltd Account, n total of Rs. 69·44 
Inkhs. 

SUPPLY OF OPIUM TO BURMA. 

9. U 'l"hein lIaung: (8) With reference to paragraph 1 in Annexure I 
(revised) to Howard· Nixon Memorandum, will Government please state 
whether India would cea8e, at the end of the calendar year 1935, to 
supply Burma with opiuIlJ for purposes other than medical or scientific? 

(b) If India would not cease to do ~o then, will Government please 
state the reason or l'ear;ons for contlDuing the supply and the t.ime when 
the supply would be stopped? 

lit. A. H. Lloyd: (8) Paragraph 1 in Annexure I to the Memorandum 
-quoted refers to til ~ discontinuance of the export of opiunl to Far Eastern 
Coun ~'ie , other thon Burma, and not to the supply of opiun. from India 
to Burma after separation. It is not the intention of the Gevernment of 
India to refuse after separation to supply opium to the Government of 
Burma f<:r purpOl:;l:lsother than medical or scientific, if the Guvernment of 
Burma ask for such supplies. 

(b) The declaration of. 1926 was made at !l time ",hE'n Burma was an 
integral pnrl of the Indian Empire, and referred to the discontinuance of 
exports of opium from the Indian Empire, as it then stood. to Far Eastern 
Counirie... There is thm no reason for discontinuing the supply of opium 
tJ Rurma. 

10. 
state: 

Mn.rr ~ GBANTS AND REWARDS. 

Seth Haji Abdoola H&rOOn: Will Government be ploosed to 

(a) what is the definition of "Military Grants" and to whom are 
the grants made; 

(b) whether the Rewards are granted to the eligible persons in re-
cognition of their services during the Great War, and, if so 
what Rewards in addition to their pensions or gratuities were 
given to ex-Military Officers and Soldiers whose names were 
mentioned in Despatches from Lieutenant General W. .R. 
Marshall, K.C.B., 1\:0.1:U., dated the 15th April 1918, and 
those mentioned in Despatches by other Officers: 

(c) whether they are aware that the above-mentioned and, othC!' 
eligible Officers and Soldiers were, in recognition of thei:-
gallant a'Ild distinguished servicelJ in the Field, promised the 
awards of "Jangi Inam" or Land, etc., but they have not 
so far been awarded anything s.nd their claims have beeD 
rejected on the grounds that lands or other Rewards allot;-
ted to Units cOllcerned have been distributed;. 

(d) whether ~ e  are prepared to allot fresh ~and to tl,le U";'its fot' 
.distribution amongst the eligible persons or allow,Jagir Al-
lowance to the per&Qns entitled, and if not, why not; . 
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(e) whether they are aware that "Military ~ran 8" in Sind ill 
Umarkot Taluka are in the form of plots of land given on 
instalment basis, and that no facilities· in ~ e paoyment of 
land re emll~ and in&talment money are gj.ven to them, as 
in the Punjab, but on the . other hand, if a particular instal.-
ment or land revenue for a particular year is not Wd by 
the grantees even owing to loss of crops, their' Lands are 
iorleited. and. their -pension money is attached; 

<..l) whether tbey arc llrepar~ .l to refund their pensions ani. return 
their iorleiteO. L8.n(\s, an(\ ii no\, -wn."S not·, 

(g) whether they are aware that ex-Military men who are grantea 
lands in t.he British tt!rl'itory in recognition of their war 
services. hl"e required to obtaiL the permission of the Ruling 
Prince before they are allowed to migrate to the British ter-
ritory to occupy such granted lands; and 

(h) if so, whether they are prepared to obtain the permission of the 
native States for the migration of the grantees of land i or 
to commute the ~a d grants into pension according to para-
graph 213-A ('If the Pension .Regulations for the Army in 
Inafa, and if not, why not?· 

AIr. G. B. F. Totl6Dham: (a) "Militllry Grants" or land' are grants 
made to Indian mili ar.~  ranks and civilians permanentI.v employed by the 
military au ori i~  from an area placed at the di9posaJ of the military 
autborities bv Local Governments, or Indian States, ill connection witb 
their cCJlonizatior. schemes. . 

T ~ gr&ntecft have te'. pay for the land and comply with the conditions 
laid down by the Local Government or States as regards tenure. 

Ib) 9,000 grants d lund and 11,000 cash inams were awarded in 1920-
1922 to selected Indil'.n soldiers and followers who rendered distinguished 
service during the Grent War. These awards are not to ba confused with 
tho "Militur:,' Grants" referred to in (a). 

(c) The Honourable Member ha,; been misinformed. No such promises 
~· 're gwen. 

(d) No. GClvemment consider that the services IJf those who rendered 
diatinguished service in the Great War have been adequotely recognised 
by the awarcls rE>ferred to in (b). 

(e) and (f). The Honourable Member has again been misinformed. 
GrantE- to military colonisb were made in Umarkot T"luka in 1933 on the 
c.rdmmy conditions of pupnent d tt-n per cent. of the value of the land in 
caeh and the balan:le in ten equal lIIsta.lments. The grants were subject to 
umcellation in case of fnilure to pay the instalments due. Several grantees 
h3\'e not paid a ~ leinl alnl 'li  curing the last two years although all 
pol'sible concessioQs v.ere made to them including the extension of the 
nltmbel of instalments f!'OJII t,en 10 ~n . No pensions have been 
l'ttached, and only five grants have been cancelled for failure to pay the 
instalments. The' liability tAl cancellation was one of the terms accepted 
bv the colonists. . . 

(g) and (h)' Yes, and in some 'cases the Rulers were not prepared to 
allow their subjects to take up land grants itl British India. In such catlell 
the individuals in question were subsequently awarded fangi inams instead 



UNSTARRBD QUESTIONS AND ANSWlIB8. lSI 

of land. The war reward scheme is closed and Government are not pre· 
pared to reopm it. 

DISABILITY PENSION TO MILITARY EJU'LOYEES INVALIDED DURING THE GREAT' 
WAR. 

11. Seth Baji AbdDola BIlOOD~. Will Government be pleased to 
state: 

~ \  how ma.ny ~a. I~  of \len~i.on  have been admitted b)' the Govern· 
ment since the publication ot War "Pensions Committee "Re., 
port and what facilities are being given to the persons whose, 
cases are governed by the items V, XII, XIX a:nd XXI of' 
the Committee's Report; • 

(b) whether a holder of a War Badge and a .Sanad of disablemen. 
. in the Great War, signed by His Majesty the King Iotlid Em-, 

peror of IndiB.' which reads as .. No ................................ . 
Served with honour and was disabled in the Great War ..... . 
..................... Honourably discharged' on ........................... . 
and was discharged on account of illness or incapacity at his, 
own request is entitled to draw a disability pension under' 
item Nos. Vlll or XII of the War Pensions (;ommittee' 
Report; 

(c) why Sub-Assistant Surgeons of the Indian Medical Department 
are not being given advantage of disability Pension Rules of' 
1922 [vide Army Instructions (India) No. 1056 of 1922], as 
per Government Orders on Item No, V of the War Pensiona 
Committee Report; and 

(d) when they intend to apply items Nos. XV and XX of the War 
Pensions Committee Report? 

Ilr. G. R.I'. Tottenham: (a) Though every possible facility has been 
«iven tt. pensioners to represent their cases, only 31 such C8f:eS put up as.-
a result of the \rfll" Pensions Committee recommendations have proved to 
have substance. 

(b) OrdinariJy a mlln who is dischp.rged at his own request has no claim. 
to pensk,n, but if it was subsequently proved thai, he was suffering from 
a . pensionahle disability attributable to military service his case for the .. 
grant of fl disability pen~ion would be mpa e i a ~ considered by Gov-
ernment. 

(0) They are being given the advantage ot thase rules. In this con· 
aect.ion please see Army Instruction (India) No. B.-204 of 1926. 

(d) Item XV of the War Pensions Committee is still under discussion. 
with the SecrE>tary of State, but a decisK>n iii ,expected shortly . • . Item XX-parta (a) and (b).-It has been decided that there is no· 
nccessit\" to define tIle term more precise1.." Or to dlter existing orders . . ' ~. 

, Part (o).-Paragraph 184 of Pension Regulations w8Samended in Febru-
. ary, 1934. to accord with· this RecommendatiOn, and instructions were-
; "also issued·' to military fcrmati<ms. 
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bNSION TO SOLDIERS WHO REMAINED PRISONERS DURING THE GREAT W AB. 

12. Seth Baji Abdoola lIaroon: Is it not a fact that paragraph 
1029-B (iv), Army Regulations (India), Volume I (1915 edition), as 
amended by October Appendix to I~dia Army Orders, 1918 and para-
.graph 186 (iv) of the Pension Regulations for the Army in India provide 
rension for poldiers who remained a::: Iril!loner of wal' during the Great War 
and whose pay and allowances for the period of absence were restored and 
who were acquitted by the Court of Inquiry? 

xr. G. R. !'. TOtteuham: Yes. 

DEMOBILIZATION CONOESSIONS TO CERTAIN SOLDIERS • 

• 
1"3. Seth Bali Abdool& Baroon: (a) Is it not a fact that during the 

'period of Demobilization ommen in~ from UH9 to 1{l21 all soldiers were 
informed that they can go on pension after ten years' service in the 
Military Department and that on their willingness for pension or gratuity 
they were permitted to go home, but when after patiently waiting for 
a certain period they applied for their pension, they were informed that 
as they were discharged at their own request no pension could be granted 
to them? 

(b) If the answer to 'part (a) be in the affirmative. Ilre Government pre-
'~pared to grant Demobilization concessions to the individuals discharged 
under Demobilization period notwithstanding the entry, "Discharged at 

· his own request", on their; respective Discharge Certificates? Are Govern-
ment aware that such eniries were due to the misunderstanding of the 

.. ~lerk  concerned? 
(c) Will Government be pleased to state whether the present Pension 

Rules of the Indian Army equally apply to personnel of the Imperial 
· Service Troops? 

~  :Will Government please state why "Jangi Inam" allowance 
a<1mlllslble for three lives is not f.IJ0wed to the son of first apd second 

.. recipient and is withheld in the case of female on re-marriage? 
(e) Are Government aware that no advantage of orders contained ill 

Army Instructions (India) Nos. 805 of 1920. and 1056 of 1922 has been 
· given to Military pensioners who, at the time of their retirement have 

received the commuted value of their pensions at old Pension Rules? If 
: so: are Government prepared to re-assess their pensions under the prOvi-
· aions of these ~rm  Instructions? . 

(f) Are Government also aware that no commuted value of both the 
f;Jen·jce and disabilit,y pensi.unt is heing given to the entitled retired 801-

~ diers, but instea.d thereof the commuted value of a single pension ie, 
· being allowed'? If so, why so? 

1Ir. G. B.. !'. Tottenbam: (a), No. 
(b) Does not arise. 
~~ · (, 

. . ~d  No J angi. inam is payable for three li ~8. The &ret holder nomi-
··ru.tes S, second holder who must be in. one of the prescribed degrees of 
:relationship to the deceased soldier in recognition of whose' servia." 
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the inam was awarded, ViIS., widow, father, mother, son, daughter. 
grandsoD; or rand dau ~ er. In the case of a female the jangi inam ceases. 
on mamage or re-mamage on the analogy of the rule in the case of 
fa.mily pensions. . 

(e) and (f). No Indian troops with the exception of those whose homel 
are in Afghanistan are, or ever have been, allowed to commute their 
pEnsions. 

CoMPENSATION TO THE DEPENDANTS OF THE VICTIMS OF COLLISION OF MOTOB: 
LoRRY AND MAIL TRAIN NEAR .ADOI RAn.WAY STATION. 

14. Seth Hail Abdoola Haroon: Will Government be pleased to stai,) 
whether any compensation has been allowed to the distressed alid poor 
dependants of the victims of collision of Motor Lorry and 5-Up Mail 
Train at level crossing Gate No. 31, near Bhadoi Railway Station on. 
the East Indian Railway, on the 6th June, 1933? If not, why not? 

.~' 
The Honourable Sir JluhammadZafrulla.h Khan: 'No compensation .was 

paid as the Railway Administration was not responsible for the accident. 

EXAMINATION FEE CHARGED FOR CERTAIN POSTS 'IN THE RoYAL INDIAN ARMY-
SERVICE CORP's. 

15. Seth Haji Abdoola Baroon: (8) Is it not a fact that . applicant ..... 
for the 1'osts of clp.rkR. [.tol"E:keep;:m:l and. checkers in the lioyal Indian 
Army Service Corps or,) \:..eing '!itargecl an .. examination entrance fee of 

B.s. 5 (Rupees five only) with nei surety of providing a job to'the successful 
<)andidates and that till the occurrence of a vacancy they are always requirEid 
to appear in each half-yearly competitive Departmental Examination, after 
payment of aforesaid fee for each Examination'! If so,why? 

(b) Is it not a fact t.hat ex-Indian Superior Personnel of the Royal 
lndian Army Service Corps when applying for a job in the same .Depart-
ment are also being charged the Departmental Examination fee of Ra. s.-
like new candidates and that in recognition of their services during the 
<.:treat War no preferential treatment is being given to them in respect of 
age-limit and their appearance in the· competitive Departmental test· 
examination though they have sufficient experience of the post applied for? 

(c) If the answer to part (b) be in 'the affirmative, art Government 
prepared to re-emplo;) f;uc:h personnel without. any restriction of age-limit. 
and their appearance in the aforesaid examination, provided they have 
more than three years approved service at their credit? 

JIr. G. R. P. TotteDham: (a) A candidate who appears at a depart-
mental entrance examination has to pay a fee of Rs. 5. If he obtains 
the minimum number of marks prescribed for qualifying for clerical and-
st..orekeeping appointments. he only has to pay half that fee if he appears' 
.at subsequent examinations which are normally held only .oI,lce a year. ~ 
similar system is adopted for most open competitive examinations for entry' 
tQ Government service: 

. (b) No. Though 61.1:-Indian Superior Personnel of the Royal Indi~' 
Army Service Corps are charged 8 fee of Rs. 5; they are allowed to deduct 
the period of their service in that CorpR from their age if they 111"e: C)v,r 
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the age-limit, time spent on . active . service counting .double; and are also 
.awarded graee marks for honours and awards, active service and ordinary 
·service in the Corps. 

(c) Does not arise. • .. 

NON-AGRICULTURIST POPULATION. 

16. Mr. Amarendra Bath Ohattopadhyaya: Will Government be 
pleased to lay or. the table a statement showing the total non-agriculturist 
-population of each province? • The Honourable Sir Henry Oraik: The information asked .for by the 
Honourable Member may be obtained from the provincial Census reports, 

·copies of which are in the Library of the House. 

UNBJIPLOYED . Plmsolf..8. 

17. JIl •. Amarendra Bath Ohattopadhyaya: Will Government be 
pleased to lay on the table' a statement showing the total number of 

·.persons who are without any employment province by province? 

'l'he lIoDourable Sit I'ranlt 'lIoyce: I would refer the Honourable Mem· 
'ber to the answer i ~en by the Honourable Mr. Mitchell on the 11th 
:Sept.pmber, 1935, to Mr. Asaf Ali's starred question No. 265. 

SLAUGHTER OJ' COWS, OXEN, ETC. 

18. JIl. Amarendra Bath Ohattopadhyaya: Will Government be 
'pleased to lay on the' table a statement showing province by province the 
-total number of cows, oxen, cslves. goats, she-goats, lambs, slaughtered 
on 8n yearly a era ~. from the last five years for the consuniption of Military 
population peT capita? 

JIl. G. B.. 1'. ToUenh.am: The information asked for is not readily 
;available and its collection will involve time and labour incommensurate 
'with the result aimed st. 

TINNED hX AND TINNED MEAT DrIlIORTED TO INDIA. 

19. JIl. Amarendra Hath Chattopadhyaya: Will Government be 
:pleased to lay on the table a statement showing province by province the 
total quantity of tinned milk and tinned meat imported to India and the 
ie,tal cost of such imp.)rtcd. articles on the average during the last five 
years? 

'l'he Honourable Sir Muhammad Zafrullab. Khan: The available 'in-
formation is contained in the Annual Statement of the Seaborne Trade of 

. Brit.ish India. a copy of which is in the Library of the Legislature. 

-YARNS USED BY THE WEA VEBS BY HANDLOOMS IMPORTED FROM El!fGLAlm 
AND OTHBR FOREIGN CoUNTRIES. 

20. JIl. Amarendra Hath Ohattopadhyaya: Will Government be 
pleased to lay on the table a statement showing province by province the 

.total quantity of yarn used by ·t.he weavers by handlooms imported· from 
England and Qther r~i n cO!lntries and the total cost. of such; yam? 
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The lIonourable Sir Muhammad Zafrullah Khan: The information 
asked for by the Honourable Member if' not available. 

YARN EXPORTED TO FOREIGN COUNTRIES. 

21. :Mr. Amarendra Bath Cbattopadhyaya: ,Will Government be 
pleased to lay on the t,able a statement showing province by province the 
total quantity of yarn exported to foreign land? 

The Honourable Sir Muhammad Zafrullah Xhan: The available infor-
mation is contained in the Annual Statement of the Seliborne Trade of 
British India, a copy of which is in the Library of the Legislature. 

COST OF SILK Y ABN IMPORTED FROM CERTAIN CoUNTRIES. 

22. 1Ir. Amarendra Bath Ohattopadllyaya: Will Government be 
pleased to lay on the taQle a statement showing province b,. province the 
quantity and cost of silk yarn imported' from 'England,' France,Germany, 
.Japan and China for wearing silk cloth? 

The Honourable Sir Muhammad Zt.fruUah Khan: With your permis-
sion, Sir, I propose to reply to questions Nos. 22 and 23 together. . ' , 

The available infflrmation ip contained m the Annual Statement of the 
Seaborne Trade of British India, a copy of which is in the Library of the 
Legislature. 

CoTTON TEXTILE ARTICLES IMPORTED noM CERTAIN COuNmmS. 

t23. 1Ir. Amarendra lfath Ohattopadhyaya: Will Government be 
pleased to lay on the table a statement showing province by province the 
total quantity of cotton textile articles and their total cost imported from 
Great Britain, Ireland and Japan separately? 

SPINNBRS AND WEAVERS IN INDIA. 

24. 1Ir. Amarendra Bath Chattopadhyaya: Will Government be 
pleased to' lay on the table a statement showing the total number of (i) 
spinners (in cottage industrll:s and mill industries), and (ii) weavers (in 
cottage industries and mill industries) in India and the average duty wages 
eaused by them respectively per capita? 

The Honourable Sir I'rank Hoyce: Fir.t part. The attention of the 
Honourable Member is invited to (a) page 257 oi Part II of the Census 
of India, Volume I, 1931, and (b) Statement IV of Statistics of Fac-
tories, 1932. Copies of both these publications are available in the 
Library of the House. Statistics giving the numbers of spinners and of 
weavers sepa.rately are not available. , 

Second part. The attention of the Honourable Member is invited to 
Appendix IX of the Report ,of the Indian T8t"iff Board regarding the grant 
of protection to the Cotton Textile Industry, 1982, copies of which are 
,available in, the. Library of the House. A statement, showing the average 

" t For &DBWer to this question, !Ie ar.awer to qillllition -N 0.22. 
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dsily earnings in four sf.llected occupations in the cotton mills in the 
P 'd . 11"\33 . dod SI'mUsl: information is not Bombav reSI ellCY In . 1:1. " IS lIppen " . 

availabie for other' provinces . 

.AtlBMg6 daily earn'ng8 in Jour IHllected occupalioM in t.he CoUon MiUB in the BomboV 
. Pr~i" 1933. 

Average daily earnings of 

()entNlI. 
Sllmneftl 
1I1ide ~ 

. Rs. A.P. 

Bombay. . 0 14 10 
Ahmedabad • • (a) 1 1 0 

Sholapur • (bl o 10 7 
Southern Maha- ee) 0 8 1 

ratta countries: 
Khandesh (ti) o 10 4-
Gujarat . (e) o 12 9 

Weaveftl Reeleftl. Windf'l"£I. 
(21ooms). 

Rai.A.P. Rs. A.P. RS.A.P . 

1 8 1 o 11 5 0 911 
1 14- 4- 011 S 0 1111 

1 8 0 0 5 6 0 5 6 
0 15 3 O· 6 8 . O. 6 3 

1 4- 2 0 8 3 0 7 2 
1 10 .6 0 9 8 0 8 7 

Remarks. 

(a) Sideftl lIin ~ 
side. men and 
women. 

(b) Do .• men. 
(e)· Do .• men ana 

women. 
(d) Do., men. 
(e) Do .• men and: 

women. 

INDIA!'USATION OF ORDNANCE FACTORIES. 

. 25. JIr. .Am&rendra Bath Ohattopadh)'&Ja: (a) Will Government 
please state whatefiorts are being made for the Indianisation of the Ord-
nance Farctories? 

(bl Will Government be pleased to lay on the table a list of Indiana· 
holding the posts of Assistant Foreman, Foreman and Assistant Works. 
Manager, in the Ordnance Depaortment? Are all these men department-
ally promoted? 

JIr. G. R. • .,. Tottenham: (a) The siiafi for the Ordnance Factories is. 
now ordinarily recruited through the Public Service Commission, and 
there is no bar to the p.mployment of Indians in these factories provided 
they possess the requisite technical qualifications. An improved scheme· 
for the training of apprentices has been started in the factories with a 
view to securing a supply of qualified candidates for appointment to sub-
ordinate posts in them, and this will facilitate the process of Indianisa-
tion. 

(L) 'rhere areu.t. present 22 Indilln (including six Anglo-Indian) Assistant 
Foremen and one Foreman, while one man who was recruited through the· 
Public Service Commission is under training for appointment as Assistant 
VI arks Manager. With the exception of this man and one Assistant· 
:Foreman, all of these were departmentally promoted. 

BlIViSlOll 01' G1u.DES 01' THE CHEMIOAL AND J;1'HYSIO.A.L ASSISTANTS EHPLOn])o 
IN THE OBt):NANCJIl DBl'A.B'l'ME:NT. 

2(t K'r • .A.mlreDdra .ath abttopadhyaya; (a) What is the grade. of 
the Indidn Chemical. Assistants in different Ordnance Factories and Ordnance-
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'Inspection Department? Is it not a fact that, save and except the 
'Ordnance Department, the Local as well as the Imperial Government have 
introduced the grade of Rs. 150 to Rs. 500, or somewhat modified grade for 
-every Chemical Assistant irrespective of his nature of work? Why is this 
anomaly in the grade of Chemical Assistant in the Ordnance Department? 
Is it not that the present Metal and Steel Factory Laboratory is the oldest 
'Metallurgical Laboratory in India? Why is it that the Chemical Assistant 
. of Metal and Steel Factory is getting practically half the pay of the Chemi-
-cal Assistant employed in the Alipore Test House and the Government 
,Metallurgical IJ8boratory. Jamshedpur? 

(b) Is it not a :fact that the Ordnance Authority charge for their 
-Chemical and Physical Report at the same rate 8S that of Test House, 
·but they pay much less to their Chemical and Physical Assistants? 

(c) Is it not a fact that the Stage Chemists of Metal and Steel Factory 
:who are serving for the last 15 years are not yet made permanent? 

(d) Is it a fact that tlJey have not got any increment for the Jast ten 
years? If so, why? 

(e) What steps have been taken by the Ordnance Authority for the 
'gradual abolition of the lower grade permanent posts of Indian Chemists 
"sanctioned by the Indian Munition Board? 

(f) Will Government be pleased to state that when a Metallurgical 
~In pe or has been provided in the Department, why is it that the Phy-
; sical and Chemical Laboratory of Ishapore has not been placed under the 
Inspector? 

(g) Do Government propose to consider the revision of grades of the 
·Chemical and Physical Assistants employed in the Ordnance Department, 
80 that their scale of pay may be brought in the same rank with those 

. employed in other Government Departments? 

JIr. G. B.. 1'. Tottenham: (a) The grades of pay of Indian Chemical 
Assistants in the Ordnance Factories and Inspection Section establish-

--ment appointed to Government selvice before the 27th September, 1931, are 
cas follows: ' 

Ordnance Factories-
1st grade-Rs. 200-10-250, after 5 years Rs. 270. 
2nd grade-Rs. 150-5-175, after 5 years Rs. 190. 
3rd grade-Rs. 100-5-125, after 5 years Rs. 140. 
4th grade-R.s. 70-5-100. 

'InBpection Section ~B a liB men .

1st Chemist-Rs. 350-10-450. 
2nd Chemist--Rs. 200--10-300--50/5-350. 
Brd Chemist-Rs. 200--121-250. 
4th -Chemist-Rs. 52t-7t-150 plul charge pay of Ra.· 25 per 

rnensem. 
D 
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The Metal and Steel Factory Laboratory, old as it may be, deals almost_ 
entirely with routine work and manufacturing and informative tests and 
is on quite a differPllL footing irelJ. the Test House at Alipore, Or the 
Metallurgical Inspector's testing establishment at Jamshedpu1'. The 
grades of pay quoted by the Honourable Member are. certainly cqrrect for' 
the personnel appointed to these establishments under the old scale which: 
oorresponds to those quoted above for the Ordnance Factories, but fot· 
the reason just given the question of any anomaly does' not arise. 

(b) No. Ordinarily no outside tests are carried out in the Factories" 
laboratories. 

(c) and (d). Two temporary Stage Chemists are employed in tempo-
rary posts in the Metal and Steel Factory. One of them was en er ained~ 
in 1921 and the other in 1935. The former reached the ma..'"{imum of his 
grade in 1927 .. but the other has not yet qualified for his first increment .. 

(e) Of the seven posts concerned, two on Rs. 70-5-100 and two on! 
R6. 50-5/2-75 have already been abolished. The remaining three will 
be replaced by men on the extra establishment when· the pre en ~in um· 
bents vacate. ' 

(f) An Assistant Inspector for the inspection of metals was appoin ed~ 
in March 1935. The question of what part of the Chemical Laboratory 
at Ishapore should be transferred to him is under consideration. 

(g) The existing grades are conRidered adequate for the class of work: 
lmdertaken and no revision is contemplated: 

INTERMITTENT AND CO:S'TINt:Ol:S WORKERS ON CERTAIN RAILWAYS. 

27. JIr. V. V. Girl: With reference to the reply to unstarred ques--
tion No. 160 asked by Mr. B. B. Va'l'ma on the 9th March, 1935, regard-
ing the staff classified as intermittent on the East Indian Railway, will' 
Government be pleased to lay on the table same information regarding 
the Great Indian Peninsula, Eastern Bengal, Madras and Southern Mah-· 
ratta, North Western and Bombay, Baroda and Central India Railways 
both in regard to intermittent workers and· continuous workers separately?' 

The Honourable Sir amammaci Zafrullah Khan: The information is 
not readily available and Government rfO'gret their inrtbilih- to collect it 
as tbey do not consider that the f>xnen.I':r> 'mel hhrmr invo]Vpd in gettmg 
it will be justified by the results to be obtained. 

OvERTIME HOURS WORKED AND THE AMOUNT OF OVERTIME PAID UNDER', 
HOURS OF EMPLOYMENT REGULATIONS ON EACH RAILWAY. 

28. :Mr. V. V. Giri: Will Governnfbnt be pleased to lay on the table' 
P.. statement showing the number of overtime hours worl{ed and the' 
amount of o\>'ertime paid under Hours of Employment Regulations dut'-
ing 1934-35, on each of the Railways where Regulations are in force? 

The· Honourable Sir Kuhammad Zafi'ullah Khan: The information is 
not readily available. Government regret. their inability to colled. it us-
they do not consider that the expense and labour in.olved in getting it wilIJ. 
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be justified by the results to be obtained. I would, however, give for 
the Honourable :Member's information the following figures which were 
ccllected for 1932-33 : 

Number of Amount of over-
Railways. emp'oyces paid time paid during 

overtime. 1932-33. 

Rs. llo p. 

North ,vestern 1,473 4,877 II 0 

Eastern Bengal l 0 II 0 

Great Indian Peninsula 17 67 13 0 

East Indian 620 3,170 0 (), 

ADDITIONAL STAFF RECRUITED ON EACH RAILWAY UNDER THE HOURS OF 
EMPLOYMENT REGULATIONS. 

29. Kr, V. V. Girl: Will Government be pleased to state the num­
ber of additional staff actually recruited on each of the Railways where­
Kours of Employment Regulations have been enforced to implement the 
Regulations ? 

The Honourable Sir Jluharnrnad Zafrullab. Bhan: The information asked 
for is not readily available and its compilation will involve an amount of 
labour and expense which will not be commensurate with the results likely 
to be achieved. I would, however, add that the approximate number of 
additional posts created to implement the Hours of Employment Regula­
tions were as follows: 

Railway!!, 

Madras and Southern Mahratta 

North Western 

East Indian 

Bombay, Baroda and Central India 

East�rn Bengal 

Great Indian Peninsula 

f'!. •• 

No.of 
approximate 

additional poste 
ereated. 

429 

1,644 

1,620 

581 

553 

LETTER ISSUED BY THE CENTRAL BOARD OF REVENUE RE RECRUITMENT FOB 
CUSTOMS PREVENTIVE SERVICE. 

30. Mr .V. V. Girl: Will Government be pleased to lay on the table
a copy of the letter issm-id by the Central Board of Rerenue, dated the 
4th October, 1935, addressed to the Collector of Customs, Calcutta, Bornbay, 
Karachi and Madras on the subject of recruitment for Customs Preven­
tive Service? 

. Kr. A, B, IJoyd: I regret that I do not see my way to comply with 
the Honourable Member's request. 

I) 2 
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NON-MATRIOULATE PREVENTIVE AND ASSISTANT PREVENTIVE OFFICERS IN 
THE CuSTOMS DEPARTMENT OF CERTAIN PORTS. 

31. :Mr. V. V. Girt: Will Government be pleased to lay on the table 
a. statement showing the names of Preventive and Assistant Preventive 
Officers in the Customs Department in Madras, Bombay, Karachi and 
Calcutta Ports not having the minimum educational qualification of Mat-
riculation or equivalent standard? 

lIr. A. H. lloyd: Since the Government of India have been in direct 
control of the Customs Department no minimum educational qualification 
has been prescribed for Preventive Officers and Assistant Preventive O!iicers 
nOr had such qualifications been prescribed prior to that date by any Local 
Government except that of Madras. Twelve officers serving in that port 
had not the minimum educational qualification mentioned by the Honour-
able Member at the time of their appointment and some of these were 
exempted from possessing the qualification by the Government of :Madrns 
when in control of the Customs Department of that province. 

AVERAGE COST OF A POST IN TIME-SCALE OF PAY AND IN GRADED SCALE. 

32. :Mr. V. V. Girt: Will Government be pleased to state the for-
mula given by the Government Actuary for working of average cost of 
a post 1n timf'-scale of pay and in firaded scale respectively for pen8ion-
a.ble and non-pensionable servants of Government? 

The Honourable Sir James Grigg: I would invite the attention of the 
Honourable Member to the formulre given in the Government of India's 
orders given below Fundamental R.nlp. 9 (31) (c) .on pages 25-26 of the 
Posts and Telegraphs Compilation of the Fundamental Rules, a copy of 
which is available in the Library of the House. Only the pay of the post 
is taken into the palcu,lation and the average cost of pensionable and nOD-
pensionable posts are calculated OD the same formula. 

SAVINGS EXPECTED BY INTRODUCTION OF NEW ScALES OF PAY. 

33. Mr. V. V. Girt: (a) Will Government be pleased to lay on the 
table a statement· showing the amount ·of ultimate savings expected by 
introduction of new scales of pay for inferior service, subordinate, work-
shop and gazetted service employees on each State-owned Class I a~l
way? 

(b) Will Government be pleased to lay on the table the information 
on the above lines for each department of the Government of India to-
gether with particulars regarding percentage of expected savings in the 
pay bill on the present costs? . 

The Honourable Sir James Grigg: (a) Certain information is being 
collectQd by the Railway Board and such figures as are readily available 
in respect of savings on State-owned Class 1 Railways will be placed on 
the table of the lIouse in due course. 
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(b) Government will also in due course place on the table such estimates 
as have been, or can readily be, made in respect of other departments of 
the Government of India . 

. STAFF EMl'LOYED UNDER THE NEW AND OLD ScALES OF PAY. 

34. 1Itr. V. V. Girt: Will Government be pleased to lay on the table 
a statement showing the number of staff in each class of service em-
ployed in each Department within the jurisdiction and control of the Central 
Government including Railways, Posts and Telegraphs, Commerce, Finance, 
Military, CustOIDS, etc., under the new sCl).les of pay and the old !lc)'lies 
respectively? 

The Honourable Sir Henry Cra.ik: I regret I am unable to undertake 
to collect the information asked for by the Honourable Member as the 
labour involved would be incommensurate with the results. 

STAFF ELIGmLE TO JOIN THE STATE RA..lLWAY PBOVIDElfT FuND BUT NOT 
JOINED THE SAME. 

35. 1Itr. V. V. Girl: Will Government be pleased to lay a statement on 
the table showing the number of staff eligible to join the State Railway 
Provident Fund membership but have not elected to join the same on 
each Class I Railway? 

The Honourable Sir Muhammad Zafrullah ][ban.: With your permis-
sion, Sir, I propose to reply to questions Nos. 35 and 36 together. The 
information asked for is not readily available and Government regret their 
innhilit.v to collect it as they do not consider that the expense and labour 
invoived in getting it will be jushfif:!d by the results to be obtained. 

MENIAL STAFF NOT ELIGmLE TO JOIN THE STATE RAILWAY PRoVIDENT FUND. 

t 36. Mr. V. V. Girl: Will· Gov"ernment be pleased to st,ate the num-
ber of .. "menial" staff- as defined by the State Railway Provident Fund 
Rules, not eligible to join the fund on each Class I Railway? 

RETRENCHED STAFF AND EX-STRIKERS OF THE GREAT INDIAN PENINSULA 
RAILWAY . AWAITING EMPLOYMENT. 

37. Mr. V. V. Glri: Will Government be plsased to state the num-
ber of retrenched staff and the Great Indian Peninsula Railway ex-strikers 
respectively awaiting employment on each Class I Railway on 31st De em~ 
ber, 1935, and the number of staff recruited after 1st July, 1935, upto 
31st December, 1935? 

The Honourable Sir Muhammad Zafrullah Khan·: I am collecting in-
fOlmation and will la~T fl reply on the tablt. of the House in due course. 

t For answer to this ue ·~ioIl, ~ee answer to question No. 35. 
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R-OOOGNITION OF TUADr: UrnON:; All P.4RTIER TO A DISPUTE Ul\'DER 7'HE TR.4DE 
DISPU'iES ACT. 

38. Kr. V. V. Giri: Will Government be plea'Sed to state whether 
they propose to accept the Recommendation of the Railway Court of 
Inquiry of 1931, to recognise Trade Unions as parties to a dispute under 
Trade Disputes Act, and when they' propose to amend the Act in the 
light of Whitley Commission Recommendations '( 

The B.oD.ourable Sir Prank Noyce: The matter is being considered in 
connection with the amendment of the Trade Disputes Act which is 
at present under examination. I am unable to say when an amending 
Bill will be rea4y for introduction hI this House. 

OFFICERS IN RECEIPT OF LEE CoNCESSIONS ON CERTAIN RAILWAYS. 

39. Kr. V. V. Giri: Will Government be pleased to lay on the table 
a statement. showing the number of gazetted and non-gazetted officers 
respectively in receipt of Lee Concessiolls on each Class I Railway for 
the year 1934-35 and the respective amount of Lee Concessions received 
by each class for the same period? 

The Honourable Sir Kuhammad ZafrUUah Khan: Government regret 
that the information required is not readily available and its collection will 
involve a considerable amount of laoour. The following information, re-
garding officers of non-Asiatic domicile in Class I Railways (excluding the 
Jodhpur Railway and His Exalted Highness the Nizam's State Railway) 
was however collected for the year 1931-32 for the Railwav Retrenchment 
Committee and may be taken as approximately correct for'that year. 

In lakns. 
Rs. 

Cost of sterling overseas pay for officers of non-Asiatie 
domicile • 41 

'Palllllloges for officers of non-Asiatic domicile 7 

'Passages for subordinates of non-Asiatic domicile 2/3 
(Overseas pay is not admissible to subordinates). 

LIsT OF CERTAIN REGISTERED TRADE UNIONS. 

46. Kr. V. V. Girl: Will Government be pleased to lay. on the' table 
a list of registered Trade Unions in each ProvinCe catering for ra.~l a  
workers, seamen, dock workers and ~o or and other trarisport workeri 
tleparately for the period 1934-35 together with particulars regarding- their 
t'8Bl'eetive membership, the annual income and expenditure of each Union 
and whether they an-e recognised by the employers concerned? 

The HoD.OU1'&ble Sir ~ Noyce: A statement containing the informa-
tion required by the Honourable Member i!j placed on the table. Govern-
ment have no information whether trade unions, other than those of the 
railway employees, are recognisd by the employers concerned. 
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LEGISLATIVE ASSEMBLY. [4TH FEB. 1936. 

"PREDOMINATION OF ONE COMMUNITY OVER OTHERS IN THE STAFF OF THE 
HOWRAH RAILWAY STATION. 

41. Dr. N. B. Dare: (a) Will Government please place on the table 
a statement showing the number, pay with scales of the Gazetted and non-
Gazetted Staff, communitywise, with the period of stay, employed on 
the East Indian Railway at Howrah Junction Station with reasons of 
predomination of anyone community over the other communities? 

(b) What action do Government p~opo e to take to remove the predomi-
:nation of one community? If none, why not? 

The Bonourable Sir Muhammad Zafrullab. Khan·: (a) and (b). The in-
formation is not readily available and Government do not consider any 
useful purpose will be 'served by collecting it. The posting of staff at a 
:station depends among other factors on the suitability of staff and is a 
·matter of detailed administration which must be left to the Railway Ad-
ministration to decide. Government are not ptepared to interfere. 

STRENGTH OF STAFF ON THE EAST INDIAN RAILWAY. 

42. Dr. N. B. Dare: Will Government please place on the table 
3 comparative statement of the strength of Gazetted officers and' non-
Gazetted Supervising Staff on the East Indian Railway as it stood on 
lsi January, 1925, 1st Ocbber, 1925. end on 1st April. 1935? 

The Honourable Sir :Muhammad Zafrullab. Khan·: The information in 
respect ~  gazetted staff readil~· available will be found in the "Classified 
Lists of State Railway Establishment and Distribution Return of Estab-
lishment of all Railways" for the years 1925 and 1934-, copies of whieh are 
in the Library of the House. The information regarding the non-gazetted 
supervising staff is not readily available and Government do not consider 

·that the labour and expense involved in coinpiling it will be ~ommen ura e 
with the results likely to be obtained. 

INCREASE IN WORKING EXPENSES ON THE EAST INDIAN RAILWAY. 

43. Dr. N. B. Khare: Will Government please state the reason of 
the increase in working expenses on the East Indian Railway by '73 lakhs? 

JIr. P. 2. Rau: Unless Illy HCD')urable friend t-ells me to what period 
he is referring, I am un.able to reply tv this question. 

'RESERVATION OF NON-GAZETTED SUPERVISING POSTS FOR EUBQl>EANS AND 
ANGLO-INDIANS ON THE EAST INDIAN RAILWAY. 

44. Dr. N. B. Khare: Will Government please state whether it is a 
fact that the non-Gazetted Supervising posts are exclusively reserved for 
European cum Anglo-Indians? If not, will Government please lay on the 
table a statement communitywise of the strength of the Supervising Staff 
recruit-ed through the medium of Selection Board on the East Indian 
Railway on 1st January, 1934 and on. 1st January, 1936 both temporary, 
and officiating or substantive permanent with pay and scale .and in case 
of temporary or officiating, their substantive post with pay and scale? 

The· Honourable Sir Muhammad Z&frulla.h Khan: The answer to the 
'first part of the question is in the negative. As regards the latter par~, 

I 



UN STARRED QUESTIONS AND ANSWERS. 

-Government understand that no Selection Boards were held in any of the 
cffices on the East Indian Railway on the 1st ,January, 1934 and 1st .Jan-
uary, 1936. 

POWERS OF THE AGENT OF THE EAST INDIAN RAILWAY EXERCISED BY HIS 
PRINCIPAL OFFICERS. 

45. Dr. :N. B. Khare: (a) Has the attention of the Governor General 
in Council been invited to the East Indian Railway Agent's Circular No. 
466, dated the 10th May, 1927, and if so, will Government please state 
wliel-her the powers of an Agent of II State Railwav are vested in the 
Agent, East Indian Railway alone, or in the Agent in 'Council (of principal 
·officers) ? , 

(b) Is it a fact that the Agent, East Indian Railway, has never exer-
eised solo the powers vested in him; and if he has, when and where? 

(c) Is it a fact that all the powers vested in the Agent, East Indian 
Railway, are exereised in his name by the: 

(i) Chief Operating Superintendent; 
(ii) Chief Commercial Manager' 
(iii) Chief Accounts Officer; 
(iv) Chief Engin'ler; and 
(v) Superintendent, Watch and \-Vard? 

(d) Is it a fact that in order to carry out the policy and to exercise 
:the powers vested in the Agent by these princi pal officers, a epar~ e staff 
(senior and junior scale officers with clerks entailing an expenditure of 
f'lWernl thousands rupees) is maint!1ined by each principal officer ,wer and 

.above that employed in the Agent's office? 
(e) Will Government state the reasons for the expenditure under the 

'head Establishment of the said principal officers on abolition of the depart-
mental system from February 1925? 

(f) Do Government propose to have it in e~ i a ed by an ~ndependen  
duly elected Committee ct the Members of thiS House; and If not, why 

not? 
The Honourable Sir J(1Jhammad Zafrullah Khan: I am collecting in-

f(,nnr.otion and Will lay a reply on the table of the O~l e in due course. 

WITHDRAWAL OF THE POWERS OF THE AGENT EXERCISED BY THE HEADS OF 
DEPARTMENTS ON THE INTRODUCTION OF THE DIVISIONAL SYSTEM 
ON THE EAsT INDIAN RAlLWAY. 

46. Dr. :N. B. Khare: Is it a fact that on introduction of divisiona.l 
system on the East Indian ail a~l, the powars exercised by the Hea.ds 
-of Departments were wlthdrnwn? H BO, will Government please state: 

(a) whether the l i~ onal 3unerintendent8 are responsible directly 
, to the Agent in establisilInent matters; 

.(b) whether the ~o l , in  ofli('U'i! ore empowered to inter."cne or 
override the Divisional SUT)erintendents in estabhshment 
mutters: . ( 

(i) the. Chief OpE'rntulg SupenntE;ndent; 
!( ii) the Chief Cummercial Manager; 
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(iii) the Chief Engineer; 
(iv) the Chief Accounts Otlicer; and 
(v) the Superintendent, Watch {lnd Ward; 

and if so, under what notification? 

[4TH FEB. 1936. 

(c) if the answer to part (b) be in the affirmative, what justification 
is for aboli3hing the departmental system and having Divi-
sional cum Departmental system on a higher expenditure-
during these hard days vf financial stringency; 

(d) the economy effected by introducing the Divisional System; nn:l 
(e) whether Governmen: propose to revert to' the District systems; 

\ and if not, why not? 

The Honourable Sir Kuhammad Zafrullab Xhan: I am collecting in-
formation and Vllll lay a reply on the table of the House in due course. 

POWERS OF THE AGENT OF THE EAST INDIAN RAILWAY EXERCISED BY ms· 
PRINCIPAL OFFICERS. 

47. Dr. K. B. Khare: Is it a fact that more than once Government 
informed this House that appeals addressed to the Officers on the East 
Indian Railway are dealt with by the said officer in person? If so, will 
Govemment please state: 

(a) whether it is a fact that the appeals addrdssed to the AgE\nt., Eas&. 
Indian Railway, are always disposed of by his principal 
officers in terms of his Circular No. 466, dated the 10th 
May, 1927; 

(b) whether it is a fact that the principal officers on the East Indian 
Railway never gave any chance to the Agent to go through 

the appeals which were in order und,er the rules; 
(c) what justification Government have in having an Agent on the 

East Indian Railway in addition to principal officers; and 
(d) who is responsible for the acts of the Agent or the principal 

officer, when orders are signed by a principal officer for 
the Agent? 

The Honourable Sir Muhammad Zafrullah Khan: The reply to the 
first part of the question is in the negative. Appeals addressed to offi-
cers on the East Indian Railway are dealt 'with by them personally when.. 
they lie to them under the rules. As regards the second part, the reply 
is as follows: 

(a) No. 

(b) Appeals are dealt with in accordance with the "Rules regula-
ting deiloCipIine and rights of appeal of non-gazetted Railway 
servants" . If under these rules an a.ppeal lies to the Agent 
it is dealt with by him. 

(c) Principal officers do not carry out all the duties of the Agent;. 
but only those in which ,powers have been delegated to them. 
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(d), The principal officers are responsible to the Agent for their 

aC~lOn and the Agent accepts responsibility on behalf of the 
RaIlway. 

ESTABLISHMENT BRANCHES UNDER CERTAIN OFFICERS OF THE EAST INDIAN 
RAILWAY. 

48. Dr. N. B. Xhare: '.fill Government please state: 
(a) the u i. i a io~ in having an Establishment Branch by the 

followmg ()iheer;;: on tl,e East Indian Railway: 
(i) Agent; 
(ii) Chief Operating Superintendent; 
(iii) Chief Commercial Manager; 
(iv) Chief Engineer; 
(v) Chief ~e ani al Engineer; 
(vi) Deputy Chief Mechanical Engineers, Lillooah and am~lpur  
(vii) Chief Electrical Engineer; 
(viii) Deputy Chief Electriclll Engineer, Jamalpur; 
(ix) Chief Accounts Officer; 

(x) Deputy Chief Accounts Officer (Traffic); 
(xi) Superintendent, Wat<Jh and Ward; 
(xii) Divisional Superintendents, Howrah, Asansol, Dinapore, 

Jamalpur, Allahabad, Lucknow and Moradabad; 
(xiii) Traffic Manager (Coal); 
(xiv) Assistant Divisional Superintendent, Dhanbad; and 
(xv) Divisional Accounts officers; 

(b) ·the strength of each Establishment Branch of the said 15 offi· 
cers; 

(c) the expenditure of each Establishment Branch of the said 15 
officers j and 

(d) the number of staff files maintained and dealt with by each 
Establishment Branch of the Baid 15 officers? 

The Honourable Sir Jluhammad Zafrullah Xhan: (a), (b) and (c). 
Government have no information whether there are separate establish· 
ment branches under· all the officers referred to in the question, the strength 
of such branches and the expenditure incurred thereon, but thelle are matters . 
of detailed administration entirely within the competence of the Agent to 
whom I am sending a· copy of the question for information and such action 
a'S he may consider necessary. 

(d) The information requiJ'ed is not readily available and Government 
consider that its collection would involve aa amount of labour and ex-
pense not likely to be justified by results. \ ' 

'SBTTLEMBNT OF DUES OF STAFF ON THE EAST INDIAN RAILWAY ON DISCHARGE. 

49. Dr. N, B. lDlare: (a) Will Government please state the policy 
and procedure of settlement of dues of staff on the East Indian' ail~a  
on discharge as per terms of agreement? 
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. (b) Will Government please state whether it is a fact that on the }-Joost. 
Indian Railway in general and in the Moradabad Division in particular the 
staff discharged as per terms of agreement. are never paid on the date of 
termination of service but after months and years? 

The Honourable Sir Muhammad Zafrullah Khan: (a) The policy is to 
arrange settlement as soon as practicable. 

(h) Government have no reasons to believe that the staff on the ter-
mination of er i~e on the East IndiHn Rhilway are harassed and not Jl{l.id 
their dues as early as practicable. 

DEl'llTY AOENT DEALING WITH ES'UBLISHMENT MATTERS ON THE EAST 
INDIAN RAILWAY. 

50. Dr. N. B. Khare: (a) Is it a fact that in the Classified List of 
State Railway Establishment and Distribution Return ot Establishment of 
all Railways corrected up to 31st December, 1934, the posts of Deputy 
Agents, l'ersonnel, on HIe State-Manag<.·d Railways have been sho"n as .. ~ 
ye,ars tenure P9sts"? 

(b) Is it also a fact that the Deputy Agent who deals with the estaJ>-
lishment matters on the East Indian Railway has been exempted from 
holding a tenure post? H so, why? 

(c) 1£ the answers to parts (n) .ml (bi be in the affirmative, will Govern-
ment please state the reasons for this exemption ? 

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes. 
(b) 'I'he orders declaring the posts of Deputy Agents on State-managed 

JlaiJways ~ tenura posts were if>sued on the 28th February, 1934, and 
were not applicable· to officers who had been confirmed as Deputy Agents. 
prior to that date. The present Deputy Agent of the East Indian Rail-
way having already. been confirmed in tha,t post from the 4th November. 
)931, the orders referred to do not apply to him. 

(c) Does not arise. 

DOWN DUPLICATE DARJEELING MAIL FROM SILIOURI TO CALCUTTA RUN ON THE 
30TH: JUNE, 1935. 

51. Dr. N. B. Khare: (a) Will Government please state whethe,r a 
. Down Duplicate Darjeeling Mail was run by the Eastern Bengal Railway 
from Siliguri to Calcutta, on the 30th June, 1935? 

(b) Is it a fact that the travelling public were not permitted t.o t.ravel 
by this Duplicate Mail ? 

(c) Is it also a fact that orders were issued for 2 Down Darjeeling 
Mail (the reguiar service) to act '18 Advance Pilot from Siliguri t.o Calcutta 
for the Down Duplicate Darjeeling Mail? 

(d) Is it further a fact that It printed Notice, Special Train Notice 
No. 40 of 1935, marked 'Confidential', was issued over the signature of the 
Traffic Manager giving detailed instructions regarding the, composition, 
advance ,;>ilot, setting of points, etc. of the Down Duplicate Darjeeling 
Mail ~' 
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(e) If the answers to parts (a) to (d) be in the affirmative, will Govern-

ment please, state whether the train that was run on the 30th June 1935 
from Siliguri to Calcutta was a Special Train or was it a Dupli a~ Mail. 
Train run to clear the passengers left behind by the Mail Train? 

(f) What action do Government propose to take to recover the amount 
due on this Special Train and against that staff who are responsible for this '[ 

The Honourable Sir Kuhammad Zafrullab. Khan: (a) to (d) Yes. 
(e) It was a duplicate mail train arranged to clear a large party and 

their luggage which could not be cleared by the ordinary train, the traffic' 
offering for which was considerable. 

(f) Does not arise. 

SPECIAL CASUAL LEAVE GRANTED TO THE INFERIOR STAFF OF THE 'WATCH:. 
AND WARD DEPARTMENT OF THE EAST INDIAN'- RAn..WAY. 

52. Dr. If. B. Khare: (a) Is it a fact that the inferior staff of the-
Watch and W Brd Department of the East Indian Railway are given special' 
casual leave? 

(b) Is this privilege extended to tlie inferior staff af the other depart--
ments on that Railway? 

(c) If the answer to part (b) be in the ,egative, will Government please 
• state the reasons for this differential treastment to one class of their em-· 
ployees? 

(d) Are there any other privileges granted to the inferior staff of the 
Watch and Ward Department which are depied to the inferior staff of' 
other Departments? If so, what? 

(e) Are there any privileges granted to the subordinate staff of the-
Watch and Ward Department which are denied to the subordinates of 
other Depa~men , and if so, what? 

(f) Do Government propose to extend the privilege of special c81!UaL 
leave to the inferior staff of the other. Departments on the ~a  Indian 
Railway, and 11 not, du Government propose to withdraw. this· preferential 
treatment with immediate effect, and if not., why not? 

The Honourable Sir Kuhammad Zafrullah Khan: (a) Yes. 
(b) No. 
(c) In the interests of efficiency the policy is to recruit the inferior 

staff for this Department at some distance from the locality in which 
they are to be employed but as Iea,:e admissible lmder the o:dinary rules, 
it-. not sufficient to attract the partIcular type of men reqmred, Govern 
rJent hnve sanctioned special casual leave.' 

(d) and (e). No. 
(f) The replv to the first part of the question is in the negative. As 

reCTard!'; the latt,er part, the question whet,her' the concession granted to 
th; Watch and Ward staff should continue is under consideration. 

DISPOSAL OF ApPEALS AGA.INST ORDERS OF DrSCHARGEON STATE RAILWAYS •. 

53. Dr. If. B. Khare: (f1) Will (':r()vernr.lent be plea e~ to state whethe! 
appenls against orders of di ~ar e frOID the. u ord.~na e. staff· op the--
State-Managed Railways' aTe dlsposed of an pnma faCie eVldence? 
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(h) If the answer to PBl"t (a) be in the negative, will Government 
,please state whether the Railway Department, when entertaining ap-
peals, dispose of these appeals on the prima faoie reasons for the action 
.taken by the authorities concerned? 

The Honourable Sir Muhammad Z&frullah Khan: The procedure for 
dealing "ith the a.pp~ale from non-gazetted railway staff is laid down in 
the "R.uIes regulating discipline and rights of appeal of non-gazetted 
Railway Servants", /;\ ('opY of which i;. in the Library of the House. 

]JOST OF DEPl:'fY CHIEF COMMERCiAL MANAGER, CLAIMS AND REFUNDS 
EAST INDIAN HAII,WAY. 

54. -Dr. :N. B. Khare: (a) Is it a' fact that in the Revised Estimate, 
1934-05, and Budget ESi:imut.e, 1933-30. issued by the Railway Board and 

, supplied to Members of this House,· it is o ~ in Statement I,· Com-
mercial Branch, of the East Indian Railway, that the post or Deputy 
Chief Commercial Manage.r, Claims and Refunds, Rs. 1,i ~ u , , O 
.or Rs. 1,950 fixed, has been "held in abeyance"? . 

(b) If the answer to part (a) be in the affirmative, will Government 
please state whether the post of Deputy Chief ComClercial Manager, 
Claims and Refunds, has been successively filled by Messrs, D. H. Keelull 
and Eo" E. Ellis, and on the retirement of Mr. Ellis, by Mr. U. C. Sandys 
"ide Railway Board's Notification No. E.II.-35. N.O.-13.I, published in 
·the Gazette of India, dated the 17th August, 1935? 

(c) Win Government please state how the Chief Accounts Officer of the 
East Indian Railway has passed the pay bill when it is distinctly stated 
.that the post has been "hel'l in abeyance"? 

(d) What .action do Government propose to take in the matter? 
(e) Do Government propose tQ recover the amount paid against budget 

sanction from the pay and property of the Chief Accounts Officer? If 
not, why not? 

The Honourable Sir Muhammad Zafrullab KhlLll: The post actually 
·held in a ~an e was that of Commercial Manager (Claims and Refunds) 
and not that of a Deputy Chief Commercial Manager (Claims and Refunds) 
and the remark 'held in abeyance' against the latter post was an en-or 
made in compilation. However, just as the mere provision made for 
-an item in a budget does not constitute a sanction for expenditure, so 
also a mere statement in the budget 'held in abeyance' does not consti-
tute an ·order to the railway concerned that the post should be held in 
abeyance. Separate formal orders are always issued to create or abolish II. 
post or to hold it in abeyance, and it is these orders that constitute proper 
{luthoritv in the matter to the railway administration and to accounts lind 
-audit officel'l!. .. I·~ 

WATCH AND WARD DEPARTMENT ON THE EAST INDIAN RAILWAY. 

55. Dr.:N. B. Khare: (a) Arising out of the reply given in this House 
to starred question No. 1443 on the 4th April, 1985, will Government 
please stak whether the following instructions were sent by the Railway 
BORTd to the Agent of the East Indian Railway: 

"18m directed to say that after a careful consideration of the question the Railway 
Board have come to the conclusion that there are no substantial II;rounds for maintaining 
'the "WatCh and Ward organisation on your railway in the existing form and that steps 
ehould be te.ken to bring the organisation into line with that on the Great Indian 
"Peninsula Railway. 
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~ e Board ~ e alBo decided that the posts of Superintendent. Watch and Ward, and 
a l an~ Supermtendent. Wa ~ and ~ard, should be abolished from the date of 

final retirement of Mr. L. Wlthmshaw, t.e., 22nd August, 1935 as tht:y consider that 
tW? a e ~d officers should be. sufficient for the or aniEa io~ On the East Indian 
Railway, 1)'z.,. one Deputy Supermtendent in the scale Re. 1,25(}-1,500 and one Lower 
Gazetted Service Officer in the sca'e of Re. 35O--3G-8OO"! 

(b) If the answer to 'part (a) be in the· affirmative, will Government 
please state whether theIr orders have been given effect to from the 22nd 
August, 1935? 

(c) Will Government please staie the reasons for keeping the scale!'! 
Gf pay of the Deputy and the Lower Gazetted Officer on the old scale 
of p~  instead o~ the revised scale? Is this in keeping with the policy 
of boYel'nment III the o-her depurtments on the State-Manaaed Rail-
ways? . " 

. (d) Is it a fact that 6. proposal has been put forward to retain t.ie 
post of Superintendent but to abolish that of the Deputy? 

(e) Will Government please state whether the Watch and Ward or-
ganisation on the East Indian Railway will be placed under the 'l'raffic 
Department as is n'me .. 'n the other Sta:e-Managed Railways, and if not, 
will Government please staie the reasons for this departure of procedure ~ 

The Honourable Sir Muhammad Zafrullah lDLan: I am collecting in- _ 
fOrIlla.tion and will lay a reply on the table of the House, in due our ~. <.::: 

GRANT OF LEAVE TO THE STAFF OF THE IMPERIAL LIBRARY, CALOU'rI'A. 

56. Dr. IT. B. Xhare: (a) Will Government please state whether a 
leave reserve staff is provided for the purpose of replacing casualties as 
well as to enable the staff of the Imperial Library, Calcutta, to get re-
corded leave? 

(b) Is it a fact that leave is frequently refused to the clerical staff 
on the plea that no relief is available or that funds are not available? 

(c) Is it further a fact that over Rs. 1,000 are earned annually by t!Ie 
Imperial Library in the shape of interest on deposits placed with it agalllst 
loan of books? 

~ d  If the answers to parls (a) to (c) be in the affirmative, are Govern-
ment prepared to consider the advisability of utilising some of the amount 
received as interest so as to enable the staff to readily obtain ieave? If 
not. what arrangements do Government propose to make? 

Sir Gtria Shankar Bajpai: (a) and (b). No. 
(c) No. a sum of Rs. 440 approximately is received annually on 

account of interest on deposits placed with the Imperial Library, Calcutta, 
as security against books issued from it on loan. Government have 
decided to add an approximately equal amount namely, Rs. 500 to t.he 
Library budget every year. 

(d) In view of the answer to part (b) this does not arise. 

lIl!lAVY CoNSUMPTION OF COAL BY DRIVERS ON THE EASTERN BENGAL RAILWAY 

57. Dr. N. B. Dare: (a) Will Government please ~a .e .whethar . it 
is the procedure on the Eastern Bengal ai~ a  to take dIsClplinary actIon 
3gainst drivers "for being heavy on coal"? E 
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(b) Is it a fact that "heavy on coal" can be due to mechanical defects 
in the engine, such 8S, moke o e~ drawing in air, joints hi the smoke· 
boxes blowing, defects in the boiler, etc., as well as to the use of inferior 
quality of coal? 

(c) If the answer to part. (b) .be in the affirmative, will Government 
please state whether drivers have logged the mechanical defects found in 
their engines in the Engine R.epairs Book? 

(d) If the answers to part (a) and the second part of part (c) be in the 
nfhrmative, will Gov.ernruent. ph:ase state whether: 

(i) a proper inquiry is held by the District Loco. Superintendent 
with a view to ascertaining the actual causes of the heavy 
consumption of coal before inflicting any punishment on the 
driver; 

(li) the driver is cRlieJ upon to explain in writing the reasons for 
the increased consumption of coal before any disciplinary 
action is taken; 

(IiI) drivers have Leen punished for heavy consumption of coal 
without first obtaining their written defence; 

(iv) there is any rule which lays down that en~ an engine is heavy 
on fuel consumption, the District Loco. Superintendent must 
travel on the engine to locate the defects, and if so, whether 
this rule' is observed; 

(v) the Loco. Foreman, the Fuel Inspector, the Loco. Inspector 
and the District Loco. Superintendent are technically quali-
fied to give expert opinion on the quality of coal supplied 
to the Loco. Sheds; 

(vi) the coal is supplied from the State Railways collieries or frOUl 
privately owned collieries; and 

(vii) any systematic check is maintained on the quality of the coal 
supplied and whether proper records are maintained? 

(e) Is it a faot that punishments "for being heavy on coal" take the 
form of: 

(i) fines; 
(ii) withholding of increments for at least six months; 

(iii) transfer from mdil and t'xpress trains to passengers or goodi 
trains; .and 

(iv) withholding promotions from the passengers or goods' trains 
to mails and express b:Rins? 

(f) 11'1 it also a fact that the Loco. Shed at Chitpore supply 5 cwts. 
of coal in addition to 9 tons per trip for the use of the steam man to 
light the engine? 

(g) If the answer to part (f) be in the affirmative, will Government 
please state the reasons why a similar supply is not made by the Loco. 
Shed at Calcutta? 
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... Th.e Honourable ~ Xuhammad Zafrullah Khan: (a), (c), (d), (i), (ii) , 
(Ill), (IV), (v), and (vn), (e). (f) and (g). Government have no information. 
These are ~~ er~ of detailed administration which must be left to the 
l.ocal :Admmlstration, 'Yhom a copy of the question has been sent for in-
formatIOn and such actIOn as may be considered necessary. 

(b) Yes. 
Cd) (vi) Both.· 

SAFETY OF '!'HE TRAVELLING PuBLIC ON THE EASTERN BENGAL RAILWA.T 
AGAINST DEFECTIVE DIAGRAMS . 

.58. Dr N. B. Khare': (a) Is it a fact that: 
(i) the drivers on the Eastern Bengal Railway stationed at Calcutta 

have been working for the past year under rest at out-
stations; 

·(ii) tlle rest as Isid d~ n by the rules is eight hours; 
~iii  it now averages four hours; 
(iv) the period of rest is calcuiatc.:d after the driver 13S made over 

his engine at the Loco. Shed and up to the time the Call 
Book is sent out; 

~  (l!S instances) the engine crews of 21-Up which arrives at 
Ishurdih at 17-55 hours are required to leave again at 23-15 
hours by 26-Down apd that of ll-Up which arrives at 21-30 
hours are required to return with 2S-Down at 2-00 hours br 
all night trips; 

'(vi) the diagram has been so arranged as to increase the engine 
mileage; 

'< vii) as a relmit of this diagram the engine crews are out mostly 
at nights: 

1"iii) this frequent night trips 1m· likely to adversely affc.:ct th6 
healt.h of the man on the look out for signals and cauee him 
to nod while on the look out; and 

(ix) the Loco. Inspector, Organising Section, who drew up this 
diagram has been promoted as Assistant ~ooo. Superinten-
dent? 

(b) Will Government please state whether an accident recently took 
'PIa '0 at Barrackpore when the driver of 3S-Down ran against signals 
and crashed into a Goods train? 

(c) Is i1; a fact that the driver urged in his defence that as a result 
of the diagr['.m he had been excessively on night duty with the result that 
-nature supervened at an awkward moment and the accident occurred? 

(d) Will Government please state what disciplinary action do they 
-propose t.o take against the officials responsible for sanctioning snch a 
diagram? If none, why not? 

(e) Is the Government Inspector of Railways required to appl'ovp. of 
-diagrams before they are put into operation? 

(f) What action no Government propose to take to ensure the safety 
....,f the trnvelTing public"? 

E 2 



'16 LEGISLATIVE ASSBKBLY. [4TH Fa. HJ8a., 

'!'he lIonouraba Sir Mu1Iammad ZaIrullib J[hg: I am collecting in-
formation and will lay a reply on the table of the House,. in due course. 

Rrsx OF ACCIDBNTS TO PASSOGBBs AT OBRTA.IN STATIONS ON TID: EAs'rBBK 
BOGAL RAILWAY. 

59. Dr. N. B. lthare: (a) Is it eo fact that on the Eastern Bengal 
Railway at stations where trains carrying passengers cross, the first train 
is received on the line off the platform and the other train from the 
opposite direction is received on the platform line? 

(b1 Are Government aware that it is dangerous to detrain passengtlrs. 
on the track when another train is due to arrive on the platform line? 

(c) Is it also a fact that the trains crossing stand parallel tc each 
other instead of crossing and standing brake to brake? 

(d) If the answers to parts (a) to (c) be in the affirmative, will G:>v-
elnment please state what action do they propose to take to reduce the 
risk of accidents to passengers 'I Do Government propose to consult the 
Government Inspector of Railway::!, and if not, why not? 

(e) l~ it :) fact that 5 Up, 6 Down, 7 Up, 8 Down, 29 Up, 33 Up, 31 Up. 
aud ~ Duwu cross 420 Down, 419 Up, 24 Down, 407 Up, 35 Up, 23 p~ 
96 Down, 278 Down, 34 Down, 378 Down, 97 Up, 34 Down and 99 Up? 

The Honourable Sir Muhammad Zafrullah Xban: (a) This is not the. 
Dormal procedure. I am placing on the table an extract of Rule 37m(ix) 
of the Eastern Bengal Railway's General and Subsidiary Rules which 
prescribes the procedure for berthing passenger trains crossing at a a io~ 
where there is only one platform when both trains are booked to halt at 
that station. If one of the trains is not booked to stop at the a ion~ 
it is run through on the straight line which at some stations is the plat-
form line: the other train standing on an adjacent line. 

(b) Yes, but steps are taken to warn passengers against standing on: 
the track on which the other train is. to pass or be received. 

(t;) No. 
(d) I understand that so far .as can be ascertained from the records' 

readily available for the past three years, there has been no accident to 
justify the adoption of the only other alternative procedure which would 
result in the slowing down of the train services. 

(e) The time-table does not show that all the trains detailed in the' 
first part cross all the others shown in the second part. Most trains, 
however, in the course of their journey cross one or more trains en route' 
on the single line. 

Supplementary Rule 37m (ix) reads as follows: 
"Berthing pa88enger tf'ni1l' r l8~i7l  at a 8tatinn.-When two passenger trains CroBB 

at a stat.ion where there is only one platform. the train, which is expected to arrive' 
first shall be received on the station platform line. and that which is expected to arrive 
e o~d shall be received on the second lines. Both trainll shall he taken far enough 

forward to leave a space between the rear brake-vans, where this is possible. without 
fouling the crossing at either end of the loop. Even if the t.rain expected first ill 
delayed and the train expected last actually arrives first, both trains shall still be 
received on the lines first arranged for them and no change in this arrangement is 
permissible. But if, owing to the train expected first being delayed, the train in the 
opposite direction is actually received firit, the delayed train. which is to be received 
on the platform line, shall be detained outside the Outer signal until all .passengers 
leaviBg by or alil1;hting from the train on the s6C'ond line have respectively been-
entrained or rou ~ on to the platform and the platform line is clear of passenger.". 
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.APPoINTMENT OF STAFF ON OLD SCALES OF PAY INSTEAD OF NEW SOALES ON 
TJIE EASTERN BENGAL RAILWAY. 

00. Dr. N. B. Khare: (9.) Is it a fact that the Classified J.Jist of sub· 
ordinate staff of all departments on the Eastern Bengal Railway on pay 
of RB. 250 and above or on scaie of pay rising to Rs. 250 and above, 
eorrected up to 30th September, 1934, shows that thirteen men were 
appointed during 1933 and 1934 on the old scales of pay instead of the 
revised scales of pay? 

(b) Is it a fact that Government have introduced the revised scales of 
pay with effect from the 16th July, 1931? 

(c) Is it also a fact that all these appointments were made by the 
officials attached to the Head Office at Calcutta and that all the establish-
ment sections ure under the direct control of the Deputy Agent, Personnel? 

The Honourable Sir )(uhamm&d Zafrullah Khan: I am collecting in-
formation and will lay a reply on thE' table of the House, in due course. 

RULIls GOVERNING THE GRANT OF DuTY AND PRIVILEGE PASSES TO OERTAIN" 
OFFICERS OF THE EASTERN BENGAL RAILWAY RESIDING AT BARRACK-
PORE, K.A.NXINARA, ETC. 

61. Dr. N. B. Khare: (a) Is it a fact that certain gazetted officers of 
the Eastern Bengal Railway, employed in the offices at Calcutta, reside at 
Barrackpore, Kankinara, etc.? 

(b) If the answer to part (a) be in the affirmative, will Government 
please state whether these officers travel on the Duty Passes issued to 
them while travelling to attend office at Calcutta daily? 

(c) Will Government please state whether the time and travel from 
residence to ofliee is a duty? 

(d) If the answer to the secvnd part of part (b) be in the affirmative, 
will Government please state whether this action of theirs is in accordance 
with the rules governing Free Passes? 

(e) If the answer to the second part of part (b) be in the negative, will 
Government please state whether they travel on monthly tickets issued at 
public l"~e , .or on monthly tickets issued at the Railway employees con-
oession rates, or on tickets purchased daily and· of the class in which they 
trave.l1 

'!"he llonourable Sir )(uhammad Zafrullah lthan: (a) and (b). Yes. 
(c) No_ \,1 

(d) Yes: the practice was authorised by the Agent in the exercise of 
hi!) discretionary powers. 

(e) Does not anae. 

REOORDING OF VERBAL W ABNINGS IN THE SBRVIl."'B BOOKS 011' SUBORDINATB. 
ON THE EASTERN BENGAL RAILWAY. 

62. Dr. N. B. ][hare: Will Government please quote the rul" 
which pel""mits the officers of the Eastern Be:tga) . ail ~  to ve;bally warn 

. -subordinates and then to record such censures In thelr SerVICe Records 
without obtaining their writ,ten defence first and advising tht'm of the-
actioo. tak., 
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The Honourable Sir Muhammad Zafrullah nan: Tllere is no such-
lUle. 
ALLEGATIONS AGAINST THE DEPUTY AGENT, PERSOl!NBL, AND TUB T&.u1ncr 

MANAGER, EASTERN BENGAL RAn.WAY. 

68. Dr. If. B. Ehare: (a) Arising out of the reply given in this House-
to parts (c) and (d) of starred question No. 1887 on the 2nd April, 1935, 
will Government please state ~ er the Deputy Agent, Personnel, and 
the Traffic Manager of the Eastern Bengal Railway, acted against the-
rules referred to in renl;! to starl·cu que&tion No. 1016 on the 18th 
SClitemher, 193H, which nads: 

"(b) There are instructions already in existence laying down that the salary 
of a Government servant should not be charged against any post other 
than that in which he is working"! 

If so, what action no Government propose to t,ake :tgainst those officials? 
(b) Is it a £act that the advertisements issued by the Eastern Bengal 

Railway invited applications for the posts of "Inspectors for the Cre "'~ 
and that the Traffic Manager, in his notification No. 272 in that Railway'S 
Gazette No. 9 of 1985 issued in May 1935, has described these men as 
'Special Inspectors'? 

(c) If the answers to part (b) be in the affirmative, will Government 
please state when the change in the nature of work and the designation of 
these men took place and when were they given the salary referred to iD 
part (e), (ii) of starred question No. 1387 asked on the 2nd April, 1935:'-

(d) Is it a fact that these men were also described as Commercial 
Inspectors and that their salary was disallowed by the Accounts Depart-
ment on the ground that there was no sanction for the posts of Commercial 
Inspectors ? 

(e) Is it also a fact that a Selection Board was convened to interview 
certain outsiders who had applied for the posts of Inspectors for Crews in 
January, 1985, and that, four men who are employed on the Eastern 
Bengal Railway have been promoted to those posts? 

(f) If the answer to part (e) be in the affirmative, will Government 
please state why men without pnlvious railway experience were not ap-
p.>inted on this occasion; and why the public were put to the unnecessary 
expense and trouble of applying for the posts and appearing before the 
Selection Board; and also state the designations and substantive a~arie  
the men were in receipt of prior to their promotions? 

(g) Is it a fact that rule 64 of the Rules for Recruitment and Training of 
8ubord:;nate Staff On ~ e State.Managed Railways provides that the Agent 
personally or when one Deputy Agent deals with staff or ler on~el .matters 
may "in special circumstances and for reasons to be recorded, relax or 
modify the provisions of these rules"'? 

(h) If the answer to part (g) be in the affirmative, will Government 
please state the reasOll8 for which the Agent or the Deputy Agent, Person-
nel, relaxed the rule so as to permit of the advertiseJ?lent to issue in June 
1934 (i) for applications for the posts of Inspectors for the Crews; (ii) their 
appclintments on the maximum pay of the posts; (iii) the selection of men 
without pre'violls railwa.y experience; (iv) their services to be utilised in posts 
other than the posts fur "'hich they were to be rpcl"uited; (v) the alteration of 
their emoluments which originally were Rs. jOO pfu. travelling Illbw.n_ 
to :gs. 200 which includes tra.velling allowance; and (vi) the recruitment of 
staff in the service for the posts advertised in January 19851' . '.1 " 
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(i) What amount comprises in Rs. 200 as travelling allowance? 
(j) Is it a fact that the Deputy Agent, Pp.rsonnel, was one of the mem-

bers of the two Selection Boards that interviewed candidates on the two 
occasions when men were appointed? 

The Honourable Sir Muhammad Zafrullah Khan: I am collecting in-
fonnation and will lay a Teply on the table of the House, in due course. 

POWER OF DIsCllABGE OF A SUBORDINATE EMPLOYEE BY A SENIOR SOALB 
0:n10EB ON THE EAST INDIAN RAILWAY WITHOUT OONSULTING THB 
DIvIsIONAL SUPERINTENDENT. 

64. Dr. N. B. Khare: (8) Arising out of the reply given in this House 
to starred question No. 555 (1) to (3) 011 the 26th February, 1935, "iiI 
Government plea'Be state whether a Senior Scale Officer on the East Indian 
Railway can discharge a subordinate employee without cf>Dsulting the 
Divisional Superintendent at any stage of the case? 

(b) Will Government please state whether the order of discharge must 
be passed by the Superintendent, Transportation, Commercial, Power, as 
the case may be, under whom the employee is working, or by the Super-
intendent, Staff? 

(c) In such instances, should the letter of d:scharge be signed by the 
officer who ha-s passed the order or by the Superintendent or Assistant 
Superintendent, Staff? . 

(d) Will Government state whether the letter of discharge be signed 
with the designation of the officer passing the order or be signed 'for Divi-
sional Superintendent'? If "for Divisional Superintendent" who is the 
author:ty for passing orders-Divisional Superintendent or the officer 
signing it? 

The HODourable Sir Muhammad Zafrullah Khan: (a) Yes. 
(b) An order of discharge may be passed either by the senior scale 

officer under whom the employee is working or by the Superintendent 
Starff. 

(c) The letter intimating an order of discharge may be signed by any 
officer so long as a properly authorised officer has passed the actual orders. 

(d) All such letters which are not signed by the Divisional Superinten-
dent are signed "for Divisional Superintendent". In the la.tter case t.hey 
merely convey the order which has been passed by the properly authonsed 
officer and the fll<lt that the letter is signed "for Divisional Superinten-
dent" does not make it a personal order of the Divisional Superintendent. 

DISPOSAL OF pPE~  OR MEMORIALS FORWARDED BY THE RAILWAY BOARD 
TO THE AGENT, EAST INDIAN RAll..WAY. 

65. Dr. N. B. Dare: (a) Arising out of the reply given in this ou~e 
to part (b) of starred question No. 567 on the 28th Mal'ch, 1934, wIll 
Government please state whether the appeals or memorials which ~ e 
been forwarded by the Railway Board to the en~ of the East Indlan 
Railway for disposal are required to be carefully conSIdered by the Agent? 

(b) If the answer to part (a) ~e in ~e affirm.ative, will Government 
please state whether the Agent IS re re~ .to mform ~ appellant or 
memorialist, as the case may be, of the deC:SlOn he has arrIved at on the 
appeal or memorial? . 
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(c) If the answers to parts (a) and. (b) be in the negative, will Govern-
ment please state the reasons for the unnecessary clerical labour which 
is involved in the office of the Railway Board and in that of the Agent of 
the East Indian Railway? 

The Honourable Sir Muhammad Zatru.llah Khan': (8) Government are 
informed that when an appeal 01: memorial is forwarded to the Agent b:v 
the Railway BoaTd for disposal and when an appeal lies to the Agent, ft 
is carefully considered by the Agent, before final orders are issued. When 
under the rules no appeal lies to the Agent, it is ordinarily forwarded for 
~i po al t{) the authority to whom the appeal lies. 

(b) In aU cases in which an appeal lies to the Agent and it is addressed 
to him or is forwarded to him by the Railway Board, the final orders 
of the Agent are communicated to the appellant after the appeal has been 
carefully considered. 

(c) Does not arise. 

DISCHARGE OF SUBORDINATE RAILWAY EMPLOYEES 

66. Dr. If. B. Dare: (a) Is it a fact that the Agent, East Indian 
'Railway, in his Minute Sheet No. C.A.O. 's-E.JS./I0/35, Pt. II, dated the 
4th April, 1935, has stated: 

"Submitted with reference to t.he decision of the Joint' Committee--vide pages 
48--65 of file No. A.T.-784, Vol. 2-put up below. As the men of 
Outstanding Section belong to the Commercial Department those of them 
who are surplus and are not required by the Chief Accounts Officer should 
be transferred to the Chief Commercial Manager who should fit them into 
his office by discharging a ~orre pondin  number of men based on shortnesl 
of service. The men so discharged should be got rid of in terms of their 
agreements as the Special retrenchment terms are no longer available. 

D. CARKODY,-18-4-35."! 

(b) What are the terms of agreements under which an employee is 
discharged and who is the competent authority to terminate the service 
as per agreement? 

(c) If the answer to part (a) be in the affirmative. will Government 
please state whether the act of discharging employees with short service 
without making any attempts to absorb them in vacancies in the offices at 
Calcutta. Howrah, and the Divisions, is in accordancA with the rules laid 
down by Government, and if not, do Government propose to discharge the 
official responsible in the office of the Agent for breach of rules? If not, 
why not? 

(d) Are officials who deal with establishment matters required to be well 
acquainted with establishment rules? 

(e) How many men have been discharged? 
(f) Will Government please stllote whether attempts will now be made 

to provide the men referred to in (a) with employment? 
The Honourable Sir Muhammad ZafrUllah Dan: I am collecting in-

formation and will lay a reply on the table of the House, in due course. 

8rrrING OF RELATIVES OF SUBORDINATES IN TlIE GAZETTED SOVICK AI 
MEMBEBS OF SELECTION BoARDS ON TlIE EAST INDIAN RAILWAY. 

6'" Dr. If. B. lDlare: Do Government propose to issue instructions to 
the Agent of the East Indian Railway to discontinue immediately the 
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practice of sitting of relatives of railway subordinates who are in j,he 
~a e ed service as members of Selection Boards before which their 
relatives appear as candidates? If not, why not? 

" The .Bonom:able Sir Muhammad ~la ~  Government are 
~ u .n  mstructlOns to ~e Agent, East Indu~n Rmlway, that in order to 
mspIre full confidence III Selection Boards, it is desirable that officers 
whose relatives are to be considered for appointment should not be mem-
bers of the Selection Board. 

RULES FOR THE RECRUITMENT AND TRAINING OF SUBORDINATE STAFF OM' 
STATE-MANAGED RAILWAYS. 

68. Dr. N. B. !Chare: (a) Arising out of the reply given in this House 
to parts. (8') to (e) and (g) of starred question No. 1442 on the 4th April, 
1935, wIll Government please state whether the Railway Board issued 
rules for the recruitment and tra:ning of subordinate staff on the State-
managed Railw8'Ys for the guidance of the officials concerned? 

(b) Is it a fact that in these rules provisions have been made for selec-
tion posts or selection grades and are described as Annexure II? . 

(c) Are Government now prepared to frame necess8'rY rules in the light 
of the questions asked in starred question ~o. 1442 of 4th April, 1935, 
for the information and guidance of the staff? If not, why not? 

The Honourable Sir Muhammad. Zafrullah Xhan: (a) Yes. 
(b) Provision has been made for selection posts or selection grades in 

Annexure II of the 'Rules for the recruitment and training of subordinate 
staff' issued by the East Indian Railway, a copy of which is in the Library 
of the Rouse. 

(c) The reply to the first part of the question is in the negative. As 
regards the latter, I would invite the Honourable Member's attention to 
the reply given by Mr. Rau in this House on the 4th April, 1935 to parts 
(b) to (e) of Mr. Sham LaI's starred question No. 1442. 

UNOFFICIAL TRAINING OF THE SONS OF GAZETl'ED OFFICERS AND SUBORDINAT:I 
EMPWYEES ON STATE-MANAGED RAILWAYS. 

69. Dr. N. B. Dare: (a) Arising out of the reply given in this House 
to starred question No. 1338 on the 2nd April, 1935, will Government 
please state whether the sons ?f. the ~ o ~a e ~ed o i er~ of the ~8'B  
Indian Railway who were unoffic;ally tramed m raIlway workmg have smce 
been provided with jobs? 

(b) If the answer to part (a) be in the affirmative, will Government 
please state: 

(i) whether they have beeh appointed in the Departments where 
they were unofficially rai~ed  . 

(ii) the salaries and grades in whICh they have been appomted; and 
(iii) whether they had to appear befere Selection Boards before they 

were appointed?' 
(c) Will Government please state whether other men e~e appointed 

at the same time, 8'lld if so, how many and on what salarIes, whether 
these men had any previous railway experience, and whether they are 
retired or retrenched hands? 
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(d) Has any provision been made in the Rules for Recruitment and 
Training of Subordinate Staff on the State-Managed Railways for the un-
official training of the sons of gazetted officers and subordinate employees" 

(e) If the answer to part (d) be in the negative, ",ill Government please 
state whether the Agent haR powers to alter or to relax the rules re erre~ 
to in pm (d) and if so, was his sanction obtained before these men were 
put on to learn railway working? . 

(f) If the answer to the second part of part (e) be in the negative, will 
Government please state whether they propose to take disciplinary action 
against the officers concerned who sanctioned the unofficial training of 
the men conccrned? 

(g) Are gazetted officers on the East Indian Railway exempt from 
being punished when they have comInitted breach of rules frsmed by 
Government? 

(h) Will Goyernment please state whether it is a fact that under the 
Public Service Commission Rules canvassing is a disqualification for 
semce ? If so, is the Governor Genet:al in Council prepared to take action 
against the officer under the Government Servants Conduct Uulea alld to 
summarily dismiss and disqualify the candidates? If not, why not? 

The Honourable Sir Kuhammad ZafruUah Khan: (a) Government are 
informed that the two men referred to have been appointed temporarily as 
elerks. 

(b) (i) Yes. 
(ii) Rs. 65 in the scale of Rs. 65-5/2-85. 

(iii) No. 
(Il) Five other men were appointed at the same time on the same Pf.1. 

Four of them had no previous railway experience and one was a retrenched 
hand of the East India'll Railway. 

(d) No. 
(e) The reply to the first part of the question is in the affirmative and 

50 the second in the negative. 
(I) and (h). I would refer the Honourable Member to the reply giVeD 

by Mr. I>. R. Rau to part (c) of question No. 1338 in this House on the 
2nd April, 1935. Government do not consider any further action is-
necessary. 

(g) No. 

PAUCITY OF FACn.ITIES FOR SUBORDINATE INSPECTING STAFF ON TJDI 
EAST INDIAN RAn.WAY. 

70. Dr. N. B. Khare: (a) Arising out of the reply given in this 
House to starred question No. 1335 on the 2nd April. 1935, will Govern-
ment please state the designations of the 35 administrative officers and 
the 17 heads of departments (including the Agent) on the East Indian 
Railway? 

(b) Is it a fact that there are 25 bogie; 1 six-wheeler and 101 four-
wheeler inspection carriages for 35 administrative officers and nearly 300 
executive and assistant officers? 

'(c) How many executive IUld assistant officers there. are on the Let 
Indian Railway? 
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(d) Axe inspection carriages provided for the subordinate inspection 
staff ? 

(e) What facilities have these subordinate Inspectors when they are-
inspecting stations where there are no rest houses? Is it a fact that 
numerous stations have not even been provided with Waiting Rooms? 

(f) Will Government please state the designations of the officers. 
required to perform inspection in early hours of the mommg? 

The Honourable Sir KublUDmad, Zafrull&b. Khan: (a) A statement 
showing the designations of the 35 administrative officers referred to by 
'~ Honourable Member is laid on the table. Eleven Heads of Depart-

ments (including the Agent) and six Divisional Superintendent&-
are included among these 35 administrative officers and are not additional 
thereto. 

(b) Yes. 
(c) 297. 
(d) Yes, for the subordinate staff whose duties necessitate such pr~ 

vision. 
(e) Subordinate inspecting staff for whom carriages are not provided are-

permitted to 80 arrange their inspections that nights need not be spent at 
stations at which no rest fa'Cilities exist. There are numerous station&-
at which waiting rooms are not provided. 

(f) All officers may be required to perform inspections during the earll 
hours of the day but officers of the Engineering Department are prinCI-
pally affected. 

Statement ,~ o in  the designations of the .'15 Adln.inistratire OffiCel'8 on tilt Bad, 
Indian Railway. 

Agent, 
Uontroller of Swrea, 
Uhief Uperating Superintendent, 
Uhief Commercial Manager, 
Uhief Engineer, ' 
Cbief Electrical Engineer, 
Chief Mechanical Engineer, 
Chief Medical Officer, 
Divisional Superintendents, 
Superintendent, Watch and Ward, 
Colliery Superintendent, 
Chief Accounts Officer, 
Deputy err~ , 
Deputy Agent (Organisation), 
Deputy Chief OperatiItg Superintendent (Movement" 
Deputy Chief Operating Superintendent (Power), 
Deputy Chief Commercial Manager (Claims), 
Deputy Chief Commercial Manager (Rates), 
Deputy Controller of Stores, 
Deputy Chief Engineers, 
Deputy Chief Engineer (Signals), 
Deputy Chief Mechanical Engineers, and 
Deputy Chief Accounts OffiCers. 

OVERcBoWDING OF TmBD CLAss CABBIAGES ON THE EAST INDIAN I W ~ 
71. Dr. 5. B. Khare: (a) Has the a ~n iono . Government. ~een 

drawn, in this House and through complamts receIved from' van<?u8-
'bodies, to the overe.rowding of' third class carriages on the East IndiaDl 
Railway? 
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(b) Is it 8 fact that if additional Daningos are aUnched to passenger 
and express trains, the overcrowding of passengers travelling in the third 
-class will be reduced, if not done away with? 

(c) If the answer to part (b) be in the affirmative, will Government 
please state why additional bogies are not attached? 

(d) With reference to the reply to starred question No. 1335 (f) asked 
-on the 2nd April, 1 ~ , are Government prepared to consider the advis-
ability of increasing the load of express and passenger trains on the East 
Indian Railway by one bogie carriage? If not, why not? 

- The Honourable Sir Muhammad Zafrullah Khan: (a) I understand 
there have been certain cases of overcrowding which have been discussed 
at various meetings of the East Indian Railway's Local Advisory Com-
mittees, but Government have not received wny specific complaint. On 
-the general question of overcrowding, I would refer the Honourable Mem-
ber to the reply given by Mr. p. R. Rau to Prof. Ranga's question No. 55 

-<>n the 6th February, 1935. 
(b) Obviously the provision of additional carnages must mean an 

increase in the accommodation available. 
(c) The actual composition of each train is governed by the require-

ments of traffic normally carried by such train, subject to the load nob 
-exceeding the hauling capacity of the locomotive. 

(d) I will convey the Honourable Member's suggestion to the Agent, 
Ea'8t Indian Railway, for consideration. While, however, an overloa·l 
may be permitted occasionally to meet special circumstances, to allow it 
as a regular measure must militate seriously against operating efficiency. 

<'oNDITIONS TO BE FULFILLED BY AN EMPLOYEE OF THE EAST INDIAN RAILWA.Y 
TAKEN OVER FROM THE CoMPANY BY GOVERNMENT IN CERTAm 
RESPECTS. 

72. Dr. N. B. Khare: (a) Will Government please state what the 
conditions are that must be fulfilled by an employee of the East Indian 

"Railway who has been taken over from the Company by Government, 
and who has been recruited since Government have taken over the manage-
ment, to qualify for gratuity? 

(b) Is it a fact that in the cases of employees taken over from the 
.(}r,mpnny by Govflrnment: 

(i) the serviee for gratuity must bp. verified by the Accounts O i~er 
who may, however, rely on a certified copy of the serVIce 
sheets; 

(ii) Form G. 198-A, must be filled by the head of the depar me~  
and certified by the Chief Account6 Officer tha.t gratwty IS 
admissible before payment is made ; 

(iii) in Form G. 19B-A, the reasons for the termination of service 
and any special remarks as to the quality of service must be 
clearly stated; and 

-(iv) the .)nly power delegat.ed to the Agent is tha.t he is permitted 
to condone breaks in service of subordinate servants under 
certain conditions? 
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Kr. P. B. Bau: (a) The Rules for the grant of gratuity to the stat! 
~ken over from ~e East It;td!an Com~an  ~nd also to staff recruited by 
Government for raIlway servIce are avaIlable In the Library of the ou e~ 

(b)" (i) to (iii). Yes. 
(iv) No. The Honourable Member's attention is invited to rules ~ 

and 30 of the East Indian Railway Rules referred to above. 

RULES RBGULATING THE DIs01lABGE, DIsMISSAL AND APPEALS OJ' THB 
SUBORDINATE STAFF ON THE EAST INDIAN RA.1LWAY. 

73. Dr. N. B. lDw'e: (8;) Is it a fact that Railway Board, vide their 
letter No. 408O-E, dated the 15th November, 1929, forwarded Rules. 
regulating the discharge, dismissal and appeals of thp subordinate staff 
to the Agent, East Indian Railway; and that these rnleg were not re-
trospective in their application? 

(b) H the answer to the second part of part (a) he in the negative. 
will Government please quote the rule which permits of the application 
of these rules with retrospective effect? 

The Honourable Sir Muhammad Zafrullah Khan: (a) 'fhe reply is in 
the affirmative. 

(b) Does not arise. 

INTRODUCTION OF A POST OF SPECIAL INVESTIGATING IRSPECTOR OK TIm 
EAST INDIAN RA1LWAY. 

74. Dr. N. B. Khare: (a) Arising out of the reply given in this House 
to part (b) of starred question No. ]358 on the 26th January, 1935, win 
Government please state the reasons why the Agent, East Indian Railway, 
considered it necessary to introduce a new post of Special Investigating 
Inspector in Grade Rs. 160-10-2'20? 

(b) Will Gc,vernment please state whether this post was !!aDctioned 
after the Job Analysis had been completed? 

The Honourable Sir Muhammad Zafrullah Khan:' The reasons for the 
creation of the post of special Investigating Inspector we!"e given in reply 
to Mr. Bower's question No. 1358 placed on the table of the House on 
the 26th January, 1934. As regards the rest Government. have no inforn'a-
tion. These are matters of detailed administration which must be left to. 
the local Administration to decide. 

PRIVn.:rQES IN THE MATTER OF PAY, ALLOWANCES, ETC., TO TRAVELLING 
TICKET EXAMINERS ON THE NORTH WESTERN RA.1LWAY. 

75. Dr. N. B. Khare: With reference to the shltement laid on the 
table of the House on the 21st January 1935 in reply to . starred question 
Ne. £i9() &sked on the 20th August, HltH, regarding privileges in the mattilr 
of pay, allowa.nces, etc., to Travelling Ticket Examiners on the North 
Western Railway, will Governme.nt please state: 

- (a) the datum or considerations under. i~  Mr. Bishen Singh 
drawing Rs. 75, was temporanly given Rs. 140 and daily 
allowance admissible under the ruies; 
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(b) whether suoh' datum or considerations were also accorded to 
all other Travelling Ticket Examiners on transfer from the 
Accounts Department to the Operating Department on the 
Eastern Ben ~i, the Bast Indian, the North Western an1 
Burma Railways, and if not, the reasons for such preferential 
and prejudicial treatments; 

(c) whether the pay of the Travelling Ticket Examiners on transfer 
from the Accounts Department to the Operating Department 
was fixed in accordance with Fundamental Rule 22 (a); and 

'(d) whether the Travelling Ticket Examiners on transfer from the 
Accounts Department to the Operating Department were 
given the option to retain their old scales of pay with 
benefits of increments and grade promotion therein in 
accordance with Fundammt.al Rule 23? 

The Honourable Sir Muhammad Zafrull&h Xh&n: I am collecting in-
. formation and will lay a reply on the table of the House, in due course. 

NON-PAYMENT OF GRATUITY TO Two PERSONS OF THE DINAPORE DIVISION, 
EAST INDIAN RAILWAY. 

76. Dr. 5. B. Dare: With reference to the information laid en the 
table of the House in reply to starred quest:on No. 694, asked on the 20th 
August 1934, regarding non-payment of gratuity to two persons of the 

-Dinapore Division, East Indian Railway, will Government please state 
what steps have been tal{en by the Governor General in Council against 

.-the recurrenoes of such delay, and if none, why not? 

The Honourable Sir Muhammad, Zafrullah Khan: As already stated in 
-reply to question No. 694 referred to by the Honourable Member, only 
one employee was eligible for a gratuity. No further action was call9d 
for as the delay in the payment of the gratuity in this cuse was due to 
unavoidable circumstances. 

,; 

-REC'J'IFIOATION OF MISTAKES AND ERRORS IN CERTAIN MATTERS BY THE 
RAILWAY BOARD. 

77. Mr. Muhammad Azhar Ali: Is it a fact that the Railway Board 
~ have never rectified any mistake or error, if and when detected or brought 
to their notice? If not so, will Government lay a statement on the table 
of the House in respect of rectification of mistakes and errors in matters 

. of establishment, discipline, pay and allowances? 

The Honourable Sir Muhammad Z&frull&h Khan: The answer to the 
first part of the question is in the negative. As regards the rest the 

. information is not readily available and Government do bot oonsider (lny 
useful purpose will be served by collecting it. 

*OBDERS WITH RETROSPECTIVE EFFECT ISSUED BY THE RAILWAY BOARD. 

78. Mr. Muhammad .&Ihar .All: Will Government please lay on tIle 
Atable a statement showing the nature of orders issued during 1938-34 Rnd 
-Ul35-36 by the RaHway Board which have retrospectiveeflect? 
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The ~ODO~a l'8 Sir l11Jlwnmad Zafrullah Khan: The informatIon is 
not readily availa?le and Government regret their inability te collect it ab 
the! d~ not consIder that expense and labour involved in getting it wia 
be JustIfied by the value of the results likely to be achieved. 

POSITION OF THE RAll.WAY BOARD. 

79. Mr. Muhammad Azhar Ali: Will Government please state: 
(n) whether the Government of India in the Railwav Department. 

means the Railway Board; • 
(It) whether the Railway BosrJ b All attac-hed office to the Govei'I:· 

~en  of India in the Railway Department, and if so, what 
IS the strength of staff of each office; 

(c) whether the Railway Board is subordinate to the Governmt'nt 
of India in. ~e Railway Department, or independent thereof 
and directly under the Governor General? 

The Bonourable Sir Muhammad ZafruUah Khan: (a) No, the Railwl\y 
Board is a body of three members, the Chief Commissioner of Railwuy.;, 
the Financial Commissioner and one other member. 

(b) No. 
(c) The Railway Board is subordinate to ,the Government of lndia in 

"tbe Rl1'ilway Department. 

BULBS .A."ND ORDERS MADE UNDER SUB-SECTION (2) OF SECTION 40 OF THE 
GoVERNMENT OF INDIA ACT. 

80. Mr. Muhammad Azhar Ali: Will Government please lay on the 
l~ a copy of the rules und orders made under the provision of bUb-st'c-

l,ion ~  of section 40 of the Government of India Act·? 

'!'he Bonourable Sir Henry Oraik: The RUles made under sub-section 
{2) of section 40 of the Government of India Act are made by the Gover-
nor General. They cannot be laid on the table. 

NON OBSERVANCE OF RULES FOR THE RECRUITMENT AND TBAlNrNG OF 
NON-GAZETTED STAFF BY THE EAST INDIAN RAILWAY. 

8l. 1Ir. Muhammad Ashar Ali: (a) Is it a fact that the Railway Board. 
have made rules for the recruitment and training of non-gazetted staff 
on the State-managed Railways? 

(b) Is it a fact that the said rules are binding on the East Indian 
"Railway? 

(c) Is it a fact that the said rules prov!de the following appointments 
to UP made by selection: 

(i) Tra.neportation Inspectors; 
(ii) Station Superintendents; 
(iii) Controllers; and 
(iv) Assistant Running Shed Foremen? 

(d) Is it a fact that. the said rulE'S ~ro ide for all other appointments to 
be made by Dermal channel of promotIon? 
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(e) If the answers 00 parts (a) to (d) be in the afhrmative, will (':reVern-
mpl.1t ple&se state: 

(i) the difference between ~ i appointment to he made by selection 
and an appointment to be made by normal channel of pro-
motion; 

(ii) the rule under which an tinselected appointment is t<> be made 
by selection; 

(iii) whether appointments provided in the rules to be made by 
normal channel of promotions are made by selection, and if 
so, how, what and why; 

(iv) whether appointments to be made by normal channel of pro-
motions, if made by Selection, are not within the category 
of an abuse of power; 

(v) what is the punishment provided for an abuse of power; and 
(vi) whether Government propose to lay 8. statement of punish-

ments inflicted for abuses of power during preceding two 
years? 

The Honourable Sir Muhammad ZafrQllah Khan: (a) Yes. 
(b) I would invite the Honourable Member's attention to rule 64 of the 

Rules for the recruitment and training of subordinate staff under which 
the Agent can relax or modify the provisions of these rules and also make 
subsidiary rilles to give effect to them. 

(c) Yes, according to the subsidiary rules issued by the East Indll\D 
Railway. 

(d) Not necessarily. 
(e) I would invite the Honourable Member's attention to Annexure II 

of the 'Rilles for the recruitment and training of subordinate staff orr the 
East Indian Railway', a copy of which is in the Library of the House, 
which gives the available information. These are matters of internal 
administration which have been left to the Agents of Railways to decide. 

ApPOINTMENTS MADE IN THE TRANSPORTATION GROUP OF THE EAST INDIAN 
RAILWAY. 

82. Kr. Muhammad Azhar Ali: Will Government be pleased to lay a 
statement on the table of this House showing the appointments both 
Gazetted and non-Gazetted made ~n e general economy cam'paign, 1931, 
in the 'rransportation (Traffic, Power and Commercial) Group of the East 
Indian Railwav together with the names of employees with their academi-
cal and profeRsiol1ul Qtuliificati.onR, HIH] al"lO the names cum appointments 
held on the East Indian Railway by the relatives, if any, of such emplo-
:\"ees? 

The Honourable Sir Muhammad Zafrullah Xha.n: Recruitment for 
State-managed Hailways to the superior services is not made for indivi-
dual Railways but for all these Railways taken together. A statement 
showing the names and qualifications of officers recruited direct for the 
Transportation (Traffic) and Commercial Departments and the Mechanical 
Engineering and Transportation (Power) Departments since 1931 and 
posted to the East Indian a.~l a  is placed on the table of the House. 
As reiluds the non-gazetted staff appointed since 1981, their names and 
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qualifications and the names and appointments held by the relati ,,~  of 
such gazetted and non-gazetted staff on the East Indian Railway, Govern-
ment hII'Ve no information and do not consider any useful purpose will be 
served by compiling it. 

List of Officer8 recruited direct to the Tmnsportation (Traffic) and Commercial and Meckanicul 
Engineering and Transportation (Power) Department8 of the ~rior Ret:entle E8tablish-
ment. on the East Indian Railway. 

Name. 

Mr. Anand Mohan 
Mr. Ratan Lal . 

Mr. A. F. M. Smith • 
Mr. S. V. M. Sundaram 
Mr. B. C. Lack . 
Mr. P. E. M. Padwick 
Mr. R. A. Sidique . 
Mr. G. D. Khandelwal 

Mr. M. M. Khan 
Mr. B. Basu 

~.P. . enka~an 

Mr. L. T. Madnani 
Mr. W. A. Shaikh 
Mr. J. Muncherjee 
Mr. S. Chakravarty 
Mr. H. L. Khanna . 
Mr. A. N. Mukherjee . 
Mr. R. Subbiah 
Mr. K. Swarup • 
Mr. S. Islam 

Academic and Professional qualifications. 

Transportation (Traffic) and Commercial. 

B.Se. 
Diploma of Thomason Civil Engineering ColleII', 

Roorkee. 
B.A. (Cant&b.) (Hons.). 
M.A. 
B.Se. 
B.Sc. (Hons.). 
M.Sc. 
M.A. 

I.Sc. 
Senior Cambridge 

with Hons. 
Intermediate Ex· 

amination. 
F.A. 
F.A. 
F.Sc. 
I.So. 
F.Sc. 
I.Sc. 
I.Sc. 
I.Sc. 
I.Sc. 

1 e~i_d • >"_ """""g in 

j> India and 2 years training in 
the United Kingdom. Passed 
Associate Membership exami-
nation of the Institute of 
Mechanical Engineers. 

QUALIFIOATIONS FOB POSTS OF TRANSPORTATION INSPECTORS, CoMMJ.mClAL, 
ON THE EAST INDIAN RA,ILWAY. 

83. 1Ir. Muhammad Azhar Ali: (a) Arising cut of the reply given in 
this House to part (a) (x) of starred question No. 1441 on the 4th April, 
1935, and to starred question No. 201 on the 13th February, 1935, win 
Government please state whether there are standing orders issued by the 
Agent, reproduced by the Divisional Superintendents for the ivformation 
and guidance of the staff, that those employees who aspire for the posts 
of Transportation Inspectors, Commercial, must qualify ~em el e  by 
passing the Goods Audit Examination (now described as the Higher ood~ 
Accounts Examination)? 

(b) If the answer to part (a) be in the affirmative,' will Government 
1,lease st,ate whether the Chief Accounts Officer of the East Indian Rail-
way has addressed a protest; to the Chief Commercial Manager, the Chid 
Operating uperin ende~  and the. AgenG, against ~e .practice of promot. 
ing men who have riot passed' the required exammatlOn?' 

p 
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(c) Will Government please state how many men who were promoted 
'&nd officiated as Transportation Inspectors, Commercial, in the seven 
posts that were recently sanctioned by the Agent have passed the Goods 
Audit Examination? 

(d) Was the fact that these men had not pa'Ssed the Goods Audit Ex-
amination considered by the Selection Board, and if so, will Government 
please state the reasons why i~ Selection Board contravened the orders 
()f the Agent? 

(e) Is it a fact that no such Selection BORrd was held and that the 
appomtments were made by the Senior Scale Officer, Staff, Calcutta, who 
haa since proceeded on leave preparatory to retirement? 

(f) What action do Government propose to take to see that men who 
have passed the Goods Audit Examination should replace the unqualified 
Inspectors ? 

(g) Are Government prepared to take disciplinary action against the 
officials who formed the Selection Board? If not, why not? 

(h) Is it a fact that in reply to starred question No. 1342, asked in 
this House on the 21st November, 1932, Government have stated that 
the candidates are required to pass an examination in goods and coach-
ing working, known as the 'Goods Accounts Examination'? If so, whRt 
action has been taken by Government against the violation of their policy 
and procedure; and if not, why not? 

"!'he Honourable Sir Kuhammad Zafrullah Khan': I am collecting in-
'formation and will lay a reply on the table of the House, in due course. 

LAw SECTIONS ATTACHED TO THE OFFICES OF THE AGENT AND THE CHIEF 
CoJrDIBBCIAL MANAGER. EAST INDIAN RAILWAY. 

84. ][1'. Kuhammad Azhar Ali: (a) Will Government please state 
whether the East IndiBn Railway 'have a Law Section with a Vakil -in 
charge attached to the office of the Agent? 

(b) If the answer to part (a) be in the affirmative, will Government 
please state whether there is also a Law Section under the ~ ie  Com-
mercia:l Manager? 

(c) Is it a faat that this Law Section works under the direct super-
vision of an Assistant Commercial Manager, and has a staff consisting of 
Cow:t Clerks, Court Inspectors, Clerks, etc.? 

(d) If the answer to part (c) be in the affirmative, will Governmeut 
please state whether: 

(i) the Assistant Commercial Manager is a qualified . Pleader, 
Vakil, Advocate, etc.; 

(ti) there are four Court Clerks and four Court InspectC\rs aV'..aehtld 
to· this section; 

~iii  the grade of the Court Inspectors was raised by tbe Agent, 
"ide his No. C/E/S.-120/27, dated 14th February, 1934, 
from Rs. 80-10-150 to Rs. 160-10-220; and why the 
scales were increaaed; . 

:iv) the revised seale of. :pay for Court ~pe or  is Rs. 100-10/2-
120. with, effect £rem 16th July. 1931.: 
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(v) the enhancement of the grade after the introduction of the re-
vised scales of pay is in accordance with the poliC'y 01 Oo~·. 
emment; 

,(vi) Government realise the extent in the increase of the working 
expenses; 

(vii) the J;b Analysis Staff under the Deputy Agent, Organisation, 
has made any recommendation regardinJ the ~m inin  ')f 
the two Law Sections and placing the same UYldElc the con-
trol of the Agent; and 

(viii) the Chief Accounts Officer approved of the enhancement of the. 
grade or insisted on the grant of personal pay? 

(e) Do Government propose to consider the advisability oL combining 
the two Law Sections and placing the same under the control of the 
Agent with a view to affecting uniformity. efficiency, and gre.ner utihty 
hy the other Departments? If not, why not? 

The Honourable Sir Muhammad Zafrullah Khan,.: I am collecting 
information and will lay a reply on the i.able of the House in due course. 

"!:Nvl:STlGATION OJ!' THE CASES OJ' CLAms PREFERRED AGAINST THE EAsT 
INDIAN RAILWAY. 

. . 85. Mr. Muhammad Ashar Ali: (a) Arising out of the reply given 
. in this House to part (a) (vii) of starred question No. 1441, on the' 4th 
• .April, 1935, will Government please state whether t,he Specil.l Inspector 

is required to investigate cases of claims preferred against the East Indian 
Railway which are suspected to be false, inflated, etc.? 

(b) If the answer to part (a) be in the affirmative, will Government 
please state why this kind of work is not made over to the Watch ani 
Ward Department of that Railway? 

( c) Is it a fact that the Special Inspector has no poUce experience and 
that the Watch and Ward have a large staff of ez-poIice officers in charge 
of a up~rin enden  who is an official from the Imperial Police lent to 
the East Indian Railway? 

(d) Is it a fact that the post of Special Inspector was tlreated in H)33 
:after the Job Analysis of the Chief Commercial Manager's Office had 
ibeen completed? If so, was it recommended by t.he Deputy Agent, 
Organisation? 

(e) Is it also a fact that the grade was originally Rs. 160-1{,.-220 in 
1933 and that it has since been enhanced to Rs. 16O-10-260? 

,(f) Will Government please state why this enhancement of the grade 
has been sanctioned in 1935 when the revised scale of pay of this post 
is ~l . 180? 

(g) Is any check exercised by the Accounts Department regarding 
tthe raising of the p'ay of posts? . 
. . (h) Do Government propose to consider the advisability of attaching him 
1lD.d,er the orders of the Watch and Ward Department? If not, why 

. 1lOf;? 

"1'he' Honourable Sir· ][uhamm14 ZldJld1ah DID.: I· am colleoting 
information aDd will1;ay a reply on the table of the House, in due course. 

I 2 
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QUALIFICATIONS FOB PRoMOTION TO THE POSTS OF GOODS CLEBXS AT TlIlIJ: 
HOWRAH GOODS SHED. 

86. :Mr. Jlubammad Azhar Ali: (a) Will Government please a ~ 
whether the Divisional Superinwndent, East Indian Railway, IIowrah,. 
issuEoci a circmlar letter to the staff 0n· the division informing them that 
those who do not qualify by passing the Goods Accounts EXRn.inatioD 
(now described as the Higher Goods Accounts Examination) will not be-
promoted to the posts of Goods Clerks, at the Howrah Goods Sheds? 

(b) Is it a fact that orders were also issued that juniors would be 
promo bed oVt:r seniors, if the latter failed to pass this examination and 
that this order re ei ~d the approval of the Agent? 

(c) Is it also III fact that the Chief Accounts Officer haa addrespcd & 
protest against the promotion of men who have not passed the lligher-
Goods Accounts El.amination? 

td) If the answers to parts (a) to (c) be in the affirmative, will Gov-
ernment please state: 

(i) whether any employees have recently been pr:wJOted to the-
posts of qoods Clerks, within the Divjsion of HOWlah; 

(li) whether these promotions were through ~ e medium of a Selection 
Board; 

(iii) whether the Selection Board were aware ('If the fact that several 
of the candidates who appeared had not passed tho Jiigher-
Goods Accounts Examination; 

(iv) whether these unqualified men were permitted to appP81' at 
their own request or were summoned· by the Selection 
Board; 

(v) whether it is the duty of the EstablishmenL SedhJn to pl"lint 
out to the Selection Board the fact thah these mE'n Lad nat 
qualified themselves and also the Circulars on the subject; 

(vi) whether the employees selected have not passed this exa.mi-
nation; 

(vii) whether these promotions have violated the orders laid down 
in the Weekly Gazette Notification No. 21 of 23rd :Mal', 
1928; 

(viii) whether the Selection Board were aware that ed~ apllli(,bnta-
had not duly qualified themselves; and . 

(ix) who comprised this Selection Board? 
(e) If the answers t·o parts (d), (i) to (ix) be in the affirmahive, will' 

Government please state what departmental remcdiell those employees, 
who have qualified themselves, have against these promotionp? 

(f) Do Government propose to take disciplinary action against the· 
members of the Selection Board for this breach of. rules? H' nct, whJ 
not? 

'!'he Honourable Sir ·<lIubammad ~ lDlaD::. I am collecting. 
information and will lay a reply on the tabla at the- House, in due course .. 
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MONOGRAPH ON THE GENERAL CLASSI1!'ICATION OJ' GOODS AND AsSOCIATED 

TOl'ICS WRITTEN BY MD.. C. A. CBAWl1'ORD AND PBlNTED IN THE EAST 
INDIAN RAILWAY PREss . 

.87. Mr. lIuhamm ad Azhar Ali: (a) Is it a fact that: 

(i) a Monograph on the General Classification of Goods and Asso-
ciated Topics written by Mr. C. A. Crawford has been 
printed in the East Indian Railway Press in 1935; 

o(ii) this Monograph which consists of 46 pages, 153 paragraphs and 
4 Appendices is marked "Confidential"; 

(iii) this is a private contribution; 
,(iv) it has been printed without the previous approval of the Agent; 

and 
(v) the cost has been borne by Government? 

(b) If the answers to parts (a), (i) to (v) be'in the affirmative, will Gov-
ernment please state why State revenue has been utilised to print the 
monograph by an individual employee? 

(c) Is it a fact that the following criticisms appear in the Monograph: 
(i) para.. 143: "A few years ago this matter was dealt with in a very general 

way at a meeting of Commercial Heads of Railway Administrations in 
Simla but nothing material developed as is generally the case when mere 
resolutions are passed"; , 

(ii) para. 89 : "Clal\Sification questions however do not always receive that degree 
of careful and meticulous examination that they should, with the result 
that decisions are often made and changes effected on the basis of very 
inadequate data or on grounds ',that are !lot a o~ criticism"; and 

~iii  para. 150: "In 1930 the Heads of Railway ~nia ra ion  aasembled at 
Simla recorded, among others, a resolution that competition by routes 
more than 33 per cent. longer than the shortest should not be indulged 
in but the resolution is not b1l1ding and therefore of little use, if it is at 
all remembered"! 

(d) If the answer to part (c) be in the affirmative, will Government 
please state whether it is open to employees to publish criticisIDB about 
the official decisions of their superiors? If not, what disciplinary action 
do Government propose to take against the offending official ( If none, 
why not? 

(e) Is it a fact that a relative of Mr. Crawford, employed as a subordi-
nate in the same department, has recently published a pamphlet in the 
East Indian Railway Press on the working of a Railway in England? 

(f) Do Government recover from the author>3 the State revenues spent 
on the printing of the opinions of officials and subordinates embodied in 
the Pamphlet and the Monograph? If not, why not? 

(g) Is it a fact that Government do not pay either in advance or after-
wards the expenses incurred by officials and subordinates in obtaining 
P80tGnts for any inventions made by them? 

The Honourable Sir Muhammad Zafrullah Khan:: I have called for 
(lertain information and will lay a reply on the table of the House in due 
oourse. 
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i OvnI.APPmo OF WOH BBTWEEN THE DEpUTY AGENT, ORGANISATION, TJIB 

RBSBARCB OFP.ICEB AND THE PuBLICITY OFFICER, EAST INDUB 
RAILWAY. 

88. Mr. Muhammad AGar .All: (a) Is it a fact that the Commercial 
Branch of the East Indian Railway has: 

(i) a Chief Commepcial Manager; 
(ii) a Deputy· Commercial Manager, Rates; 
(iii) a Deputy Commercial Manager, Claims; 
(iv) a Publicity Officer; and 
( v) a Research Officer? 

(b) Is it also a fact that there is an official described as "Deputy en ~ 
Organisation" under the orders of the Agent? 

(c) If the answers to parts (a), (i) to (v), and part (b) be in the affimla-
tive, will Government please state whether there is an overlapping of 
work between the Deputy Agent, Organisation, the Research Officer and 
the Publicity Officer? 

(d) Is it 8' fact that Job Analysis is still proceeding on the East Indim 
Railway? If so, will Government please state what purpose is served by 
the Research Officer and the large staff allotted to him? . 

(e) Are Government prepared to consider the advisability of abolishing 
the post of Research Officer and amalgamating his work with that of the 
Ohief Commercial Manager, and his Deputy, Rates? 11 not, why not? 

The J![onourable Sir Kubammad Z&fnI11ab. DaD.: (a) The organization 
of the Commercial Department is: 

(1) Chief Commercial Manager. 
(2) Deputy Chief Commercial Manager, Goods. 
(3) Deputy Chief Commercial Manager, Coaching. 
(4) Publicity Officer. 
(5) Research Officer. 

(b) Yes. 
(c) No. The nature of the work of three officers is entirely distinct. 
(d) The reply to the first part is in the affirmative. As regards the 

latter part the Research Officer is occupied in endeavouring to find DeW 
avenues for traffic development and better means of handling traffic. 

(e) The suggestion is impracticable. 

ScALES OF PAY OF STENOOBAPllEBS OF HEADS OF DEPARTMENTS ON THlIt 
EAST INDIAN RAILWAY. 

89. Mr. Muhammad Azhar .Ali: (a) Is it a· fact that the Agent of the-
East Indian Railway has raised the grade of his Stenotypist to Rs. 280-
10--350 in the beginning of this year? If so, why"! 

(b) Is it also a fact that the grade of the Stenotypist was, prior to iiB 
enhancement, Rs. 180--10--250? 
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(c) H the answers to parts (a) and (b) be in the affirmative, ",ill Gov-
ernment please state whether the grades"of ,1lhe Stenot)1pista 'tlf .. he Heaj 
of Departments on the East Indian Railway are: -

1. Operating Department Rs. 275-15-880 
2. Me aDi ~l Department B~ ~  

3. Stores Department Rs. 200-15-200., 
4. Accounts Department 
5. Engineering Department 

Re. ~1~ 7 _ 

Rs. 180-10-250? 

(d) If the answer to the second part of part (c) be in the affirmative, 
will Government please state when the Stenotypists referred to in parts 
(a) and (c) reached the maximum pay of their posts '! 

(e) Is it a fact that the Agent has an EstabliL.llment Section with an 
Assistant Secretary in charge under the direct control of the Deputy 
Agent, Personnel, and that all these men are required to be fully conversant 
with all establishment matters? 

(f) Do Government propose to adopt a uniform scale of pay for the 
Stenotypists of the Heads of Departments by raising the grades in the 
Engineering, Accounts and Stores Departments in keeping with that of 
the Agent? If not, will Government please state the reasons for thi$ 
differential treatment? 

The Honourable Sir lIIUammad. ZatraJl&h Daa,: I am collecting 
information and will lay a reply on the table of the House, in due course. 

PRoMOTION TO THB POSTS OJ' AsSISTANT AND lbAD GoODS CLlmKs ON TBJt 
EAsT INDIAN RAILWAY. 

90. 1If. Kubammad ABb. • .AD: (a) Is it a fact that in the Rules for 
llecruitment and Training cI Subordinate Staff on the State-Managell 
Railways, framed by t,he Railway Board and in operation on the Eas1l 
[ndian Railway, it is lald down: 

"the dutiea of selection posts call for special abilities. In making their ~ 
mendations for promotion to selection posts, Selection BoardB Bhall make 
a definite act of selection after giving due weight to seniority and othn 
relevant factors"! 

(b) Is it also Do a~  that the Divisional Superintendent, Howrab, has 
treated the posts of Assistant Goods Clerk and Head Goods Clerk 8. 
'Selection Posts" and that these posts are filled through the medium ot 
Selection Boards ? 

(c) If the answers to parts (a) and tb) be in the affirmative, will Gov-
ernment please state whether any orders a.re in existence which require-
that candidates who aspire to the post,s of Assistant Goods Clerk and Head 
Goods Clerk must first pass the Goods Accounts, Lower: ond the Goods. 
Accounts, Higher, Examinations respectively? 

(d) If the answer to the second part. of part (c) be ip the affirmative, 
will Government please state whE'ther the employees promoted to the posts' 
of Assistant Goods Clerk and Head Gcy.)ds Clerk have pastled the requisite 
eX8Di.inations and were promoted through the medium of Selection Boards?' 
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'!'he Honourable Sir Muhammad Zafrullah lthan} I am collecting 
information and will ~ . J!i reply on the ~ le of the House, in due course. 
I I 
'REVIVAL OF ,]:UE POST OF CHIEF COMMERCIAL MANAGER ON THB EAST INDIAY 

RAILWAY. 

9L Mr. Muhammad Azhar .Ali: (8) Is it a fact that the Railway 
Board, vide their letter No. 6112/Ej30, dated the 13th February, 1932, 
held the lost of Chief Commercial Manager, grade Rs. 2,500, in abeyance 
from the.28th March, 1932; and that, in their lett,er No. 6112/E/30, dat,ed 
the 6th March, 1934, they revived the post with effect from tho 19th 
March, 1934? 

(b) If the answer to part (a) be in the affirmative, will Government 
plea~e state: ' 

(i) whether t4e arrangements sanctioned by the Railway Board 
for carrying on the work of the Chief Commercial Manager 
during the period it wall held in abeyance, were fomid satis-
factory. 

(ii) whether any mention to the contrary has been made by the 
Railway Board in their Report on Indian Railways; 

{Iii) whether the official selected for the post had ever worked iu 
any • commercial' post on the Railway; and 

(iv) the reasons for this revival of the post? 
(c) Was any recommend"8tion made by the Job nal ~  Committee 

for the revival of the post of the Chief Commercial Manager? 
(d) What action do Government propose to take a ain~  the expendi-

trure of public money to provide an official with a highly paid post? If 
none, why not? 

The Honourable Sir Muhammad Zafrullah Kh&D:,:; (a) Yes. 
(b) (i), The post was kept in abeyance as an experimental measure on 

the 28th March, 1932, and a special pay of Rs, 150 per mensem was sanc-
tioned for the two Deputy Chief Commercial Managers in consideration 
of the additional work and responsibility that devolved on them. The 
position was, however, reviewed in March, 1934, and it was decided after 
very careful consideration to revive the post in the interests of effi-
Ciency. ' 

(ii) No. 
(iii) The officer selected to fill the post on its revival belonged to the 

Transportation (Traffic) and Commercial Departments of the East Indian 
Railway and was fully competent to hold it. 

(iv) The post was revived in the interests of efficiency. 
(c) No. 
(d) In view of my reply to part (b) (i) this does not arise. 

CHEex ON THE PRINTING WORK DONE IN THE EAST INDIAN RAILWAY PRESS. 

92. Mr. Muhammad Azhar Ali: (a) Will Government please . ~e 
whether the Accounts or the Audit Department of the East Indian Bail-
way E'xercise any check on the printing work done in that Railway'8 Press? 
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(b) If the answer to part (a) be in the affirmative, will Government 
please st.a.te whether the printing at State expense of a Monograph on 
the General Classmcation of Goods and Associated Topics by Mr. C. A. 
(}rawford and a Report on the workings of a railway system in England 
by Mr. Crawford's cousin, Mr. T. J. Ryan was questioned by the Accounts 
-<lr Audit Department, and if so, with what results? If not, why not? 

(c) What is the' amount involved in the printing of these two private 
pamphlets? 

(d) Do Government propose to recover the cost incurred in printing 
the literature referred to in part (b) from the individuals concerned? If 
not, why not? 

(e) Is it a fact that Government do not grant financial assistance to 
their employees to enable them to take out Patents? If so, will Govern-
ment please state why they permit their revenue to be utilised by gazetted 
-<lfficers attached to the Head Office of the East Indian Railway for the 
purpose of giving publicity to their private opinions? 

(f) Do Government propose to consider the advisability of having a 
more detailed check by the Accounts or Audit Department on the work-
ing of the East Indian Railway Printing Press? 

The Honourable Sir ][uhammad Zafrullah Khan: The information is 
being collected and will be laid on the table in due course. 

I 
I 

IlmEGULABITrES IN CHARGING SALARIES OF SUBORDINATES ON THE EAST 
lND:IA.N RAILWAY. 

93. Kr. ][uhammad .Azhar .Ali: (a) Arising out of the reply given in 
this House to starred question No. 1016 on the 18th September, 1933, 
that there are instructions already inexistence laying down that the 
-salary of a Government servant should not be charged against any post 
other than that in which he is working, will Government please state 
whether the Agent of t·he East IndiHn Railway sanctioned, vide' his No. 
oCjC;E/S/224, dated the ]IJth July, 1934, a post of Inspector (Claims) in 
lieu of the post of a Head Audit Clerk, grade Rs. 1~ 1 , on the 
·condition th&.t. '''he will also ·exercise the function of surveyor which is 
abolished from 9th May, 1934, the. extra money Rs. 3,000 required is to 
be met by re-appropriation from Head 'Office Staff' as sancf,ioned: by the 
Agent" ? 

(b) Is it' a fact that the post of Surveyor, sinc.e abolished, was graded 
Its. 400-20-600? 

(c) If the answers to parts (a) and (b) be in the affirmative, will GOY-
-ernment plea.se state whether the grade of the Claims Inspector (Survey) 
has been raised: to Rs. 240-20-460: and if so, when? 

(d) Is it a fact that the post of Surveyor, grade Rs. 400-20--600. was 
attached to the Howrah Goods Sheds? If so, will Government please 
:state whether the Claims Inspector (Survey) is posted at Howrah, and 
if not, where is he posted and what work ig he doing? 

(e) Is it a fact that a junior hand in receipt of a much smaller pay 
is performing the duties of the Surveyor at the Howrah Goods ShedB? 
If so, wha.t disciplinary action do Govemment propose to take against 
the officials responsible for breach of rules? If none, why not? 
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(f) Do Government possess powers to take disciplinary action against 
the officers on the East Indian Railway? 

The Honourable Sir llUhammad Zafrullah KhaD: I am collecting-
information and will lay a reply on the table of the House, in due course. 

NATURE OF EMOLUMENTS CLASSIFIED AS PAY BY THE GoVERNOR GENEBAL Jr 
CoUNCIL UNDER SUB-CLAUSE 3, CLAUSE 21 (a) OF FUNDAMENTAL. 
RULE 9 ON STATE RAIT..WAYS. 

94. Pandit Sri Krlslma Dutta Paliwal: Will Government pleas1t-
state the nature of emoluments which the Governor General in Council hal 
classified as Pay under sub-clause 3, clause 21 (a) of Fundamental Rule-
9 on the State Railways in India? 

The Honourable Sir Muhammad Zafrallab. Khan: So far as railway 
servants are concerned no emoluments have been classified by' the Governor 
General in Council as pay under Rule 9 (21) (a) (iii) of the Fundamental 
Rules. 

OFFICERS TBANSFEBBED TO THE ACOOUNTS DEPARTMENT 0," THE EAST lNDLUr 
RAIT..WAY. 

95. Pandlt Sri KrIsIm& Dutta Paliwal: (a) Is it a fact that·the 
Controller of Railway Accounts has transferred one Accounts Officer and' 
one Assistant Accou.nts Officer from his. establishment to fill up two perma-
nent vacancies on the East Indian Railway? 

(b) Will Government please state how these vacancies caused by: 
transfer are filled? If the answer to pa.rt (a) be in the affirmative, will 
Government please state whether the transfers of these two officers hav .. 
caused the reversion of two subordinates of the East Indian Railway who-
were officiating against these vacancies? 

(c) Is it the policy of Government to deprive the subordinates of ~· 
AccolAIlts Department of the East Indian Railway of opportunities for pro-· 
motion to the gazetted service of that Railway? If not, will Government: 
please state the reasons for the transfer of the officers referred to in part 
(a) ? 

(d) 1s it a fa.('t that there has !:lean f<. continuous int.roduct.ion of officers: 
both gazetted and non-gazetted from other sources which have caused a 
block in promotion in the Accounts Department of the East Indian Rail-
way? If so, what action do Government propose to take in the matter?' 

(e) Will Government pleaee lay n statemlmt on the table of the House-
showing the number of officers both gazetted and non-gazetted separately, 
who have been transferred to the Accounts Department of t&e East India.DI 
Railway since 1925? 

The Honourable Sir IlUhammad Zafrullah Xhan! (a) One Accounts: 
Officer from the Controller of Railway Accounts Office and one Assistant 
Accounts Officer from Railway Clearing Accounts Office have recently been. 
transferred to the East Indian Railway. 

(ob) The Assistant Accounts Officer was sent in place- of another Assistant. 
Accounts Officer who had been transferred to the Railwa.y Clearing Accounts 
Office from the East Indian Railway Office. Both these. officers had beeu 
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promised repatriation from the offices to which they were attached. The 
Accounts Officer was recently promoted to the Indian Railwa.y Accounts. 
Service and the temporary appointment which he previously held in the 
Controller of Railway Accounts office has been abolished as a measure of 
economy. He is now borne on an All-India list. 

(c) No. The transfers were made in the interest of public service and: 
to fill existing vacancies. 

(d) No. 
o (e) The information required is not readily available and Government do- 0 

not consider its collection will be justified by results. . 

RULES FOB THE REMovAL OF STAFF FROM ONE POST TO ANoTllEB ON' 
STATEMANAGED RAILWAYS. 

96. . Pandit Sri XriBhDa Dutta Paliwal': Arising out of the reply given. 
in this House to UDstarred question No. 319 on the 9th April 1985, that it 
iEl obligatory to follow the procedure laid down for the discharge and dis-
missal of u ordina ~  on the. Sbtc·Manag'ed Hail ways. will Gowmment 
please state whether it is also obligatory to observe • the rules prescribed 
for the removal of staff from one post to another, promotions in the normal 
channel, promotions outside the normal chantlel, . fines, punishment fol'" 
definite specific periods. etc.? 

The Honourable Sir II1Ih amm ad Zafrullah JDum.:. I am coUecting: 
information and will lay a reply on the table of the House, in due course. 

GUARDS ON' THE EAsTEBN' BENGAL RAILWAY. 

97. Pandit Sri KrfsJma Dutta Paliwal: (a) Is it a fact that there ar& 
two classes of guards on the Eastern Bengal Railway, vi •. , 'A' and 'B', 
and that the maximum pay of these two classes is Rs. 100 and Rs. 210, 
respectively? . 

(b) If the answer to part (a) be in the affirmative, will Government 
please state whether promotion to 'B' class is made from 'A' class or by 
direct recruitment? 

(c) Is it a fact that there is a considerable number of guards, • A' la ~ 
who have been on the maximum pay of the post between three to ten. 
years and who have not been promoted to 'B' cl8lJs in order to keep doW'll 
working expenses? 

(d) Is it further a fact that no p'romotions have been made from ' ~ 
class to 'B' class since 1929? 

(e) Will <;lovernment please state the number of vacancies in 'B' class 
guards since 1980 and the ressons for not filling up the vacancies in that 
class? 

(f) Are the promotions of gazetted officers on the Eastern Bengal Rail-
way to higher classes or grade8 held in abeyance in order to keep down 
working expenses? If not, will Government please state the reasons for 
this di.fferential treatment to one class of their employees? 

(g) What is the actnal number of guarcls in clasR . A' lind 'B', ep r~ e. 
ly, and the number provided for in the. Establishment Rolls and Working 
E~llen e  fOr the year 1934-35 and 1935·36? 
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(h) Do Government propose to take any action to remove this invidious 
trestment to one class of their employees? If not, why not? 

"lb.8 llonourable Sir J[uha.mmad Zafrullah lDlaD,.:. I am collecting 
information and will lay a reply on the table of the House, in due course. 

~OKET CoLLECTORS AND CREw STAFlr'REQUIRED TO WORK. AS GUARDS ON 
THE EASTERN BENGAL RAILWAY. 

98. Pandit Sri Krishna Dutta Paliwal: (a) Will Government please 
f!ltate whether ticket collectors and crew staff on the Eastern Bengal Rail-
wa.y arc required to work RS guards to replace casualties in the guard's 
nst? 

(b") 16 it a fact that ticket colle.:ltol'!> and crew staff are taken off their 
legitimate duties on a notice of an hour or two and are compelled to work 
.as rum'ds"l . . 

,~  Is it also a fact that: 
(i) the'y have worker! for several months at a time as guarda; 
(ii) in some cases the men have worked off and on for five or six 

years without being !".ppointed substantively as guards; and 
(iii) it is cheaper to utilise tid,pi. collectors and c-rew staff as guardoJ 

instead 1)£ appointing 'A' class guards? 
(d) Are Government prepared b olaer the transfer of t,hese ticket 

,collectors and crew st.aff to work as guards? If not, why not? 

The Honourable Sir Mubammad Zafrullah Khan:. I am collecting 
·information and will lay a reply on the table of the House, in due course. 

lRREGULAl!.ITIES IN CHARGING SA.LARIES OF RAILWAY SUBORDINATES. 

99. Pandit SrI Krishna Dutta Paliwal: (8') Is it a fact that in the 
Report of the Public Accounts Committee on the accounts of 1933-34, 
:Volume I, Part II, Railways, it has been stated on page 29: 

"Employment of staff on works other than those to which their pay is charged-
The Railway Board regret" to notice from the report of the Director of 
Railway Audit that this irregularity has not disappeared entirely"! 

(b) Is it also a fact that Government have stated in this House on the 
19th September, 1933 ir. reply to stan-ed question No. 1016 that "thero? 
are instructions alresdy in existence laying down that the salary of a 
Government servant should not be charged against any post other than 
that in which he is working"? 

(c) If the answers to parts (a) and (b) be in the affirmative, will Gov-
ernment please state: 

(i) the rule of the Classification, Control and Appeal Rules of 
Railway Services under which mere e:xpression of regret is 
classed as punishment; and 

(ii) whether it is II. fact that, questions giving specific instances with 
names of the staff utilised on other than their. legitimS'te 
duties were asked in this House which have never been en-
quired into by the Financial Commissioner for Railways or 
his department? 
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(d) Under whose authority the amount of pay of such staff WRB passed. 

and paid? 
(e) What purpose is served by having the internal check and audit 

by the Financial Oommissioner for Railways and ,his department ~n. 
separation of Accounts from Audit? 

(f) Does the Governor General in Council propose to direct the prose-· 
cution of the Financial Commissioner for Railways and other officer.r: 
responsible under Section 124. of the Government of India Act for viola-
tion of rules and regulations? If not, why not? 

(g) Does the Governor General in Council propose to order an in-
dependent inquiry into the state of affairs of the. Railway Accounts De-
partment? If not, why not ( 

The Honourable Sir Muhammad ZafrUllah Khan: (a) and (b). Yes .. 
(c) (i). There is no such rule. 
(ii) No. 
(d) The pay of the staff was pnssed by the Accounts Office on the 

authority of bills drawn by the executive authorities which they had no 
reaSOn to doubt the correct-ness of. 

(e). The Aecounts Department generally audits bills before payment; but 
it cannot in all cases check the fact,s on which the bill is based. The irrc-· 
gularity referred to could be detected only at the time of a local inspection,_ 
which in this case happened to be made by the Audit Department. 

(£) and (g). No. Government can see no reason whatever for the action:, 
suggested. 

REDRESS OF GRIEVANCES OF THE RAU.WAY STA1!'1!'. 

100. Pandit Sri Krishna Dutta Paliwal: (a) Arising out of answer laid 
on the table of this House on 2nd September, 1935, to starred question 
No. 856 asked on the 12th March, 1935, will Government please state· 
whether it is a fact that the Superintendent Staff is not spel!ifically dele-
gated with the powers of discharge as per terms of agreement? 

(b) If the answer to part (a) be in the negative, will Government 
quote the clause of the agreement under which delegation is agreed to?· 

(c) Is it fI fact that the rules for discharge and dismissal do not 
authorise the Head of the Department or Divisional Superintendent or' 
any other officer below to pass an order as per terms. of agreement? 

(d) If the reply to part (c) be in the negative, will Government quote 
the clause of the agreement under which these rules were agreed to? 

(e) Is it II' fact that the terms of agreemer.t are only exercised by the· 
parties referred to in the agreement? 

The Honourable Sir Muhammad Zafru!lah Khan: I am collecting 
information and will lay a reply on the table of the House, in due course. 

CoNVICTION OF CoNSIGNORS AND THEIR AGENTS FOR MIS-DECLARATION or 
GOODS DESPATCHED FROM THE HOWRAR GOODS SHEDS. 

101. Pandit Sri Krishn:\ Dutta Fkliwal: (1I) I~ it 8 fact that the con-
sign011l aDd thell' Agents were prosecuted at the Howrah Criminal Courts· 
for mis-declaration of goods despatched from the Howrah Goods Sheds 
of the East Indian Railway in the years 1932, 1933 and 1934 and that. 
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convictions were obtained in each case? If so, will Government please 
state \\ het,her t,he aecused were aU Indians and whether it is a fact that; 

(i) a case of misdeclaration of goods was detected at Howrab 
Goods Sheds, East Indian Railway, in which an European 
firm (French Motor Cai" Co.) dealing in motor cars was 
concerned; 

(ii) this consignment was booked from Delhi to Howrah, and that 
the wagon was padlocked by the sender; 

(iii) the contents were booked as furniture; 

(iv) the Head Office of this firm at Calcutta gave a written de-
claration that the consignment consisted of bona fide furni-
ture. not intended for sale; 

(v) this written certificate entitled' the firm to a lower rate of 
freight; 

(vi) at the time. of delivery only motor accessories were found; and 
(vii) this firm was called upon to pay the freight on the carrying 

capacity of the wagon plus penalty charges? 

\.b) If the answers to parts (a) (i) to (vii) be in the affirmative, will 
Government please state whether it is a fact that the Chief Commercial 
M!lnager, ordered that freight should bE'\ collected on 120 msunds at the 
classified rate instead of the carrying capacity of the wagon and that no 
penalty charges were to be realised? 

(c) Why was this firm not prosecuted as was done in the case of 
Indians? 

(d) What was the amount claimed by the Goods Sheds staff at Howrab 
and what was the amount realised? 

(e) Will Government please state the reasons fer this invidious treat-
Jnent by a European Officer? 

(f) Do Government propose to recover the loss from the pay of the 
officers who caused this loss to revenue? If not, why not? 

(g) Does the Governor General in Council propose to prosecute these 
officers for abetment of cheating and fraud? If not, why not 'I 

The Honourable Sir ][uhammAd Zatrullah Dan: (a) The reply to the 
first part is in the affirmative: as regards the second part, the Agent, East 
Indian Railway, states that as some of the files relating to these cases have 
since been destroyed, it is not now possible to say whether aU those prose-
.euted were Indians or not. 

(i) ") 
(ii) ~ Yes. 
(iii) J 
(iv) A rep~ en a i e. of the Compa~  who caned for delivery of the 

conSignment at Howrah station endorsed the railway receipt 
to the effect that the consignment on ~edo  bond jid,; per_ 
sonal property not for sale. . . . 



(v) 1 
(vi) ~ Yes. 
(vii) J 

UNSTARRED QUES':IONS AND .l\~ WE . l03 

(b) a~d (c). The case was dealt with by both the Deputy Chief Com-
mercial Manager and the Chief Commercial Manager and the latter also 
discussed it with a responsible representative of the French Motor Car Com-
pany. As a result of this discussion and of othe,: enquiries made, it 

- appeared that the mis-declaration was due to a mis-understanding and not 
to any deliberate intent to defraud, the nature of the consignment being 
openly displayed at the forwarding station. The Chief Commercial 
Manager, therefore, issued instructions for the consignment to be charged 
at the higher rate correctly applicable. 

(d) The amount claimed by the Goods Shed staff at Howrah, treating 
the case as one of mis-declaration, amounted to approximately Rs. 6,000. 
The actual amount correctly due and recovered was Rs. 411-14-0. 

( e) and (g). De- not arise. 
(f) There was no loss of revenue. 

lbVISED SCALES OF PAY FOR SUBORDINATE STAFF ON THE EAST INDIAlf 
RAILWAY. 

102. Sardar Mangal Singh: (a) I;; it. a fact that: 
(i) the Divisional Superintendent, East Indian Railway, Howrah, 

issued Circular No. E. T.fPf41-34, dated the 20f24th April, 
1934, regarding 'Revised Scales of pay for subordinate staff'; 

(ii) ill this circulat· the 'old' and 'new' scales of pay have been 
shown for all the posts in the Division; and 

(iii) the old scales of pay of the Head Ticket Examiners, Head 
Ticket Collectors and Assistant Head Ticket Collectors havE" 
not been s}}o)wn in ~  circular? 

(b) If the answers to part (a) (i) to (iii) be in the affirmative, will Gov-
-ernment please state the old scales of pay for the posts of Head Ticket 
Examiners, Head Ticket Collectors and Assistant Head Ticket Collectors? 

The Honourable Sir IlUhammad ZaJrullah Khan·.: I am collecting 
information and will lay a reply on the table of the House, in due course. 

REVISED SCALES OF PAY FOR SUBORDINA.TE STAFF ON THE EAST INDIAlr 
RAILWAY. 

103. Sardar Manga! Singh: (8) Will Governmdnt please state whether 
the new scales of pay circulated in the Divisional Superintendent, East 
Indian Railway, Howrah, Circular Nc. E. q'.!P.f41-34, dated the "20/24th 
:April, 1934, are applic.able to subordinates who were in permanent service 
on the East Indian Railway prior to 1st November, 192B? 

(b) If the answer toparl (8) be in the negative, will Government 
please state why the TiCht Collecting and Examining staff have been 
brought under the new sQales of pay? 

(c) Is it a fact that with the exception of the staff referred to in part 
'(b) IlODe! other who were in permanent service prior to the 1st November, 
1928, have been brought under the new scales of pay? 
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(d) Axe Government aware that this reduction in the pay of the Ticket" 
Examining and Collecting staff only has caused considerable disconteu;' 
amongst the staff concerned? 

(e) Have Government realised that this staff is primarily employed 
to prevent leakage to revenue? If so, will Government please state why 
this staff in particular should be selected for such treatment? 

(f) What action· do Government propose to take in the matter? If 
none, why not? 

'!'he Honourable Sir ][nhammad ZafruUah Jtb&n.: I am collecting 
informatiun and will lay a reply on the table of the House, in due course. 

GAZETTE PUBLISHED BY THE EAsTERN BENGAL RAILWAY WITH INSTBUOTION 
FOB THE GUIDANCE OF STAFF. 

104. Sardar Manga! Singh: (a) Will Government please state whether 
the Eastern Bengal Railway publish a Gazette in which instructions are-
issued for the information and guidance of the staff? 

(b) Is this Gazette issued weekly, fort.nightly or monthly? 
(c) Is it a fact that only one copy of the Gazette is supplied to each 

Station Mast-er at stations where guards are' posted for their informatioa 
and guidance? . 

(d) If the answers to parts (a) to (c) be in the affirmative, will Gov-
ernment pleRse state whether: 

(i) t·he one copy supplied is placed under the custody of a clerk 
or whether it is placed on a table or Notice Board'; and' 

(ii) this copy is regularly kept open for the staff every day and 
hour? 

(e) Axe Government prepared to consider in the interest of efficiency 
and safety the advisabili.ty 0f providing every guard with a copy of f,he-
Gazette? 

The Honourable Sir Muhammad Zafrullah Khan: Government h'ive· 
no information. These are matters of detailed administration whidl! 
must be left to the Agent to decide. I have, however; sent him a copy-
of the question for such action as he may consider necessary. 

GUARDS IN THE CALCUTTA DISTRICT OF THE EASTERN BuGAL RAILWAY •. 

105. Sardar Mangal Singh: (a) Is it a fact that: . . 
(i) the number of Guards in the Calcutta District of the Eastem 

Bengal Railway is maintained below the sanctioned strength; 
(iiJ due to this shortage, tb.d selVices of ticket collectors, crew 

staff, tally derks. ete., &r(' utilised as guards ; and 
(iii) as a result of this shortage the permanent guards . are unable 

to. obtain leave as and when required? 
(b) Will Government please state the sanctioned' strimgtli and' tlie ac-

tual n l ~ er of guards in tht' Calcutta District?· 
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(c) Is the gazetted staff on the Easterll Bengal Railway maintained 
below the sanctioned strength? If nct, will Government please state the 
reasons for this preferential treatment to one class of their employees? 

The ·Hoaourable Sir :ii:uhammad Zafrullah Khan: I am colieetin 0-

information (md will lay a reply on the table of the House in due llour ,~ 

GRIEVANCES OF PASSENGERS ON THE BENGAL AND NORTH WESTERN RAILWAY. 

10(>' Xaulvi Badrul Hasan: (a) Are Government aware that: 
(i) the Bengal and North Western Railway Company has lately 

increased the fare of the steamer between Pa le~B Ghat and 
Dighs Ghat, and if so, why; 

(ii) the third dass compartments in the said railwav are out of date 
and uncomfortable to the passengers; . 

(iii) th£: said railwuy is running old-typed intermediate class com-
partments with rotten cushions ill most of the trains; 

(iv) the supply of drinking water a.t small stations of the said rail-
way is scanty and inadequate; 

(v) there is no arrangement for fans in higher class wlI.iMng rooms 
at even important stations of the said railway; 

(\'i) tht· thinl elllSH \\·:Iitillg rooms at even important stations of the 
said railway Me unprotected and: open to hot and coJd wind. 
and rains; and ... 

(vii) in almost all the Muhammadan refreshment rooms of the said 
railway there is no Muhammadan cook? 

(b) If the answers to some or all pms of part (a) be in the a'firlllatjve. 
will Govemment be pleased to state what steps they have taken, or 
propose to take, to remove the grievances? 

The Honourable Sir J[uhammad Zafrullah Eban: (a) (i). No. The 
present fares have been in force since November 1931. 

. (ii) No. They are similar m design and comfort to those· on ot-her 
railways. 

(iii) The type of intermediate class compartments has been greatly 
improved in recent years, and leather cushions are being substituted 
for canvas. 

(iv) Water is supplied from station wells at small road-side stations. 
and watemien are appointed at all ,stations where trains halt for an 
appreciable time. 

(v) Fans are provided in wuiting rooms atcermin stations;· for-exumple, 
G0rakhpur. Where fans are not provided, there are punkha8 . 

. ·(vi)· There are no third class waiting rooms, but large waiting er ~ 
me IJrovided where necessary. 

(vii) This is being investigated .. 
(b) As the Bengal and North Western Railway have Advisory C.lID--

mittees, Government do not consider that their intervention is all~d for 
ill'regard to these matters. The Agent's attention has, however, been 
drawn to t.he Honourable Member's question. 

a 
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TAKING OVER OF THE BENG_4.L AND NORTH WESTERN RAILWAY UNDER THB 
STATE MANAGEMENT. 

107. Jlaulvi Badrul Hasan: Will Governmetlt be pleased to state: 

(a) when the lease of the. BengeA and North Western Railway Com-
pany terminates; 

(b) what dividend the company has given to the shareholders in 
1932-83, 1933-84 and 1934-85; and 

(c) whether they intend to bring the B~al and North Western 
Railwa'Y under the State management; and if not, what 
al'(' the reasons therefor? 

The Honourable Sir lIuham.mad Zaftuilah :JDum.: (a) Under the terms 
of the contract Government has the option of purchasing the Company's 
railway on the 31st Del'f:mber 1937, oi' thi' 31st Decpmber, 1942, on giving 
12 calendar months' previous notice in ,\\Titing. 

(b) Dividends declared annually by the Bengal and North Weshrn 
Railway Company (including bonus) during the three years ending ~ 
3Ot·h September, 1934 are as follows: 

-
30th September, 1932 

30th Septc>mhpr, 1933 

30th Septpmber. 1934 

16 per cent. 

16 per cent. 

16 per cent. 

I would point. out, however, that the ordinary (profit-sharing) Capital 
of the Compan;v is only £3 million whereas the total capital outlay is 
over £8 million, the balance being inet· from preference capital, debentures 
~nd reserves. 

(c) The. matt-er is under consideration. 

TAKING OVER OF THE TmKuT RAILWAY UNDER THE STATE MANAGEMENT. 

108. Jlaulvi Ba4tul Balla: Will Govetnment be ]MIlSNl to state 
whether they are prepared to take the Tirhut State Railway undn St'le 
management; and if not, what are the reasons therefor? 

The Konourable Sir KuJWnm8d Z&JtUllah Khan: The matter is 
under consideration. 

CO~ T l"CTIO  OF CHAKIA·TRA!\S·GAXDAK,SIDH\VALIA CHORD LINE OF THE 
BEXGAL AND ~o m WESTER'!\' RAU.W . .\Y. 

109. lIaulvi Badrul Hasan: Will Government be llleQBeG t() IItate 
if they have decided to sanction the construction of a branr.h line Clf the 
Bengal and North Western Railway to be known 88 Chakia-Tmna-llandak-
Siclliwalia Chord .Line; and if not, when a.re they going to do so? 

The HOIlODIable Sir lIuhammad Zafrullah Khan: The answer is in the 
negative. As the project after consideration has p'roved to be unremu· 
nerative· and the Bihar and Orissa Government are not agreeable to put up 
the necessary guarantee. it appears unlikely that this project will be 
5anc1tiDned in the near future, if at all. 
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GBIEVANCES OF PASSENGERS TRAVELLING ON THE PATNA-GAYA. BRANCH 01' 
TUB EAST INDIAN RAILWAY. 

110_ .aulvi Badrur'Kaaan: Will Government be pleased to state: 
{a) if they are awart' that only one intermediate class compartment 

is attached to the PR.tna-Gay& line of the East Indian 
Railway Company and that it becomes over-crowded, result-

mg III lllconvenience to interllwdinte class passengers; and if 
so, whether t,hey intend to advise the authorities to attach 
two int.ermediate dass compartments in the said line; and 

(0) if it is a fact t.hat no fast train is run on the said line; and if 
not, whether they have considered the desirability of intro-
ducing such a train in mid-day in winter and in the night 
in summer; and if not, whether they are now prepared to 
advise the said railway administration accordingly'} If net, 
why not? 

'l'he Honourable Sir Muhammad Zafrullah Khan: (a) No: I am, hew-
ever, bringing the Honourable Member's quest.ion to t.he notice ,)f the 
Agent, East Indian Railway, for consideration .. 

(b) The actual speed of the present train services on this branch varies 
from about 25 to 29 miles per hour. Acceleration of any of these services 
ill not possible as, on account of track restrictions, the maxImum permis-
'Sible speed ia 30 miles per hour. . 

HEDl:CTION OF THE PRICE OF ENVELOPES. 

Ill. Maulvi Badrul Hasan: Will Government be pleased to st.ate: 
(a) if they are aware of the inconvenience felt by the people on 

account of the djfferent rates being charged .In postal en-
velopes, and 

(b) whether they intend to reduce the price of envelopes, <lOd if 
not, why not? 

T ~ Honourable Sir I'rauk Boyce: (a) and (b). 'rhe question p'ut by 
iha Honourable Member is not quite clear. The different claases of 

. l o ,~d envelopes issued by the Department and their prices are giveu 
in cl.lUses 5 and 5-A of the Indian Posts and 'relegraphs G\.ride. Govern-
ment. are not aware or :my inconvenience felt by the public in this 
o('onnection. The question of reducing the price of embossed envelopes 
o ~an arise (July when the rates of postage on }ett-ers are reduce.d. 

RTATEMENTS LAID ON THE TABLE. 

jnfonnatio/l promiscd in j'eJlI!! to l111stm"1'('d qucstions Nos. ~66 to 169, asked 
by ]Ir. :'If. . a u~ood Ahmad, Of1 the 10th ]{al'e;l, 19.14. 

?lfE1IOIU.\I. FIWlIl TIlE ME)IRERf\ OF THI'; D~ulI Ex-ROYAL F.UlILY RESIDING IN 
CK~o . 

'166. (a) Yes. 
(b) No mnney wos Inwst.f'd ~' tht' Wnzirs of Ondb for pensiong to tbe ex-Royal 

tamlly. 
02 
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(c) The Government of India have rejected the Yarious requeste .made in. the 
memorial, except. t.h!P.t they have consented toO the Government of ,~e U nlted Pro~~ 
forwarding a limited number ,of proposals for the grant of educatIOnal scholanhipa In 
deaerving CAses, and that they have agreed to the a.IloW&1lQe8 granted to the descelldantB 
of the ez·Royal family being called "Political Life PenRionJl" in future., 

(rl) .~ copy of the memorial is attached. 

Memorial. 

To His ExCellency the Viceroy and Governor General of India. 
Through the Deputy Couimissioner, Lucknow. 

lIIay it pl_ Your Excellency, 
We the descendants of Ale Gohar Shah Alam, the late Emperor of Delhi. at preaent 

resident at L'Ucknow most. respe<'tfully heg to approach you with thl' following 
representation and we venture to hope that it will receive your E ellen ~"  graciou 
and most sympathetic consideration: 

2. That at the out-set, we respectfully beg your Excellency's permission to give a 
short history of our family. Your Excelleu<'Y_ is probably aware tha'L we come of a 
family which reigned over the destinies ~  millioN of people of India for a couple of 
centuries, but to our misfortune, time has come when misery i ~!l  is ruling over us, 
and we have been reduced to such a hel.pless condition that we cannot lead our livetF 
easily. We beg to assure your Excellency that in spite of all pecuniary embarrass-
meDte we have remained most loyal to the British throne and ardeut supporters of 
Government during the Great War, and non-co-operation movement. 

3. That we beg to submit that after the demise of our lute ancestor. Shah AlBm 
Ba.badur, Emperor of Delhi, three of his sons, t,jz., Prince Mirza Jahandar Shah. 
Prince Mirza Sulaiman Shikoh, lind Prince Mirza Sikandar Bhikoh' c&nIe one after 
another to Ondh and settled down at Lucknow_ The Nawab Wazir of Oudh in vie"-
of their family dignity and position, allotted to t·hem handsome pensions detailed 
below as an honorarium for their upkeep. A mention of this fact has been, made in 
Aitchison's T",atise Vol. II (1892) Edition as well as other annals of thl' Kings of 
Ondh. 

Prince Mirza .Tahandar Shah 
Prince Mirza Sulaiman Shikoh 
PrinooMirza Sikandar Shikoh 

Total 

Rs_ 
25,000 
12,000 
1,000 

38,000 

4. That your Excellency will be kind enough to see t,hat out of this' sum of 
Re. 38,000 only one thonsand is now distributed amongst the heirs of the forementioned 
princes and the amonnt is dwindling day by day. At this juncture we look to our 
benign Government for preserving our rights and interest. But we crave your 
Excellency's pardon to express our grief and sorrow over t.he matter that we have 
not been fortunate in receiving from the Governml'nt dul' regard and consideration 
which we thought we deserved. 

5. That we heg to submit that we are treated differentlv at different places, for 
Instance: • 

(a) The children of our family are awarded Educational l'!cholarships at Benares 
but no sympathy is shown to them in this direction at Lucknow and Delhi. 

(b) At some places Wl' are given hereditary pensions, while at others we are 
deprived of this right. 

(e) Some of, us draw small sums entitled as Political Pensions whill' monthlv 
allowances of some are stigmatised as charitable though all of us are of 
the same descent. 

(ti) We are not given access to papers concl'rning '001" pensionR in the Wasiqa 
Office, Lucknow and Benares Agency and we cannot be' represented by' 
p~eader  and. ~u  we cannot bring our grieyances to the' noticl' of the' 
higher authontleB. 
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{e) .4.t places whert' we han the head of our family, he is officially recognized 
and we beg that, at other places also when we appoint one he may be so 
treated, 

(f) Formerly the educated members of our family were preferably provided 
with Government posts but now no sympathy is shown towards us in this 
respect, 

(g) That it will not be out of place to lay before your Excellency the faCt that 
the grievances of the family of the Kings of 'Oudh at Calcutta have been 
mostly removed while those of the de&!'endants of the Emperors of Delhi 
bave not yet received the lIIIme attention. 

6. That we do not wiah to embarrass the Government in any way especially in these 
anxious days. We know that the Government inaugurating a new constitutional era 
in India and we hope that onr interests would be properly safeguarded. W~ the 
members of the ez·Royal family of Delhi have formed Family Associations at uelhi, 
Benaree and Lucknow, which aim at maintaining onr prestige and honour and to 
unite the scattered scions of the ez·Roya.! family in one bond. 

7. That. our requests are: 
(i) That an inquiry committee be appointed by the Government of India to 

investigaie the conditions of all the members of the ez-Royal family of 
Delhi. One of its members should be taken out of our Associlltions, 'and 
K. B. Nawab Syed Hamid Husa.in Khan Wasiqedar and Taluqdar of 
Lucknow, descendant of the family of the Prime Minister of Ondh who 
has been unanimously elected to represent All-India Ez-Royal family of 
Delhi should also be appointed on the Committee. 

This enquiry should be made specially at Lucknow, Benares and Delhi. 
(ii) That the amounts of our pensions should be adequately increased so that we 

may lBpend our lives honourably in comfort, and pensions which have been 
stopped should be continued. 

(iii) That our family should be represented in both the Houses of the new 
Legislative Assembly and also in the United Provinces Legislativ:e Council. 

(iv) The newly imposed condit.ion at Benares regarding the refund of the scholar-
ships from the pension of their parents in case the stndents fail at the 
ExaminatioDs, should be removed. 

(v) That adequate scholarships should be awarded to all the students of the 
Ex-Royal family at Luckno'ID, Dtlhi, Farrukhabad as is done at District 
Benarea for promotion of edncation amongst us. 

B. That in conclusion we most respectfully bef to submit that we entertain most 
_nguine hopes that the GovernrMnt of Inriia wil consider our case in a sympathetic 
attitude. 

9. The total population in whole India of tlle Delhi Ez-Royal family is a.bout 
FiftCfll Hundred and in the Province of the U. P. there are over Fit'c Hundred. 

Ie. Finally we express our sincere and deep-felt gratitude to your Ez.cellenclI for 
having granted us an opportunity to approach yO'uT E:zcellency with the memorial 
and laying our grievances before the Imperial Government. 

Dr.·ted 25th Not'ember, 1933. 

May God save our King. 
H. M. George Vth &: the Queen. 

We beg to remain, 
Your Excellency, 

Your most humble, 
Memorialist, 

Mpmbers of the Alay Taimur Association, 
(Ex-Royal Family of Delhi), 

Lucknow, TJ. P. (India). 

FACILITIES FOR THE EDUCAl'10X OF THE CHILDREN OF THE MEMBERS OF THE 
DBIm EX-ROYAL FAMILY RESIDING IN LUCKNOW. 

167. (i) No special facilit.ies exist. 
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(ii) None have hitherto been granted, but as will be ~een from the answer giVeDl 

to question No. 166(c), thE' Goyernment of India will he prepared to consider applica-
tions. 

REPRESENTATION IN THE LEGISLATIVE ASSEMBLY AND THE UNITED PROVINCES 
LEGISLATIVE COUS-CII, FOR ;HB MEMBERS OF THE DELHI Ex.-RoYAL 
FAMILY RESIDING IN LUCKNOW_ 

168. (a) Yes. The Government of India do uot. consider that the claims of the-
Benares and Lucknow Branches of the e:ll-Roya] family of Delhi for special representa-
tion in the Central Legislature are justified. The question of t·heir representation in 
the Legislative Cooncil of the United Provim.'e6 is a matter which· is the concern of the-
.Local Government. 

(b) No; they are not prepared to accept any such prop063l. 

EMPLOYMENT IN GOVERNMENT SERVICE OF THE MEMBERS OI!' THE DELHI Ex.-
ROYAL FAMILY RKSIJH!lTn IN LUCKNOW. 

169. No special facilities exist. 

InfoTmation promised in rsply to part (a) of BtaTTsd question No. Ill' 
asked by Maulvi Syed Murtuza Sahib Bahadur on the S8th March, 1985. 

CESSES ltEAUSED IN THE ISTDmABI AREAS OF AJMER-MBRW.4RA. BY THE: 
I STIMRARDARS. 

(a) The ceases realized by Istimrardars from the tenants and other residents in thc?" 
various Istimrari areas of Ajmn-:Merwara are phewn in th" Jist bek,w. It is howE'ver not. 
in every estate that all the8{' <'E'88eS arP l"Palil'ed. 

Serial NamE'. 
No. 

1 Sarak or Barak bab 

2 Pesh Kashi or Halsam or Khom 
or Barsr or Khalond or 
Jhunpi 

3 Bab Awab 
4 Parao LaIJ. • 
5 Adhat or Aza,t Or Mopa 

6 HabIak Bhanbi 

7 LagDori 

8 District Fund 

9 Chungi Darzi 

10 Dholi-par-ghugri or Kbalek 
11 Lag talab . . . 
12 Nazar Kunta 

1310da 

Tax charged for oonstruction and repairs of 
private roads and cart tracks. 

Property tax-mol"P appropriatE'ly cIassed as • 
ground tax. 

A cess on land revenue. 
Camping ground fees. 

I Export and import duty on commodities for 
sale. 

I Tax in kind recovered by the Gaon Banbi fIom 
the joint stock that remains after the divi-
sion of the grain between the IBtimrardar 
and the tenant. 

The right of the servants of the IBtimrardar 
to pluck the standing crops at the time of 
measurement of the field. 

A cess recovered by the Istimrardar towards-
payment of the District Fund. 

Payment to the tailor from the joint com in 
. retum for work done for the IBtimrardar. 
A tax on muafis realised by the Istimrardar. 
Irrigation tax. 
A rupee from each village preseuted to the 

IBtimramar at the commencement of the-
meaRUrement in each viilaw'. 

Appears to be a tax for irrigation by lifts. 



Serial 
No. 

14 

15 

16-

17 

18 

19 
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N~e. 

Haq Kanungoi 

Akhracli 

Bhat ka Chuna 

Mer (ME'nd) 

Dbada 

Ginti 

Description. 

I Payment in kind by the ,-illagel"ll towards thE' 
maintenance of the field staff. 

I A sort of penalty chargEd from t-host' ,·illage .... 
who delay in throwiug out thE' com on the-

I thre!iliin II: floor. 
Limt"-tax. --

_ Tax for cutting ra ~ grt,wn on tmbankmE'nts 
I of fields. 

'11 A part of BBIlBii (rent) which is collectf'd with 
rent all settled. 

. Compt"nsation for grazing ill tht" junglE'. 

Information promised in reply to Btarred qu!c8tion No. 14;51, a81'I'd by Set1, 
Govind Das, on the 4th AP1il, 193.5. 

IMPERIAL M:.-ULS (FOUElU-N MAILS) RUN OX THCRSDAYS AXD FRIDAYS TO 
DIFFERENT PARTS OF INDU ImmI .-\XD TO BO)IB.-\Y. 

(a) (1) Thel'e are two spt'cial trains which are run in connection "ith the foreign 
mails. One of these is the Imperial Indian Mail which carries mails and passengers 
and runs once a week each way between Bombay and Howrah_ T-he otiler is an 
express train conveyingi mails only which runs from Bombay to Madras Ollce every 
alternate week. 

(2) Based on the a er~ e cost of hauling a. passenger train per mile, the cost I.f 
running the Imperial Indian Mail is estimated a:t approximately Rs. 4.04.000 in tilt> 
year 1934 and the cost of the Bombay-Madras Postal E pre ~ is similarly estimatE'd 
at HIS_ 54,068 during the same year. 

(3) Special trains are run for the conveyance of foreign mails in France between 
Marseilles and Calais or Boulogntl, and in England between Folke6"tone. or Dover and 
London. Information as regards other similar services in these and other countries 
is- not available. 

(4) The average number of passengers carried by the Imperial Indian l\1ail trains 
during the year 1934 was 28 e"dch way. No passengers al'e carried by -the Bombay-
Madras Postal Express. 

(5) The income del-ived from the carriage of passengel"S and luggage by thE-
Imperial Indian Mail trains during 1934 was approximlttely Rs. 5.12.000_ 

(6) Thl' amount paid by the Post!! and Telegraphs department during 1934 for the 
Imperial Indian Mail trains was Rs. 2,14,902 being 53 per cent. of the estimated 
COIIt of the service and for the Postal Express fl'om Bombay to Madl-as Hs. 41,288 
baing 76 per cent. of the total cost of the service; 

(6) As regards the fiut part of the question, it will be seen from the reply gh-en 
to part (a) that the running of these special trains is not a costly affair iO Govemment_ 

A.s regards the second part, the reply is in the negative; 
(e) Except during a or~ _period of the year wheu traffic is dack, the mail trains 

between Bombay and Calcutta cannot take t-he additional coaches carrying passengers 
and mails which have tG be conveyed after the arr.val of t-he P_ &: O. mail steamers 
at Bombay or in the reverss direc'ttion to connect v.-ith the outward mail steamers. The 
quantity of mails to bl' carried by the-Bombay Mad!"as Postal Express is too hea,'Y to be 
~~ied by the ordinary trains running between Bcmbay and Madras. This latte!' traiD 
conveys nat only the mails intended for delivery in india but also the th!-ough mail~ 
tQ the Straits SettJements for the co.t;lveyance of which the Postal Depal·tment receiVE'S 
payment from the foreigJ) administrations whose through mails are calTied; 

(d) Government have considered the question Oil more than one o a~ion_ The 
timings of the ordinary daily trains are arrllnged ~o suit the requirements of the 
internal mails o.f the country and of normal passenger traffic. As stated ill the reply 
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to part (c), of the question, the volume of ~orei n mails I!~d the num e~ of. paB~ er  .,. 
arriving by the P. & O. mail steamers IS such that It ann~  be earned ~  the 
ordinary mail trains during ~ grea.er part of. the year. T~e tIme of the arnval· of 
the mail steamer at· Bombav IS also not uefimte and the tIme of departure of the 
special trains are so fixed u to enable the mails to be sorted and loaded in Bombay 
and the passengers t.o clear their lugpge through the customs and to board the trains. 

Information promised in repl!! to starred question No. 1618, asked by 
Mr. Sri Prakasa., on the 6th April, 1935. 

TERMS OF THE AGREEMEN1' BETWEEN RAJA MAHIPNARAIN AND THE GoVERNOR 
GENERAL IN COUNCIl •. 

(a) The ·1tgreement·-provideft that t.het!Urplult"1lhould -be '''annually -apendei·iDtilis 
district, and applied, under the authority of the Company's Government, towa.rds the 
charges of the civil and judicial establishments in the support of the new and old 
Courts, and for the maintenance of the pautsalla or Hindoo College, and for repairiJlg 
the roads and constructing bridges, and promoting the cult.ivation, etc." 

The Honourable Member has omitted the charges relating to civil and judicial 
establishments. 

(b) and (e). The information is not readily available, revenue and expenditure of 
the tract in question baving been merged in the general Provincial account. 

(d) Government. are not aware of any deviation from the agreement. 
(e) These matte1'l! are primarily the (·oncem of t.he Local Government. 

Information promised in reply to starred question No. 27, asked by 
. Mr. Sham Lal, on th,e 2nd September, 1935. 

CONTROL OVER TilE AGRA CANAL. 

(a) The Agra Canal takes off from t.he .Tumna l'iver about 120 miles below Tajewala 
where the Headworks of the Ea~ ·em and "'estern JumDII Canals are situated. No 
provision was made for the Agra Canal in the distribution of water at 'l'ajewala. 

(b) The Punjab Government cont.rols the supplies at Tajewala and distnbutes them 
between the Eastern and Westel'n ;lnmna Canals according to a definite agreement 
between the Governments of t.he Punjab and the United Provinces. Canal irrigation 
in the Gurgaon district is not under the control of tbJe Punjab Government; but that 
Government watches the interests of its irrigators and makes representation to the 
Government of the United ProvinceK when necessary. 

(e) The supplies in the Agra Canal al'e very limited at. certain periods of the year. 
The canal draws most of its supply from the Ganges Canal The dUpp]V is made on a 
definite share basis and not haphazard. • 

(d) "Abiana" is collected hy the Revenue officials, who are employed by the Punjab 
Government. Remissiona are sanctioned under fixed rules by the canal officials of the 
United Provinces in consultat.ion, when required by the rules, with the Punjab Gov· 

'emment officials. No other arrangement is possible on a canal supplying water in two 
PTmces . 

. (e) In 1930. the Agra Canal rates in the ~ aon. di~ rio  were brought into line 
WIth the Punjab Canal rates so as to Ilooure unIformIty In rates in the Punjab. 

(f) No. In the United Provinces two rates are charged for water-an occupier's 
rate and an owner's rate. The occupier pays tire usual water l'ate' the owner pays 
about! of t.he occupier's rate. The owner's rate is colleC'ted, either di~ l  or indirectly 
as land revenue, the method depending on whether a land revenue settlement was 
~ade ~e re .or a~ er the in r~u ion ?f irrigation in the area. In respect of Agra 
ana~ Irnga.tlOn, If the owner s rate IS added to the occupier's rate, the United 

ProvlDces rates would be about annas 0-4-0 an{l annaa 0-12-0 higher than the Gurpon 
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rates for sugarcane and wheat re8pe i l~·. On the ot.her hand the rate for cotton in 
Gurgaon is abont. Rs. 1·8-0 per acre abo\'e the combined rate in the Un!ted Provinces. 

The rates 011 the Punjab GO\'ernment Canals have recently been lowered a~ a 
temporary measure. The pOl'tion of the Agra Canal in the Gurgaon district has not 
received this concession. 

Information promised ill reply to stal'red quedion No. 136, asked b'y 
MI'. S. Satyamurti, on the .5th September, 1935. 

RETVRN ON THE TOTAL CAPITAL COST OF NEW DELV.I. 

New Delhi is not, and was never intended to be, a source of direct profit to 
Government. Revenue accrues from some of the works and services financed from 
-capital-such as the houses and quarters belonging to Government, and the electric 
supply undel·.;aking which now belongs to the New Delhi Municipal Committee. Bnt 
the grea.t hulk of the expenditure is obviously unremunerative. and on New Del·hi 
as a whole (if interest charges are taken into account) there was no return either in 
1933-34 or in 1934-35. 

Injo1'1nation promised in reply to suppl.ementary question by Dr. Khan 
Sahib to starred questions Nos. 197, 210 and 213, aBked by Mr. S. 
Satya1J111rti, .on the 9th September, 1935. 

TRIBAL VENDETTA ON THE NORTH-WEST FRONTIER. 

It has been verified from the Xorth-'Vest Frontier Government that the answer is 
in t.he negative. 

InjoTnw.tion promiBed in reply to unBtan'ed queBtionB NOB. 23 and 53 asked 
by Srij'ltt N. 0: Bard.aloi on the 9th. September, 19:-15. 

ApPOINTMENT OF ASSAMESE IN CERTAIN ApPOINTMENTS IN THE COMPTROLLER'S 
OJ'll'ICE, ASBAJ(. 

23. (a) No. The number of permanent, temporary and officiating appointments in 
'the dift'erent cam- &II they stood. on the 30th August, 1936, is &II follows : 

Kind of service. 

(i) Central Services, Class I . 
(ii) Central Services, C1aas II 

Temporary. . . 
(iii) (G) Superintendents and 

Senior Accountants of' 
the All India List. 

Temporary. . 
(b) Subordinate Account 

Sarvioe Apprentioe. 

No. 
of 

posts. 

2 
:! 
I 

Hindus 
of Bengali 

race 
including 

Sylhet' 
Bengali. 

1 
2 
I 

16 :, 
17 \. 

2 :) 
1 

Others. 

1 (Anglo-Indian). 

I (Anglo-Indian). 

1 (MusIim). 
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Kind of serd"e, 

(iv) Divisional Accountants 
(v) Clerks . 

Temporary 

" 

(vi) Typists and 
phers. 

(vii) Record clerks 
Temporary . 

(b) No. 

Stenogra- , 

No. 
of 

posts. 

3 

Hindus 
of Bengali 

race 
including 

Sy)1Jet 
Bengali. 

106 ) 
8 j. 

3 
91 

4 

12 
1 

3 

7 

Others. 

23 
Indian Christian 
Sylbet Muslim 
AMameeeMuslim 
~i . 
Anglo-Indian 
ABsameee Hindu 

4 
9 
4 
1 
3 
2' 

23· 

1 (Indian ChriStian). 

6 

Indian Christian 
Khasi . 
Bylbet Muslim \"'-" ..... 

I' 
2" 
1 
2 

A competitive examination for the recruitment of clerks was held from time to time' 
up to 1926. This examination was open to all. 

(c) No. 
From 1929 to 1934 recruitment has been made direct as well on the result of the com-

petitive examination held in 1926 in the proportion of two Hindus to one member of a 
minority community (the latter term including Muslims, Anglo-Indians, Indian Christians 
and Khasis). 

The present recruitment is made in the proportion of seven of the majority commwUty' 
to four Muslims and one from the other minority communit!es in every 12 vacancies. 

(d) Yes. 
(e) 

Hindus of Aaamese .A.amese 
Kinds of Service. Surma Hindus. Muslims. 

Valley. 
-------- 1--(i) Central Services, Class I Nil Nil Nil 

(ii) Central Services, Class II 2 Nil Nil 
(iii) Superintendents and Senior 14 Nil Nil 

Accountants. 
Subordinate Accounts Service Nil Nil Nil 

Apprentice. 
(iv) Divisional Accounts 2 Nil Nil 
.(v) Clerks 75 2 4 
(vi) Typists and Stenographers . 3 Nil Nil 

(vii) Record Clerks 6 Nil 2 

(f) Recruitment is made according to prescribed proportions from communities withia. 
the area designated.as providing personnel for the particular central office bu t no distribu-
tion of recruitment is ordinarily made between cla88e8 of the majorit)- oommunit,y in any' 
area. 
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(g) The Selection Board consists of the Deputy Comptroller, one ABSistant Accounts 
Officer a.ud the Superintendent in charge of Eatabliabment. The recommendation of the-
Board iti subject to the aJJPl'o\"al of the Comptroller. The three last. mentioned officerB 
are Bengaleell at present. 

(h) It is the policy of the Government of India to reserve vacancies not for 
territorial 01' tribal sub-sections of the populB'tion but onl~' for communities which 
form a distinct minority by virtue of the fact. that they profess a rl'ligion distinct 
from Hinduism. Accordingly no vacancies are reserved for Assamese as such. but 
those Assamese who belong to a minority cODBJIunity, e.g., Muslims 01' Cbristian, are-
eligible for the percentages of vacancies reserved fol' "Muslims" or "Other minority 
communities" . 

Reol'1litment in the office of the Comptroller., Assam, is confined to Assam Province, 
and ·the Comptroller has appointed two AB&lUPese Hindus and foul' l\sll&llleSe Muslims 
in temporary vacancies in hiB olice· during 1934-35 and UI35-36 of whom tMet' Assamese 
Muslims still continue in service. He has also I'egistered naml'S of sl"-t'ral _'\ssamese-
candidates for appointment in future vacan<.'res in his offict'. 

MAIL o TE ~ IN EAST BMm.\L AND Ass.-\?I[. 

53. (n) Eleven, but the recruitment was not madt' by compt'titive examination_ 
The examination beld was a purely qualifying one and gave 110 right of em llo~ men  to-
those who qualified by llassing· it. 

(6) No. 

(e) Yes . 

. (tt) Yes, but in an officiating capacity. 

(e) Yes, in \'it'w of the impending retrenchment campaign and call for stl'ict 
economy. 

(f) Y es. T e~e vacancies were kept unfilled in view of the contemplated reduction 
'Of establishment. 

(g) Yes, as recruitment was then open only to tht' lower grade. 

(h) Government have seen the Circular. 

(i) No, a8 this is inadmissible under the Government's orders puhlished in the 
Circular mentioned above. 

In/ormation promiBed in Teply to a supplementary question in onne io~ 
with starred question No. 260, as1.-ed by Mr. C. N. MuthllTanga 

·Mudaliar, on the 11th September, 1985. 

RESULTS OF EXCAVATIONS AT NAGAR,IUNAKONDA IN l'HE GUNTUR DISTRICT. 

The following orders were issued by Government in 1930 regarding the distribution 
of antiquities discovered in the course of exca "aLilin by the Archreological Depart-
ment: 

"The muaeums which have to be considered are of three kinds, ri:.. national 
muaenms maiutained by the Government of India at present only at Delhi and Calcutta, 
Provincial muaeUDlS maintained by the di eren~ provincial 'Governments and local 
mUl8ums established by the Arclueologiclll Department 011 or in :he vicinity of actual 
e~ a' ion sites. The distribution of antiquities to these three classes of institution 
WIll In future be regulated as follows. 'Vhen lucal museums are opened, the whole of 
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the antiquities discovered at the adjoining excaya:tion site will. be exhibited in them, 
so as to ensure that collections of antiquit.ies discovered at important excavation sitE'S 
.are displayed in propel· f(,cus and amid their natural surroundings. The Govel"U!llent 
of India. will not removt: such collectiolll' or any part of them from local to natIonal 
museums, other than duplicate individual objects which are superfluous to local require-
ments, and no portion of suob collections will be made over to the provincial museum 
-of the local Government concerned, which will already enjoy the advantage of having 
the local museum within its horders. But when no such local museums are establisbed 
<the method of distribution will be as follows: 

(a) Half of each set of antiquities e a a ~d will be offered to the local Govern-
ment or Administration of the province in which it has been found, a.nd 
the offer will be subject only to the stipulation that the collection -ahall be 
properly exhibited and adequately protected and shall not be split np 
withont the cnntoent of the Government of India. 

(b) The division of the IIn i ~i ie  ~'il  be made by the Archalological Department 
and the local Government or Administration concerned will be allowed to 
choose whichever half it prefers. 

'(c) If, in any case, the Ardueological Department considers i~ desirable not to 
break up a collection to the extent indicated ahove, the party which 
obtaina the smaller share will he entitled to claim a proportionately larger 
share on the next occasion. For this purpotoe, the objects which either 
party may r6C('ive in excess of ib 50 per cont. share will he treated as a 
loan from the other party and taken into account on the n.ext occasion 
when a collectio!l of antiquities has to he divided. 

-(d) The half-and-half ml!l~ od of distribution outlined ahove will be applied also 
to cases, if any, in which the Arc1ueological Department abandons a local 
museum. Shonld the Archreological Department close _ down any such 
museum, the ohjects which the museum contained would be divided and the 
local Government concerned would be allowed to retain which half of them 
it preferred. 

ee) If in any cases the ArchlllOlogical Department does not require the whole of 
the antiquities which are allotted to it under the system described it wilf 
be at liberty to loan any port.ion of them t{) individual local o ~rnmen l 
which do require them, on such conditions as it imposes." 

In/ormation promised in reply to parts (b) to (f) of darTed question 
No. 516, asked by Mr. B. B. Varma, on the 19th September, 1935. 

DRIVERS IN THE JUANSI PIVISION OF THE GREAT INDIAN PENINSULA RAILWAY. 

(b) Drivers employed in the highest ~rade on the Jhansi Division are either 
Europeans or Anglo-Indians. 

(e) No. There are at present Indian Christian and Parsi guards, 

(d) Yes. except that Indian Christians are to he found in the higher grades. 

(e) lee. 

(f) The reply to the first part of the question is in the affirmative. 

, ~ . regards the l.a . e~ portion, !Is stated in repl~ to part (e) above, t.here 8re Indian 
ChristIan and Parsl dnvers workIng passenger tram8 on t.he maiD line. There are DO 
permanent India·n Passenger Guards working these trains but alI "A" and "B" grade 
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Indian Goods Guards work in spare and relieving tunlS on passenger trains on the 
main line on the Jhan&i Division. The reasons why Indian guards have not reached' 
the highllr grades of gnards are that, prior to 1930, only Europeans and Anglo-Indians 
were recruit-ed directly to higher grades and with the retrenchment since 1931 owing to-
the abolition· of certain posts. promotion of Indians to higher grades has been retarded. 
The Indian guards are not dpbarred from promotion and they will, no doubt., rise to. 
higher grades in due course. 

Information promised in Teply to starred qti.estion No. 592, asked by 
AlT. Muhammad AzhaT Ali, on the 23Td 8eptembeT, 1935. 

RESIDENTIAL ACCOMMODATION FOR GOVERNMENT SERVANTS IN NEW DBLHI .!N~ 
IM .~. 

(a) The nmnber of married quarters is: 

New Delhi 

Simla 

Single quarters are not included in these figures. 
(b) The percentages for applicQ1Its were: 

New Delhi 1934-35 

Simla 1935 

(e) The percentages for appliClmtd are or will be: 

New Delhi 1935-36 

Simla 

2,201 

89 

87 

25 

(d) Exact figures cannot be given without the collection of particulars from all 
Department-s. The quarters in Simla suffice for considerably more than 5 per cent. 
of the personnel. 

(e) Yes, but allowances are paid to members of the Secretariat staff who do .not 
obtain Government accommodation. 

(f), (g) and (h). Government have no information and do not propose to institute .. 
special pnquiry. 

('I and (i). House allowances are paid which should enable clerks to obtain 
snitable accommodation. 

(k) No. It would be impossible. to build on a very large seale in Simla, and future· 
alTangtllllents there are uncertain. 

(1) mul (m). Att-ention is invited to the reply given in this House by the Honourable-
the Home Member to starred question No. 721 by Mr. 1'3. Satyamurti, on' the 7th 
March, 1935. 

Information pTomised in reply to part (b) of staned question No. 704, asked' 
by Babu Ba.iinath Bajoria, on the 26th 8epte.mber, 1935. 

ALLOTMENT OF SUMMER HILL QUARTERS, SIMLA. 

16, 33 and 24 'A' class quarters at Summer Hill, Simla, were allotted during the 
years 1932, 1933 and 1934 l·espectively, io officers entitled to rent free accommodation. 
The total amoont of rent realised for the rest of the quarters during thesp y.-ars was 
Rs. 4,967, Rs. 2.711 and Rs. 5.279. re8pee i pl~ . . 
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information p1'Omised in }'cpl!1 to parts (0), (d) and (e) of starred question 
No. 735, asked by Mr. Anugrah Narayan Sinha, on the 26th Scptem-
bM', 1935. 

ELIGIBILITY OF TEI,EPHONE OPERATORS TO PENSION. 
(e) Six. 
(d) No, as they were appointed suhstantively after the 8th .July. 1919, with retros-

-pective effect. from lst MarcIl, 1919. . 
('e) Does not arise. 

'DEATHS OF MR DEEP NARAYAN '8INGH, KHAN BAHADUR 
ALIMiUZZAMAN eHA UDHURT AND MR. KAMINI KUMA,R 
CHANDA. 

!'he Honourable Sir Bripendra Sircar (Leader of the House): It if' 
"IIly painful duty to bring to your notice and to the notice of this House 
the deat,h of ar. Honourable Member of this Assembl;v, Mr. Deep Nara,Yan 

"Singh. I had the good fortune of knowing him when I started life in 
Rhaga.lpur and he was practically my next· door neighbour. Those of us 
who have come across him know him 'is a man of culture, obliging. and 
eonsiderate to others, and in every sense of the term a gentleman. I 
nave been informed that he did extremely good work as a member of 
t,he Road Committee and the speeches that he made here, though they 
were not too many, were in language to which no one could take excep-
tion, although he put forward his views as vigorously as' possible. It is 
)'ather difficult to realise that Mr. Deep Narayan Singh, wnom we met in 
-the last Delhi Session and who was apparently in good health and of a 
very cheerful disposition, is no more 'with us. I request you to convey 
to the family of the late Mr. Deep Narayan Singh our sincere grief and 
our condolence on this occasion. 

I have also to mention the death of two persons who were Members 
-of this ABBembl;v, but whom' I have not the good- fortune of knowing. 
One is Khan Bahadur Alimuzzan'lan Chaudhuri. I am Bure, other 
:\.{embers of til(> ASRemblv will be able to t·pll vuu about. him. 'rhe 
same applies to Mr. Kami~i Kumar Chanda who;' I am told, was a 
Member of this House. In connection with both these gentlemen, I 
make the;;nme rp-qllest. 

Ilr. Bhulabhai 3. Desai (Bombay, Northern Division: Non-Muham-
madan Rural): It, is my somewhat melancholy duty at the commence-
ment of the Sessions of t,his House to have to refel to the deaths of tbose 
who were our active Colleagues and those who- were associated with the 
work of this ASflembly before. So fm' as o~r l'i~nd, Mr· Deep Narayan 
'Singh, popularly known as Deep, is concerned, it is almost difficult. to 
Tealise t.hat he has pasRed away. In his death, t.his House, I venture 
to say, has suffered an almost, irreparable 10M. At. all events. speaking 
for those on this side of the House, his pla('le is difficult to fill, though 
we have a successor who has been returned by his constituency a)m08t 
1n the same unanimous manner in which Deep was. He was above all 
a popular man, but his popularity was nO.J based on a. mere facile tem-
])erament. It had a much deeper foundation-an almost infectious good 
cheer and a temperament which refused to acknowledge defeat under all 
circumstances. More than that, he was a patriot who considered no 
-;.ncrifice too great, whenever his services were demanded in the cause of 
11is country. Hp WfiS II reall~' learned .~nd cultured mnn. The more one 
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[Mr. Bhulabhai J. Desai.] 
knew him, the more one loved him. He has departed, but his memory 
would aJways remain behind as a great example of steadfast loyalty to 
the cause for which he stood. I join the Leader of the House in the 
request that he has made to convey our earnest sense of loss and our 
deep j,;ense of sorrow to his hereaved widow and the other members of 
his family. As regards the other two gentlemen, they belonged to a 
period of time when I had no occasion to be in this Assembly; and &n 
I can say, in the spirit of the observation which I made yesterday, is 
that, whatever party they belonged to, the circumstances of their death 
bring them, in any ell:pressions of sorrow on our part, on a level of t;l<"" 
common humanity in which each of us and roll of us share. 

Kr. AkhU Ohandra Datta (Chittagong and Rajshahi Divisions: Non-
l\Iuhammadan Rural): Sir, I should like to say a few words about the 
dt'nth ('.f Mr. K&mini Kumar Chanda. He was a Member of this House, 
I believe, for two consecutive terms. He was also I.t ~Tem er of the old 
Imperial Legislative Council, and he was also a Member of the Provincial 
Council of Assam. Sir, his activities were not confined merelv to the· 
~i la la· . !Ie had a long, and distinguished public life and be" rendered 

great service!'! to the politicrol, social and economic nd nn '.emen~ of the 
country. E>ir, he was a welLknown Advocate of the Calcuttll High COUl·t. 

~ commanded un extensive practice, especially in Eastern B!"ngal and 
Assam. Although a very brilliant practitioner, he always took to pro-
minent and active part in an the progressive movements of the c(' ulltr.v _ 
He was a distinguished member of the Congress, the most powerfu[ 
political organisation of the country. Certainly, by his death, Sir, the 
country has suffered an irreparable losl!. 

Sir, with regard t() t.he death of our late lnmented friend, Mr. Deep 
Narayan Singh, I do not wish to add to all the observations made by 
the Honourable the Leader of the House and the Honourable the 
Leader of the Opposition. I wish only to cont.ent myself by saying this, 
that, to know him was to love him. 

Sir Oowasji .JehaDgir (Bombay City: Non-Muhammadan Urban): Sir r 

once again we have to mourn the loss of s sj.tting Member of this Honour-
able House and to condole with his family and also with the Congress 
Party on the loss of one more of their members. Sir, Mr. Deep Narayan 
Singh had a most charming personality which attracted to him men of 
all communities and all classes. I had known him for many, many years. 
I remember him visiting my City of Bombay on more than one oceallion 
during the last thirty years, and there was something about Mr. Deep 
Narayan Singh which, attracted towards him people of divergent classes 
and divergent views. He was a charming companion, S' most interesting 
conversati0nalist, a mall who hRd travelled alJ ~ er the world, in fact 
every nook and comer of the globe, and who had taken advantage of his 
travel by personal observation and wide reading. Mr. President, perhaps. 
some of my Honourable friends do not know that Mr. Deep Naraya.n 
Singh, when he was at Cambridge, was one of the most popular Indians 
Cambridge ever had. It was before my time, but I can remember heariu.g 
c,f Mr. ~eep Narayan Singh at Cambridge as a most distinguished Indian. 
He was a Zarr.dndar in II: fairly big way, and 'gav!". of his plenty to the 
poor of all classes; and I se.e now from lht'upers that he has left the· 



DlQA,THS OF HR. DEEP NARAYAN SINGH, KHAN BAHADUR ALIMUZZAMAN It1 
CHAUDHURI AND MR. KAMINI KUMAR CHANDA. 

whole of "his fortune for the benefit of his province. Mr. President, 1 
join with the others and associate the Independent Party with this 
Resolution and request you to convey to Mrs. Deep Narayan Singh, to 
whom the loss will be irreparable, our sincerest condolences, and we 
trust and hope-which we know she will-that she will follow in the 
footsteps of her noble husband in philanthropy, and sympathy and active 
co-operation with all classes and creeds. 

Sir Leslie Hudson (Bombay: European): Sir, I wish to associate 
myself and my Party with aU that has fallen from the other Leaders of 
Parties in this House. Mr. Deep Narayan Singh, whom I had the 
pleasure to know for the last two years, became, with his culture and 
with his charming manner, an object of very kindly regard, I may say 
Hffectionate regard, of all those Honourable Members who sit behind me. 
r associate my Party with the Itesolution of the Honourable the Leader 
of the House. 

lIr. President (The Honourable Hir Abdur Rahim): In accordance 
with the request of the Honourable Members, it will be my duty to 
convey to the bereaved families of the three deceased Members of this 
House the expressions of sympathy and condolence which have been 
made. I knew Mr. Deep Narayan Singh for a long time and, as has 
been said, all those who came across him could not help being attracted 
by the charm of his personality. He was a prominent. 7-amindar of the 
district of Bhagalpur in the Province of Bihar, where an impor an~ 
eollege was founded by his father and the greater portion of the income 
of the Zamindari was devoted to the maintenance of that college. Mr. 
Deep Narayan Singh gave very largely out of his income towards charities 
and educatioRal institutions and he was an extremely popular and 
respected figure in his Province. As regards his work in this Assembly. 
8S has been stated by the Leader of the House, though he spoke seldom, 
whenever he did speak, he spoke with effect. I feel it 8 personal loss 
that he should ha.ve disappeared from our midst so soon after he joined 
this Assembly. As regards Khan Bahadur Alimuzzaman Chaudhuri, I 
did not know him as a Member of this Assembly. He was an inhabitant 
of my province and a Z/!-mindar and he was also a member of the local 
Council. All those who knew him, knew him to be a perfect gentleman. 
Mr. Kamini Kumar Chanda was also in this Assembly before mv time. 
1 associate myself with what all has been said by Mr. Akhil Chandra 
Datta regarding him. I shall convey the expression of condolence and 
sympathy of this House to the bereaved families of these gentlemen, 
B~ld, as ·Sir Cowasji Jehangir very well said, our special sympathy goes 
out to Mrs. Deep Narayan Singh to whom the death of her husband 
must have been a grievous loss indeed. 

MOTIONS FOR ADJOURNMENT. 

LACK OF DISCIPLINE IN THE KING'S REGIMENT STATIONED AT JUBBULPORE. 

Mr. President (The Honourable Sir Abdur Rahim): I:tJ.ave. received 
notice of.. a motion for adjournment of the business of the House by Mr. 
Akhil Chandra Datta. He fr<>poses to move for the adjournment of tht' 

" 
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House to discuss a matter of urgent public importance, namely, the 
lack of discipline in the King's Regiment as evidenced by the conduct 
of some soldiers of that Regiment in the village of Benda near Jubbulpore. 

Since then, I have received a tpessage from IDs Excellency the 
Viceroy and Governor General that, in the exercise of the powers vested 
in him under sub-rule 2 of Rule 22 of the Indian Legislative Rules,- he 
has disallowed t'his motion on the ground that the motion cannot be I 
moved without detriment to the public interest. ./ 

R.IOTING OF THE SOLDIERS OF THE KING'S HEGIMENT STATIONED AT 
JUBBULPORE. 

Jlr. President (The Honourabie Sir Abdur Rahim): The next mction 
)f which notice has been given is also by Mr. Akhil Chandra Datta. It 
also relates to the same subject* and is, therefore, barred. 

EXTERNMENT ORDERS ON CERTAIN INDIAN SHOPOWNERS AND TRADESMEN 
IN IRAQ. 

lIr. President (The Honourable Sir Abdur Rahim): The third motbh 
for adjournment given notice of by Mr. Akhil. Chandra Datta is to the 
effect that he proposes to discuss a definite matter - of urgent public 
importance, viz., the situation created in Iraq by the passing of extern-
ment orders 011 certain Inrli~n shop<'wners and tradesmen. 

1 should like to know what the Honourable Member has to say as to 
whether the situation created in Iraq is definite enough within the menn-
ing of the rule. 

lIr. AkhU Chandra Datta (Chittagong and Rajshahi Divisions: 
Muhammadan Rural): Mr. President, it is definite in this sense 
the extemment ordH has heen pa,;setl upon several Indians asking 
to leave the country within a few days. 

Non-
that 

them 

lIr. PTesident ('J'he Honourable Sir Abdur Rahim): What is the situa-
tion created? No particular facts are mentioned. 

lIr. Akhil Oha.ndra Datta: As far as I have been able to gather 
information from the letters received from men in that country, an order 
has been passed without any particular or adequate reason externing the 
Indians from that country. It is said to be part of the programme for 
expelling Indians from Iraq. 

JIr. President (The Honourable Sir Abdur Rahim): I do not think 
I made myself understood to the Honourable Member. What is the 
situation created? That is what I want to know . 

.... r propose.to, mO;Ve a motion for adjournment of the busines8 of the Assembly 
oli ths QIlening day of the next . Ses8ion for the purpose of disC1lIIsilig a matter of urgent 
public impGrtance, n&1081y, the situation created by the rioting of t,be 8Oldier. of the 
King's regiment stationed at Jubbulpore in the viUeP of Benda near Jubbulpore, 
Ventral Provinces". .. 
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Mr. Akhll Ohandra Datta: The situation created is this: that these 
people from India whd have settled down there for Po long tiule, who have 
invested a lot of money and who have been doing business, have been 
turned 'out from that country. 

Kr. President (The Honourable Sir Abdur Rahim): The rule requires 
that it, must be a detinite matter of urgent public importance. The 
situation described by the Honourable. Member is!nther general and 
vague and no particular facts are mentioned as to the situation that has 
been created. 

lIr . .Akh1l Ohandra Datta: I do not think I have any other facts 
e~'ond t·his. that noticc' has been <;erved ext.erning several people without 

:any reason whatsoever. 

lIr. President (The Honourable Sir Abdul' Rahim): There is another 
-point on which I should like to know wha.t the Honourable Member has 
to say. Iraq, I take it, is a foreign country within the meaning of the 
Rules and Standing Orders governing motions like this. 

)fr • .Akhil Ohandra Datta: I do not think in my motion the question 
'about a foreign country arises at all. The relationship is there, and, on 
"the basis of that relationship, my information is that the Indians settled 
in Iraq have great grievances and the IJovernment of India ure at Je'lst 
in a position to redress those grievances. In a situation like that, the 

.question of foreign relationship does not arise. That relationship should 
eontinue as it is, 'and, on the foundation of that relationship, the 

'Government of India should tty to redress the grievances of t'hese Indians 
. 'who have been externed. 

Sir Aubrey Metcalfe (Foreign Secretary): All I have to say is that 
I take formal objection to the motion on the ground which the Chair 
:bas already mentioned, namely, ..... 

Mr. President (The Honourable Sir Abdul' Rahim): I simply wanted 
·to know what the Honourable Member, Mr. Akhil Chandra Datta, has 
to say on that point. 

Sir Aubrey Metcalfe: The objection that I take is based on Rule 12 
and Rule 22 of the Indian Legislative Rules which lay down that no 
motion for adjournment may be moved with regatd to a subject on which 
f.: Resolution will not be permitted. My contention is that, in this 
particular case, it. would be imp0!'sible to disl'l1RS i~ :lfiair wit·bout 

·t!'enching upon matters which affect the relationill of His Majesty's 
Government with a foreign state. I may, however, make it quite clear 
tbat I·he Inctan public-and even the Honourable th€' Mover of thi;;; 
motion-appear to be extremely ill-informed on-this subject. If you, 
'Sir, decide to over-rule my objection. I should be very happy to meet-
·.and I hope to meet successfully-any criticisms which the Honourable 
the Mover may put forward. 

Mr. President (The Honourable Sir Abdur Rahim): I suggested this 
.(]ifficulty,. because it seemed to me that the rulings were not quite 
"\iniform. I wish to point out that there is a ruling (No. 536, Vol. II 

. a2 
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of the Decisions from the Chair)' by Sir anm~ am Chetty that, iJ1 
such cr.'Ses, so far as a motion raises the question of protection of Indians 
in foreign countries, there is no prohibition. I propose to follow that 
ruJing. 

Sir Aubrey )(e\calfe: I have not seP-II the ruling, Sir, but I am rer-
fectly prepared to bow to any decision which the Chair may take in the 
matter. 

Mr. Pres\dent (The Honourable Sir Abdur Rahim) : Did the Honour-
able Member object tc this motion? 

Sir Aubrey )(etc.alfe: I raised an objection on formal grounds . . ' 

Mr. ·President (The Honourable Sir Abdur Rahim): As objection has 
been taken, those who are in favour of leave being granted will risE" in their 
places. 

(A count was then taken.) 
As not less than 25 Members are in support of leave being granted, 

the motion will be taken up at 4 o'clock. 

PANEL OF CHAIRMEN. 

Mr. President (The Honourable Sir Abdur Rahim): I have to inform 
the House that, IUJlder rule 3(1) of the Indian Legislr.tive 'Rulles, I 
noininate Pandit Govind Ballabh Pant, Sir Cow8sji Jehangir, Sir Leslie 
Hudson and Sir MuhuIIlTflRd Yamin Khan On the Panel of Chairmen for 
the current Session. 

COMMJT'rFE ON PETT'l'IONS. 

Mr. President (The Honourable Sir Abdur Rahim): I have to announce 
that, under' Standing Order 80(1) of the Legislative Assembly Standing 
Orders, the following' Honourable Members will form the Committee on 
Petitions: 

(1) Sir Leslie Hudson, 
(2) Mr. B. Das, 
(3) Dr. Ziauddin Ahmad, and 
(4) Mr. M. S. Aney. 

According to the provision of the same Standing Order, the Deputy 
President will be·the Chairman of the Committee. 

• 
ELECTION OF A ,MEMBER TO THE SELECT COMMITTEE ON 

THE AM,ENDMENTS OF THE STANDING ORDEHS. 

)lr. President (The Honourable Sir Abdur Rahim): Honourable 
Members &.Te aware. that the, proposed amendments, of the Standing 
Orders, moved by Mr. C. N. Muthuranga ¥udaliar a;nd. Dr. , G. V. 
,De! muk er~ refe\Ted, d1,.lring the .1nst SiP,lla Session, ; to ,a Beleot 
Committee consiSting of the PreSident, the Deputy President and seven 
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members who were selE'cted bv the Asr,:emhh' in accordanc(; with the 
requirements of '5tanding Order" 56(2). Since "then, one of the selected 
members, Sir Lancelot Graham, has resIgned his seat in the Assembly, 
and a Vfi:cancy has, therefore, taken place among such members of the 
1;Ielect COIp.mittee. In order that the provisions of Standing Order 56(2) 
may be complied with, it is noor>f;l:isary thnt this vacancy shollid be filled. 

I have, therefore, to announce that nominations for filling up the 
vacancy will be received in the Notice Office up to 12 NOON on Wednesday, 
tpe 5th February, and the election, if necessary, will, as usual, be held in 
the Secretary's Room in the Councij House on Friday, ftIe 7th FebruQl'y, 
1936, between the hours of 10-30 A.M. and 1 P.M'. by means of the single 
transferable vote. 

GOVERNOR GENERAL'S ASSENT TO BILLS. 
Mr. President {The HOIlOIIJ'hbie Sir Abdur Rahimj; I have to inform 

Honourable Members that the follow:ng Bills which were passed by 
both Chambers of the Indinn Legislatnre riuring the Simla Session, 1935, 
have been assented to by His Excellency the Governor General under the 
provisions of sub-section· (1) of section 68 of the Government of India 
Act: 

1. TheltAiigarh Muslim University (Amendment) Act, 1935. 
2. The 'Indian Army (Amendmp.nt) Act, 1935. 
3. The Central Provinces Courts (Supplementary) Act, 1935. 
·4. The Provincial Small Cause Courts (Amendment) Act, 1935. 
5. The Provincial Insolvency {Amendment) Act, 1935. 
6. The Factories (Amendment) Act, 1935. 
7. The Repealing and Amending Act, 1935. 
8. The Jubbulpore and Chbattisgarh Divisions (Divorce Pro~ee l

• ings Validation) Act, 1935. 
9. The Indian Coffee Cess Act, 1935. 

RESOLUTION BE APPOINTMENT OF A JOINT STANDING ARMY 
COMMITTEE. 

Mr. President (The Honourable Sir Abdur Rahim): I understand that 
:N'awab Sahibzada Sir Sayad Muhammad Mehr Shah has authorised SardQl' 
Mangal Singh to move the Resolution which stands in his ,name, and I 
call upon him to do so. 

Sardar Kau:gal Singh (East Punjab: Sikh): Sir, I move: 
"That this Assembly recummends to thto Governor General in Council to appoint 

.. joint Sta.nding Army Committee, cdnsisting of Members from both the Houses, 
to advise the Government on all matters connected with the defence of India." 

Belonging as I do to a province which eontributes the biggest share 
to the Indian Army, I am moving this Resolution with the fullest, sense 
of ,respensihility. Before I pr(,('eed further, I wish to assure the Army 
£ecretary that the object of t,his motion is not to create difficulties for the 
A:rmy Headquarters in the administra.tion of this important department, 
por to embarrass the military authorities in the carrying on of their diffi-
cult and delicate task. I hold, Sir, that we want an efficient and strong 
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army that would be able to meet any conceivable emergency and should 
be competent to protect the country from external as well as internal' 
dangers. The army is not a joke; to its' care aTe committed the lives and 
properties of 35 crores of human beings. Nothing should be done or 
said in this House or outside which would impair or tend to impair the 
efficiency and ~ e discipline of the anned forces. It is, therefore, in the 
spirit not of obstruction but of sincere co-operation, it is in the spirit not 
of destructive criticism but of offering constructive proposals with a view 
to improve the position, that I am bringing forward this Resolution for 
the appointment M a joint Standing Army Committee. 

Sir, a very important experiment in the direction of Indianisation 01 
the arm~' is going on. We feel that that experiment is not being car-
ried on on proper and sound lines. Weare very anxious that that experi-
ment should succeed and that the foundation of the future Indian Army 
should be well and t.ruly lajd on a sound basis. It is in this spirit that 
I want to approach this question, and I hope and trust that my observa-
tions on this motion will be taken in that light. 

Now, Sir, assurances have been given b.v the Government spokesmen 
both in this House as well as in t.hE' other House that the Indian Legis-
lature would be consulted before Government took anv decision to send 
out troops outside this country. Speaking on the Indian ~a  Bill in 
1934, the Army Secretary said: 

"At the same time, weare fully alive to the desirability, both I may sa.y in our-
interests and also in the interests of the tax-payer, of taking the elected representatives. 
of tile people into our confiden\!e in these matters to a far larger e en~ thsn we have-
done in the past. (Hear, hear.) With the approval of the Secretary of State, I am. 
therefore, authorised to announce that it is the intention to consult tIre Indian Legis-
lature, so far ad may be poasible, whenever any question 8l'ises of lellding the Indian 
.Navy to the Admiralty for operations othoc than in the defence of India. That, Sir, 
is all that we can do for the moment; but I do hope it will go some way, in fact I 
hope a considerable way, to satisfy my Honourable friends opposite tllat we do really 
appreciate their point of view in this matter and are anxiouB '::.0 go &s far as we caD 
to meet it. I can assure them that we intend to carry out '~ a  pledge not only in thlt 
letter, but in the spirit." 

I wish that he would mark his own words which he uttered &t the encl 
of the quotation. Again, Sir, the same pledge was repeated in the Simla 
Session by his successor, Colonel Lumby. Speaking on the same Indian 
Navy Bill, he said: 

"I a88ure tht' House that this is a definite pledge, and not merely & formula of 
words." 

After these pledges, the Government of India decided last year to 
send out H. small on in~en  to Abyssinia without consulting the Legis-
lature, and the plea was put forward that the Legislature was not ill 
Session. During the discussion on the Adjournment Motion last year, the 
same question was also taken up in the Council of State. In the Coun-
cil of State, Sir, Member after Member rOSe from his seat and demanded 
the appointment of a Joint Standing Army Committee, so that tlte Com-
mitt.ae might ,be consulted when the Legislature was not in SessioD'. 
Referring to this demand, His Excellency the Commander-fu.-Chief said: 

"I am quite certain, the Government would conaider that sort of a request with 
every desire to meet your wishes and tht' wishes of political India, provided' that yOli 
put up an absolutely agreed propoaal, concurred in by all parties in India." 
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Some days after that, some of us considered this question and put up 

this e o~u ion as an agreed measure, concurred in by all the pnrties. 
Some of the Members of the Council of State also undert,ook to send 
notice of a similar Resolution to that House. I do not know whether 
they have done so or not, but it was agreed amongst all of us that we 
should send the Resolution to both the Houses. Sir, after t,heRe assur-
ances and after we have put forward an agreed proposal, now how C(l,n the 
military authorities come forward and say "Oh, we did not mean that, we 
meant this, we meant that". That sort of lame logic . .I am sorry to say, 
w()Uld not hdp them and .,would not satisfy the public opinion of this coun-
try. I think, Sir, that the Government should, like soldiers, come straight 
forwardly and say 'yes or no' whether in military affairs they want to con-
sult us or whether they do not want to consult us. What is the method 
they are going to adopt? We have been hearing during the last several 
~· ·ar  a. lot of these things. From 1917 we have been hearing that the 
declared policy of His Majesty's Government is the increasing association 
of Indians in every branch of the administration. Again, at the time of 
the Round Table Conference, this principle was taken up in the sub-
committee called "Defence". In that committee, Sir, it was definitely 
decided thnt the defence of Indin. must to an increasing extent be the 
concern of the Indian people, and not of t,he British Government alone. 
This is very important; and this decision was later on incorporated in the 
White Paper. It was again accepted by the Joint Parliament,ary Com-
mittee, and I understand, it has been included bv His Majesty's Gov-
ernment in the Instrument of Instructions issued to His Excellency 
the Governor General. Now, Sir, along with this. the Committee also 
decided that a miHtarv oouncil should be established in India to advise the 
Government·. e erri~u~ to this proposal. Mr. J. H. Thomas, the Chair-
man of that sub-committee said: 

"No one could argue altainst t·hat. Therefore merely to ha,'e a discussion that the"e 
IIhall be a military council would be a waste of t.ime. You are quite ri/!"ht and T am 
accepting that as a general principle. There would be DO point in arguing the reasons 
why there should be a military council. ~\  a matter of fact, I am advised by my 
Secretary that I had ou~  (of the words "the advit:ability of e a li8 in~ a military 
council including representatives of the Indian States was agreed to", be('anse there 
was no disajlJ"eement on that and there was no point in arguing something which 
would be obvious." 

Now, Sir, in tha.t committee there was no difference and they defi· 
nitely advised His Majesty's Government that a military council should 
be established in India to advise the Governmellt on military affairs. 
After all these assurances and after the speech of His ExceJlency the 
Commander-in-Chief, I cannot understand how t,he military authorities 
can go back upon it. 

An Honourable Kember: Rut have thev ~one hack? 

Sardar Ka.nnl Singh: That is what 1 feal". T shAll be very glad if the 
_.\l'mv Secretarv would Accent mv Resolut.ion.. Rut if, as I fear, it is not 
possihle for Government to R.ccept the "Resolution 

An Honourable Kember: Let us hope for the. best. 
Mr. Lalcha.nd lfavalrai (Sind: Non-Muhammadan Rural): Do not be 

disappointed. 
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Sardal Jlangal S¥: Now, Sir. as I have already said, the military 
authorities are carrying on a very important experiment in the direction of 
Indianization. Weare very anxious over this and we are greatly con-
cerned that that experiment should be a. success. We do not want to hear 
after a few years that the experiment has failed and, therefore, that the 
lndianization would be stopped. Already His Excellency the Com-
ma.nd~r in C ie  said last year that they were not getting good material. 
Our complaint is that the experiment is being carried on on wrong lines and, 
ther-efore, we should not hear after some years that the experiment has 
failed. If you appoint a committee, I am sure ~ e experiment would not 
fail. I would remind the Honourable the Armv Secretarv that in the 
Cantonments (Amendment) Bill he appointed a Select COl~mi ee. How 
did that Committee. work? It was mostly due to the reasonable spirit 
of my Congress friends, but I must say Ilnd I have no hesitation in admit-
ting, that most of the credit goes to the Honourable the Law Member 
who presided over the Committee and to the Honourable the Arm): 
Secretary who tried to accommodate Opposition members. That Com-
mittee, Sir, worked like q pappy family. I would like to ask the Army 
·Secretary whether he has not come out stronger from that Committee. 
He has ·got a majority of mili ar~· members all over the cantonments with 
the sanction and moral benediction of the Indian National Congress, and 
if that Committee had not been appointed. the Bill would have been 
defeated in the Assembly. But when you come out with the support of 
the Conwess it is smooth sailing. SimiiRrly, if you associate the l\ofem-
bers of this House with the administration of the Army, they would realize 
your difficulties. they would come to know how great and important your 
task is and there would be' no more destructive criticism of which you so 
much complain. 

Then, Sir, it is said that such IlIl Advisory Committee is not to be 
found in any other country. I would put it to the Army Secretary: 
"Do you find these conditions in any other country? Do you lind in 
Canada the Canadizati5)n of the Army? Do you find in Africa the Africani-
zation of the Army?" It is only in India, I must say to our shame, that 
there is such a process as Indianization of the Indian Anny. Then, 
when you have to meet that situation, you have to associate us with you. 
You have given definite pledges, you have declared to the world that the 
defence of the country is the concern of the Indian people. How on 
elj.rthare you going to do that:' I put. a straight question and I want a 
straight answer. Last year His Excellency the Commllnder~in C ie  said 
that if they ever go to war they want to take India. with them. How do 
you propOSe to carry us with you? Do you want that we should follow 
you as camp followers? We are prepared to go with you as honourable 
comrades in arms; but we shall not follow you as mere camp followers. 
If His Excellency the Commander-in-Chief means that we should follow 
them as mere ~mp followers, we refuse to do that. But if you want our 
('o-operation on equal terms, here is this proposal which has been sup-
ported bv all patties in India: and it certainly does not lie in your 
mouth now t.o say that, this is a nroposal which cannot be accepted. With 
these words I move the Resolution. 

Mr. President (The Ilonourable Sir Abdul' RahIm):· Resolution moved: 
. 'fhat this AB8embly recommends to t·he Governor General in Council ~o appoint a 

joint Stan!ling Army Committee, consisting of Members from o~  the Houses, to 
advise the Government on all ma er~ connected with the defence of India." 



APPOINTMENT OF A JOINT STANDING ARMY COMMITTEE. 129 

Mr. Lalchand Navalrai: Sir, I rise with a hope and not with the despair 
that my learned Colleague spoke with. As a brave soldier and a Sikh, 
I thought· he would not be so pessimistic or think that Government will 
not help us in a matter like this. We are asking for nothing but a legi-
timate and reasonable demand in this Resolution, and I do not think 
there will be any justification for Government to refuse it. Weare 
asking for a Standing Committee for the Army Department to be set up: 
the point of the 1-te80lution that I would lay emphasis on is that the 
Standing Committee proposed should be consulted on all matters con-
nected with the defence of India. We do not want a half-hearted attempt 
\;1) be made in this matter: we want to associate ourselves with these 
army questions in the same manner 8S the standing committees in other 
Departments of the Government of India which are consulted and which 
have some power 

Mr. N .•. Joshi (Nominated Non-Official): If it is in the same manner 
then they a.re consulted very little. 

Mr. Lalcband Navalrai: Even that little consultation is being refused 
in this Department. I do not say that this is our full demand, but I 
ask, why are we ignored in this Department while there. is consultation 
lD other Departments? 'I'hese Standing Committees are to make our 
views known to the Government. That means mutual understll.Dding. Is 
th£ Honourable the Army Secretary going to refuse us a thing which is 
b€neficial to both sides? I, therefore, submit. that just as we have stand-
ing committees in other Departments-in the Finance Department. in the 
Railway Department where there is also an advisory committee, in the 
Department of Industries and Labour and lately in the Education Depart-
ment also-we should have one in this Army Department. Why should 
this Department remain untouchable? We want that this Depart,ment 
also should associate us in finding out what are our grievances and how 
we a·re affected. 

A verv kind Honournhle Member of thiR House told me that I am res-
ponsible for setting the ball rolling in this matter. Another Member re-
minded me of the occasion when I nut, a question amI got an answer from 
the Army Secretary in rellard to this matter. That is my justification for 
speakinv now on this Resolution. I do not want to be understood BS 
s8yin!7 that Sindhis are not· pel'SonR who can Join the army and it is only 
Punjabis or such like alone who can help the Government 01' the people 
in this respect. On the 3rd September last in Simla when an Adjourn-
ment Motion was moved regarding the despatch of troops from British 
India to Abyssinia and t.he question arose .as to whv it was done without 
consulting this House, I said: . 

"Sir. I would just like to ask a question from the Honourable Armv Secretary. 
He Mid that, as the :.Asaembly was not in Bitting in the month of ~ ,. the 
Lesrislature could n~  be on~ul ed before the troops were sent to Ahyssinia. May I 
~o  from him whether he will agree to the appointment of a Standinlr Committee to be 
8 8 ia ~ with the Army Department iust 8S othel" departmenb have. RO that. in 
o&seR of such ursrencv. thAt StAndinsr Committi!e could be summoned and consl1]ted! 
Because. whenever thingl! are ilone without ,~n u1 in  this ou~e. shelter is always 
taken under the plea that" t,he LeJtislature was not in Session anil 80 thev could not 
conl/ult the House. I would like t{) know from t·he Hononrable Member whet·her he 
would 1ike to appoint a Standing Committee t,., advise his Department and to consult 
QD such matters as these w·ben the Legislature is not in Ses9ton." 
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The reply then came from the Honourable the Army Secretary: 
"Sir, I obviously cannot answer on behalf of the Government a question liuch as' 

that pu~ to me on the spur of the moment,' but it seems to me that there is a good. 
deal in it. We will certainly take the matter into consideration and see whether 
anything can be done' in that direction_" 

Then, there was applause from aU sides of the House. I am waiting 
now to see after he replies to this debate whether there is general applause 
for him in this House or not. 

Now, two things have to be explained with reference to my aforesaid 
question_ 1 wanted a Standing Committee just. as in other 

1 P. JIll. Departments_ ~ .  object was not merely that the Standing 
Committee should be consulted in matters like the sending of troops out-
side India_ I want that it should be consulted in all important matters. 
I shall, therefore, be happy to hear if the Government have given cOn-
sideration to this matter and if they will agree to. this proposal. Sir, I do. 
not think I need labour this point any further, because there do, arise 
Qccasions when people do feel discontented if they a.re not consulted on 
certain matters, and, therefore, I Ieel that in an important matter as 
the army, Qver which the public have been crying hoarse since a long ime~ 
the representatives of the public sho.uld be consulted or at any rate the;}! 
should have some hand in the beginning, or if Government are so shy ot 
consulting them, we desire that a Standing Committee should be set up_ 
I admit that public demands are not given a way even in Standing Com-
mittees merely by our asking for them_ If the Government does not 
agree with the members of the Standing Committees, then the matter 
actuallv comes before the House_ Anv way, mv point is, why should 
t he Government shirk any responsibility of ~ a li in .  R Standi'itg Com-
mittee for the Army_ I do hope that the Honourable the Army Secre-
tarv will give us satisfactiQn and earn the applause of this House as he 
did on the lRst Qccasion. 

Kr ••• Asaf .Ali (Delhi: General): Sir, I rise to. support the l{esolntion 
which has been so ably mQved by my Honourable friend, ard~r M'lugal 
Singh, which, in itself, is Qne of the most modest that CQuld ever be 
tabled under the circumstances. Personally, I feel, Sir, that we oUfiht t.o. 
have gone very much further than this. I would like to see the ~u ire 
army, the entire defence Qf the country, to be controlled by an IT,dian 
Minister_ This is what we aim at, but how the situatiQn will shape i~ e  
out unner the new Constitution, I am not quite certain, although provisiQn. 
I understand, is ma:de for an Army Minister who may be ei ~r' an elected 
or an official Member. But still, in so far as the present CQn i u ~on 
is concerned, there is something to be said today_ If I am not .nistaken, 
Sir, at the Round Table Conference it was made perfectly clear that there 
should be some sort of a Committee which shQuld be assQciated with the 
defence of the country _ The Joint Parliamentary Committee also accepted 
that principle, which has already been referred to by Sardar Mangal Singh. 
and the Qbject was perfectly cleM'. At some time or 0ther, we have t<> 
take over the responsibility of our own defence;-it may be tomorrow o.)r 
it may be a little later. But where are you going to get ~ Q e people 
who will take over this responsibility unless yQU associate us with q\l('s-
tions which relate to the defence Qf the country" If we are not nsso-
cated with those problems today, the Government may once again turn 
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round and say: "But where are the people to whom we can hand over the 
responsibility of managing the defence of the country 1" So, we wlmt 
that a beginning should be made nQw; we are anxious that Gover.'Ulent 
should make a beginning now, and where is the difficulty, Sir? I see· 
absolutely none. After all, the Resolution says that a Joint Army Ccm-
mittee may be appointed which may consist of Members d 1· til the· 
Houses to advise the Government on all matters eonneeted witt> the-
defence of India. 

Now, what are the questions which are connected' with the defence of 
India? Primarily, we shall have to consider the question of the-
army, the strength of the army, what forces are to be ma,intained, where 
they are to be. posted, how they are to be maintained, in what way they 
are to be eqmpped, and whether we can also ask for a contribution of" 
some sort from the Indian States. They also maintain a certain army 
even today, and we do not know in what way those forces are co-ordinated' 
with the forces which are mainta.ined by us. Many other questions wilt 
arise, but now I want to come down to the very modest questions, 
extremely modest questions. There are certain questions connected with· 
the army today in regard. to which, I suppose, even a' man of average 
intelligence may claim to know something. Take, for instance, the four-
branches of the Army Headquarters. They have got t.he General Staff 
Branch, the Adjutant General's Branch, ,the Quarter Master General's 
Branch, and the Master General of Ordnance Branch. Now, so far as the· 
Quarter Master General's Branch is concerned, I am absolutely certain. 
Sir, that even the Defence Secretary will not maintain that this Branch 
deals with matters which can by any stretch of imagination be called' 
matters which require expert knowledge. I see the .Army Secreta.ry. heaves 
a sigh,-I do not know whether of relief or of surpnse,-perhaps It IS. 

J(r. G. R. 1'. Tott.enham (Secretary, Defence Department): I think the 
Quarter Master. General's Branch deals with more technical matters than. 
ony other Branch of Army Headquarters. ... 

111'. II. Asaf .Ali: I am very glad to hear it, but I "hall just read out a, 
line or two from the memorandum supplied by the Army Headquarters 
to us during the last Budget period, and t.hese are the matters that the-
QUHrter Master General's Branch deals WIth: 

"The Quar~er Master General's Branch is concerned with the maintenance and issue-
of supplies, i.e., foodstuffs, forage, fuel ..... " 

I suppose that is a very technical matter, a matter ni ,~l only. experts 
can deal with. (Laughter.) I think, Sir, any shopkEl!lper in Chandni 
Chowk will be able to deal with such matters much more satisfactorily 
than the officers in the Army Headquarters are doing ..... 

Dr. G. V. Deshmukb. (Bombay City: Non-Muhammadan' Urban): That 
is why Britishers are wanted. 

Mr. II. Asaf .All: No.2 . 

. , "Mechanical transport vehicles and COnnl!<lted stores and. animaD: and reserves of: 
th. articles." 
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[Mr. M. Asa! Ali. ] 
These are the questions which are dealt. with by the Quarter Master 

General's Branch. Is it suggested n,?w, I ask, that we, who aTe elected 
by thousands of people to look after t·he interests of millions and who vote 
away crores and crores of rupees; cannot deal with the.,;.- matters? Can 
we not be associated Vlrith the Defence of India even ill rnll'tt€rs like 
these? If we cannot, then I think we ought not to 0'1:\ bere .at all, or 
those who resist that demand ought not to bE' there. 

JIr. II. S. hey (Berar Representative): Who cannot bl' here? 

:Mr. II. Asaf 41i: I say those who resist our demand ought not to be 
bere at all, but we ought to be in their places. 

Then, again, I think, the Master General of Ordnance Branch is 
-another matter with which We ought to be closelv associated for the ;"ery 
Teasons which I have already stated. Among the matters with which 
the Ma ~r General of. Ordnanc:e Branch deals are the following:-Con-
-tracts. Now, I MIl qwte certam tho.t the Defence Secretary will not be 10 a P?Bition to resist our demand, because, contracts are the very matters 
ill which we possess perhaps a little more business instinct tban those 
'w?o are actually dealing with them today. W'3 know how they are dealt 
With by the Army people; we know contra'Cts worth crores and crores of 
rupees. are pr~ ,! all  thrown away. There is no regular system, and, if 
-there IS one, It IS of the most objectionable kind. We knoVl how crores 
~  Indian .tax-payer's money are thrown away on these contracts. After 
-all, out of 55 crores,-I am not going to raoise any contentious issues 
today, I shall accept that figure today,-the major portion is spent on 
these contracts and supplies, perhaps it may be a quer:;tion of beef or 

ltlho88a, or bread or something of that sort. The bulk of that money is 
: spent on things like these. Is it suggested a'~ we ought not to have a 
~oioe in these matters? What is submitted to us? Onl) a huge big 

,amount which we are not called upon to vote here. Weare simply IlISked 
'to look into these figures, these mountains of figures, and trJ to go around 
~ em, or put a tunnel through them, or do something or other, but we 
cannot do anything, we are absolu.tely helpless. I was ~ nl  saying that 
these are some of the matters wbich relate to defence. At least these 
are matters which Government ought to allow elected Members of the 
Legislature to be associated with. After all, look at the Standing Finance 
'Committee or some of those other Committees which a.re in a position to 
'look into far more difficult and far more technical problf'Dls. I am sure, 
if the Honourable ,the Finance Member were here, he could have said: 
"What do these people know a'bout finance? I, the ('xpert, know all 
about finance." I am certain that -the Defence Secrellbr:'" cannot come 
forward and say that the matters to which I have drawn u en ~on today 
Me matters which can only be dealt with by experts and by nobody else. 
I -am not suggesting for a single second that we should advise Generals 
about strategy or tactics which they should adopt on certain occasions. 
Those are matters which are entirely and exclusively within the province 
of experts. We are not such unreasonable persons that we would come 
a':ld tell the Commander-in-Chief: "No, you must weaken your defence 
in such &lnd such places and you must strengthen your. defen.ces in other 
places You must distribute the troops in the manner m whIch we want.-

.you ~ do_" That would be unreasonable. But there are other matters 
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connected with the defence of the country with which we ought to be 
associalted, and it is only in regard to those that a StlllJding Committee 
can be of a~  use. ' 

So far as I can understand, the Honourable the Mover of the Resolu-
tion really did not want to travel very much farther than that. Of course. 
he has made a reference to other questions, questions of policy, like the-
question of IndiSlIlisation of the army, and many other matters which 
require closer attention than can ever be bestowed upon them during the-
speeches that are delivered at the budget time. There are many other 
matters which require the attention of this House. But, above all, there 
is one little point on which I lay all the emphasis that I can. The Gov-
ernment must create a body of opinion in the e i la ur~ which may be-
familiar with questions relating to the defence of the country, and that. 
can be done only if people are associated with problems of defence today. 
Otherwise, it is perfectly hopeless. I remember what happened last. 
winter Session, when I happened to speak during the b..:dget season on 
questions concerning the army. I confess I was as much an ignoramus 
about those matters as anybody else would be in the circumstances in 
which we are brought up. And I saw the very next day a. most caustic 
criticism in one of the English pa'Pers where they ridiculed the idea of &. 
e:ivilian talking about military matters. It was said. "what knowledge 
can these people possibly possess about army matters"? I today stand 
here in this House and confess my ignorance about anny matiers. I want 
tl> be enlightened. I want to have some knowledge of thesp, matters. 
How can I possibly have more knowledge about these matiers? How can 
I possibly have more light on the various subjects which art) kept a closely 
~uarded secret by the military? They treat all these m&t.t.ers as if they 
were of the nature of masonic secrecy. 

lIr. President (The Honourable Sir Abdur Rahim): The Honourable-
Member has nearly exceeded his time. 

JIr. ]I, Aaaf .Ali: I am bringing my speech to a' close. I oul~ have 
said a great deal on this subject, but as I have exhausted my tnne,. I 
content myself with lending my whole-hearted up~or  to thf' ResolutIOn 
which was so ably moved by my Honourable fnend, Sardar Mangaf 
Singh. 

The Assembly then adjourned for Lunch till Half Past T",'o of the-
Clock. 

The Assembly l'e-assembled after ~n  at Half. Pa~  Two of. the-
Clock, Mr. President (The Honourable SlI' Abdur Rahim) ill the ChalI'. 

JIr G. B. P. TotteDham: I regret that I must oppose this Resolution 
on behaolf of the Government. I freely a k~o led e that the Mover and 
those who have followed him have put theIr ,case very D1?derately and 

. I A.lso I do not deny tha'ii (rovernment. '" ould welcome oJerv persuasIve y. - , '. d f tte 
fI cioser liaison between themselves and the LegIslat.ure on e ence ma rs 
and the would be the first to benefit from a greater knowledge of defence 

robletIs and' difficulties than is po ~e l!ed at present by. Members of the 
PI . 1 t e BIlt I hope Sir when I have made the ,'C\\' remarks that .. egis a ur . " " 
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[Mr. G. R. F. Tottenham.] 
I ha'Ve to make, that the Mover of the Resolution will a.t least recognise, 
though I am quite sure tllat there will be nothing in the nature of general 
applause, that Government's opposition is not based: on a desire to oppose 
'f?r ~ sake of oppOBi~ion, or to go back, on any, ~der aloD  they have 
'given m the past, but IS based on a 'genUIne conVlctlOn, fil(tI:-." a very care-
-iul consideration of the subject, that it would be a mistake for them to 
accept this Resolution. 

'. First o~ ~ll, I ~ ld like ~o cleaT ~ a  certain mibeonceltions regard-
'mg the ongm of thIS UesolutlOn, for It has been abbl.l]TI(·cl 1hhli ii comes 
-before this House wi.th a large measure of sUPl-ort, in prin ~iple, from 
Government. That, Sir, is not the case. What h;mpened--und I must 
'go over past history for a short time-was this. In the ~imla Session 
there was a,. debate in this House on the despatch of t.roops to Ahyssinia 
-and in dealing with that Adjournment Motion 1 stated that, although 
'Government had given an undertaking that they would consult the Legis-
'lature, so far as it was possible to do so, when any question arose of send .. 
ing troops oversea'S for purposes other than the defence of India, yet, even 
'assuming that the small reinforcement. of the Legation Guard in Addis 

. Ababa was not being sent for Indian purposes or for the defence of Indians, 
it had been as a matter of fact impossible to consult the Legislature on 

-that occasion if for no other reason tha'Il because the Legislature was 
not in Session when the question arose, and the decision had to be a~en 
very urgently. It was t.henthat Mr. Lalchand Navalra;, as he explained 
this morning, intervened with a question and asked whether it would not 
~ e possible for Government to set up some form of standing committee 
-which could be consulted on matters of this kind, matters of urgency aris-
ing when the Legislature was not in Session. I could give no direct 
answer to that question at the time except to promise that the suggestion 
'would receive very careful consideration. A few days later the same 
subject was raised in another place and the same suggestion was made; 
.and, on that occa'Sion, Sir Philip Chetwode stated that, although there 
were certain practical difficulties, he had no doubt that Government would 

'-sympathetically consider the suggestion if an absolutely agreed proposal 
was placed before them supported by all Parties in both Houses. Now, 
Sir, Mr. La'lchand Navalrai says that the Resolution now before the House 
is an agreed proposal on this subject, Incidentally, it does not contain 
'any precise aogreement either as to the numbers of the proposed committee 
or the composition of the committee and it contains the very vaguest 
'terms of reference. Passing over that for the time being, however, the 
point is that the Resolution before the House today goes very far beyond 
'anything that Government contemplated, or I venture to say that any 
Honourable Member contemplated, in the course of those debates in 
Simla. It recommends the constitution of a committee, not for con-
sultation on a particular limited '-question when the Legislature is not in 
Session, which is what the Government undertook, to consider, but the 
setting up of a committee to give advice on all defence matters without 
restriction of any kind. Now, Sir, the Government ha'Ve never given any 
undertaking even to consider a proposal of that kind, and, therefore, they 
certainly cannot be charged with any breach of faith on the subject. 
What they did promise to do was to consider the more limited proposal 
.and that promise ha'S been very carefully kept. The suggestion has re-
eeived the most careful and full consideration, and I feel that I owe it to 
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the Ho?se to explain the reason why ,!e cannot accept that particular 
'SuggestIon. The reasons are almost entIrely of a' practical nature. The 
main point is that the decision to send troops overseas generally has to 
be taken at very short notice and is a matter of great urgency. Further 
the situation may impose the absolute necessity for extteme secrecy untii 
the move of the troops ha'B actually taken place. Now, before deciding 
to send roop~ overseas Governm.ent ~a e. to o~ ider t":"o questiops. They 
nave to consIder whether the SItuatIOn m India pernuts the despatch of 
tr?ops and secondly, if they conclude that the situation in India does per-
mIt of the despatch of troops, whether the despatch of troops is in itself 
justifiable. Now, Sir, the first question is a question which the Govern-
ment ,are perfectly capable of deciding for themselves and they require no 
advice. It is on the second question that Honourable Members consider 
-that Indian opinion ought to be consulted. There are certain circum-
stances in which the Government would be well aware that a proposal to 
'Send troops overseas would be opposed by Indian opinion. There are 
other circumstances in which the Government would be equally well aware 
"that a proposal to send troops overseas would not be objected to by Indian 
opinion, A committee of the kind suggested by Mr. Lalchand Navalrai 
.could do no more than confirm the correctness of Government's views on 
these points. It could not itself take any decision in the matter. How-
ever, it was constituted, it would be very doubtful whether its views would 
'be accepted as representing all Rhades of Indian opinion; and wherever the 
members of the committee lived, it would be a matter of several days 
'before they could be summoned and collected and give their advice, if an 
-emergency arose when the Legislature' was not in Session. I think then 
that the main point is this. It would have been very easy for Govern-
ment t.o accept a committee of this·kind and possibly to have gained a 
.certain amount of cheap popularity by doing so. Having done so, occa-
sions might arise in which they would find it impossible to consult the 
committee in time, or because such consultation would have to be ruled 
-out on the ground of secrecy. Government would then have been charged 
with setting up a mere "eye-wash" committee and such a charge o~d 
have gone very near the truth. We, therefore, came to the conclUSIOn 
that it was better to be perfectly honest in the matter and to sa'Y straight-
.away that the practical difficulties of having such a om ni~ ee were too 
·great and that we did not propose to accept e~en ~u  a ~Iml ed propo.sal. 
.All I can say is that the Government of IndIa wIll contmu'3 ~ conSIder 
Indian opinion and will take such steps as may be ~o  ~ul a le and 
.practical to ascertain that opinion when any such ue ~on arIses of send-
ing Indian troops overseas. 

That, Sir, brings me to the .wider issue rai ~~ by this ~ olu io~, the 
,question of setting up a commIttee of the Legu>.a.a.ture to gIve Ildvlce on 
defence matters generally. Now I need hardly say ~  no Government 
'in the world takes its Legislature into confidence over ItS war plans: and 
war plans, after aoll, are the main work of .the Defence Department. All 
their activities are directed to the preparatIOn for war; a~d ~ en matters 
.such 8S Mr. Asaf Ali mentioned, such as supply .or 8m ~ lOn or con-
tracts, cannot be dealt with entirely on a P~Il ~ lme baSIS, but must 
always be considered with an eye on the pOSSIbIlIty of war and what you 
have got to do when 'War is declared.. Theee are matters. that clearly fall 
within the responsibility of the executIve and I do not ,~ ink any ~onour
-able Member can contend that Government should appomt a CODlIDlttee of 
:the Legislature to :De taken into con1mltation on secret matters of that 
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kind. It may be said, however, and it has been said, that there IIlre 
plenty of other matters connected with the administration of defence in 
which it would be useful for the executive authorities to have the advice 
of Members of the Legislature, and we have been reminded that various 
conferences and committees in the past have definitely recommended some 
such committee to be set up under the new Constitution. That, Sir, is 
perfectly true; but all these proposals or recommendations were made 
definitely with reference to the new Constitution; and, so far as the new 
Constitution is concerned, the last word rests with the Joint Select Com-
mittee. Now, Sir, the Report of the Joint Select Committee contains 8 
principle of great importance on this subject and a principle that I think 
has been overlooked hitherto by Honourable Members. In dealing with 
this subject they made it very clear that the principle under the new 
Constitution should be that it is the Ministers who ought to be consulted 
on matters of this kind, as representing the party in power, and not indi-
vidual Members of the Legislature who might actually be in 'Jppositllon to 
the Ministers. Under the present Constitution, it is no doubt t.rue that 
many Departments have committees a'8sociated with their work, and in-
deed it is possibly open to some question whether the extent to which 
~\ em er  of the Legislature are brought into consultation in matters which 
fall within the sphere of responsibility of the executive does not already 
constitute something of an anomaly. However that may be, it is perfect-
ly clear that a procedure of this kind would constitute a very grave 
anomaly under the new Constitution; and I imagine that the Ministers of 
'he future themselves would be the very first people to object to consult-
ing a committee of the Legislature,which might contain members of the 
opposite party to their own. So far as their own particular Departments 
are concerned, the Ministers will no doubt be able to arrange matter'S 3S 
they wish, but so lar as defence is concerned, which will be reserved to 
the Governor General, it certainly would be wrong for the Governor Gene-
ral to take advice from a committee representing all parties of the Legis-
lature; and if the Governor General of the future wishes to take advice 
and a'Scertain Indian opinion on defence matters, I suggest it will be his 
clear dutv to take that advice from the Ministers and not from a com-
mittee or" the kind suggested by this Resolution. Now, Sir, we are very 
averse to taking any step at the present juncture which will prejudice ~  
position. When any particular questions arise onne e~ "'?th. defence ill 
which Indian op;nion is keenly interested, such as IndmlllzatlOn or war 
pensions or cantonment admini ~a ioIl and other ma~ er  of t?at sort, we 
shall continue, as we have done m the past, to appomt commIttees of the 
House ~ help us in deliberating upon them: but that is no re8l!o~ why: we 
::hould adcept a Standing Committee of the kind now under conSIderation. 
1 therefore regret Sir that I must conclude my speech, as I began, by 
saving that' I re r~  ~  Government are unable to accept this Resolution 
or" any form of amendment to it. 

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban) : 
Sir, ... " . 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member did not rise in his seat before. Neither did any other Honourable 
Member rise to speak before. 
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Ill. Il .•. Joshi: The reply of ~lr. Tottenham does not ("oneillde the 
debate, Sir. 

Ill. President (The Honoumble Sir Abdul' Hahim): The Chair thinks 
only Sardar Mangal Singh has now to reply. 

Ill. Il. M. Joshi,: Sir, on It mere question of procedure, unless the 
Government Member makes a speech, it is difficult for :\iembers of the 
House to criticise the Government's poliey:J 

Ill. Prefident (The Honourable Sir Abdul' Rahim): No Honourable 
:Melllber rose in his sellt hefore the Chair cnlled upon Mr. Tottenham. 

Sir Oowasji Jehangil': Mr. President, this point of order was raised 
in the last Session, and I was allowed to speak aft.er the Honourable the 
Home Member had addressed the House, I regret I did 
not know, when I rose to speak just now, that Mr, Tottenham wa,; sup-
posed to be replying to the debate. At any rate, I would crave ~'our 
indulgence all this occasion to be allowed to a~' H few words in reply 
to sOIlle of the arguments brought forward by Mr. Tottenham. Perhaps 
the precedent set in this Honourable House ~' the Government Ben e~ 
is that of repl~'in  at the very end and not placing their cards on the 
table earlier, as has been done on more than one oceaf<ion already. Sir. 
in other Legisl!ttures ",here I haye been. . . .. 

Mr. President (TlJe Honourable Sir Abdur Hnhim): The Honourable 
ME'llIber should confine himself to the point of order only. 

Sir Oowasli Jehangil': Sir, :\'ou are perfeetly in order to rule me out .. 
It is entirely your discretion. I am only putting forward the advisability 
of nllowing "m'e to srenk. 

Ill. President (The Honourable Si,' Abdur I~a im  The IJoiut is that: 
no other Honourllble ME'lJIber rose to SpCIlk. 

JIr. Il. M. Joshi: I should like to say this that 'llliess the Government 
Member speaks f·arl.,', we do not stand in order to compel the Government 
Member to spellk. bel'RlISE' unless he speaks, how can we eriticize his points?' 
It is true that Governlllent nre in Ii difficult positio,n in having only one' 
repreflentative to speak, but it is no fault of the House that they have got 
onl~' one speaker to speak. I, therefore, Sir, hope that you will pemlit 
Members to continue the discussion. 

Mr. President (ThE' Honourable Sir Abdur Rahim): As it happens, 
the Honourable the Arm\' :Member was the onh' Member who the Chaii-
found, wanted to speak on this point on behalf ~  the o ernm~n , and as 
no other Honourable Member rose to speak when the debate began after-
the adjournment, the Chair must ask whether Sardar l\[angal Singh ,,;ants 
to speak in reply. 

Ill. G. B.. r. Tdi en a~  Sir, in thi" mat.ter, I ought. to explnin. l' 
intentionnlly rose early in the debate in order to represent the Govern-
ment point of view to the House, so that Honourable Members might have-
something on which to base their speeches. That wall in aecordanca with 
the ruling that you gave last Session. . 

I 
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JIr. President (The Honourable Sir Abdur Rahim): : Then, the Chair 
'Wants to know if the Honourable Member wants to speak again. 

JIr. G. R. F. Tottenham: I 8m.well aware, Sir, that ~ Government 
:Member on thefile oct'Rsions has no right of reply. I do not know at present 
·whether I should wish to make anv further remurl.s or not. In anv case, 
I thought it was better to put the point of view of Governmt'\nt at t.his 
stage of the debate. 

Sir Oowasji .Jehangir: Let me first admit that although I have some 
:recollection of the debate that took plaee in this House on the last occasion 
in which, I believe, I t,ook part, I have not refreshed my memory today 

·on all the details of that debate. Sir, the Honourable the Army Secretary 
:has rightly pointed out what actually occurred at the Round Table .con-
.ierence and what was confirmed by the Joint Select Committee with regard 
to this House vis-a-vis the Army Department in the future. It was poiIlted 
out to His Majesty's Government in England that ~in e they desire to 
have -the Army as a reserved subject, with a ::\:linister appointed by the 
'Viceroy to represent that department in this House, it would be very 
difficult for this House to have any knowledge of the i~ e  spending 
:aepartment in the Government of India and to be able to criticize with 
any llltelUgtmCe any proposals that may be brought forward. Under the 
proposals as originally placed before the Round Table Conference, even 
.the Finance ::\Iinister would not have an opportunity of knowing the exart 
proposals of the Army with regard to finance and other proposals u.s may 
be connected with the other departments of Goyernment. It was then 
-conceded that some sort of machinery ought to be hrought into existence 
whereby the Ministers at least ought to be in touch with Army administra-
tion from day to day and specially . the Finance Minister. Now. the 
Honourable the Finance ~Iem er will realise how diffieult it, will he for 
his successor to carry out efficiently and conscientiously his joh as a Finance 
Minister of the Government of India if he was absolutely detached from 
the army administration of the country. That point was ronceded ~· His 
:Majest.y's Government, and it. was agreed that. when the Federation came 
into existence machinery would be brought into existence whereby papers 
with regard to the Army would be placed before the Finance Member 
merely for his information to enable him to make suggestions to the Viceroy, 
who would be finally responsible for . the Army, from day to da;\'. I agree 
that that is the eorrect interpretation of what happened in England. 
Therefore, it follow"S naturallv that what the Honourable Member said with 
regard to the House ill also' correct. It is the duty of the Ministers who 
are responsible to this House to take into their confidence all their follmvers 
l1S it may be necessary ·for the purposes of getting their support. But we 
-are still a good many years a a~' from Federation. We are talking of the 
Constitution as it exists today and I believe this Resolution was drafted to 
meet present conditions (Hear, hear) and not future conditions. We fully 
realise that future conditions will be very different and there can be no 
analogy between the present and the future conditions. My Honourable 
friend devoteQ a goo(l part of his speech to future conditions while We 
desire to devote our attention to the present -conditions. What we have 
badin mind all along is not interference with the Army Department. I 
think and I trust that they get sufficient interference from the Honourable 
the Finance Member. I trust that he wiH be our wa.tchdog and 9, very 
worthy one too with regard to expenditure or extravagance on the part of 
the _.\rmy Department. We ilo not desire to take his plare to be a 
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watchdog. What we desire is to have some educat.ion with regard to the 
.armv to enable us to fulfill OUr duties more effectively in the fut.ure than 
.we ~ ould otherwise be able to do. The Honpurable ~.re n er must realise 
that at. least some of our future :Ministers sit to my right. and suppose 
one of t,hem is made a Finance }Iember, how manv vears will it take him 
to be able to grasp even the elementary principles-they are so well 
known to my Honourable friend and to many others on the Treasury 
Benches-before he is able to do his work effectively. 

The Honourable Sir Nripendra Sircar (Law Member): Six weeks. He 
.is so clever.' 

Sir Cowasji Jehangill: It may be so for my brilliant and Honourable 
friend, the Law :\fember. I know he is accustomed to pick up facts 
within a few minutes and place them before the J udgesof the High Court, 
but. it. is a verv different thing from being a Finance :\Iember and 'being 
able to persuade the i ero~' and the Commander-in-Chief with regard 
-to administrative measures. I do contend that what we suffer from most 
with regard to the Army Department, if not with regard to most depart-
ments, is ignorance, ignorance for which we are not responsible, ignorance 
for which we ourselves have been made very often the laughing stock 
·of the Honourable Benches that I see in front of me. But that is not our 
fault. We desire knowledge to be able to criticize effectiyeiy, reasonably 
and honestJ.y and if it is the desire of this side of the Honourable House 
to be able to be in t.l:fat position can you complain? How often has the 
Honourable Member himself said that the criticisms were not justifled. 
Whose fault is it that those criticisms were not justified? We criticise 
with the facts that are placed at our disposal and "ith the knowledge 
that we possess. If the facts placed before us are..not sufficient for us 
:to judge correctly and our knowledge is wanting, then you must expect 
unintelligent, unfair and inequitable criticism. We want to avoid that. 
Sir, therefore, t,he ohject lying behind this Resolution so far as I can make 
out is one of education. We want education, we do not want to pry 
into confidential matters of the Armv. Who wants to do that? Which 
-Government would allow that to iJe done? \Ve have no desire,-at least I 
'have none to want to know exactly what type of aeroplanes you intend 
to order out, or what type of tanks you are going to get. All I want 
to know is what they cost. Yon do the technical part, let me onl.\' know 
what it is going to cost, because.J have got to pay tor it. and to enable me 
to do that I want a committee just in the interregnum-I il,m not talking 
-of the Federation. J want a committee to be able to look into that aspect 
of the case and to be able to advise me whether the proposals brought 
forward by Government in the Budget are r ~a ona le, . equitable ones, 
those that we should vote for immediately alld those we should reject. 
Now "'hat, is there unfair or whRt is there unreaf;onable in this demand? 
It cannot be done in the House. All the information that mv Honourable 
friend gives will not be sufficient, and I readily admit that' he tries his 
-very best to give all the information that he .}an in very difficult conditions, 
speaking as he does in a house of Legislature. That is not what we 
require; we require m9re, and above everything else we require education 
in order tha·t we may effectively be able to do our duty when the res-
ponsibility is thrust upon us by the Constitution in the future. That is 
what we want; and if that is denied to us in so man~' words, then I would 
:respectfully point out to the Treasury Benches that if that is a fact,-

I 2 
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I do not believe that is the fact and I know that that is a wrong in ~r
pretation that we ('/Ul plnce upon his speech,-but if that is II fact 1 muss 
respectfully point out that we sha.ll have ~rll\'e. do?bts nhout the bona ·fide .. 
of Government with regard to the future ConstitutIon. 

1Ir. President (The Honournble Sir Abdur Rnhim): 'flte Honourllhle 
:J 1'.)1. .Member has onl~· two minutes more. 

Sir OowasJi oTehangir: Xo\\", Sir, my Honourable friend touched upon 
the troops oversells. Thllt, again, was discussed at the Round Tabk COIl-
ference and confirmed by the Joint Select Committee. There WIIS II 
distinction drawn e e~n troops sent overseas for the defenee of India 
and for imperial purposes. It was admitted that if troops were sent for 
the defence of India it could be done without the permission of this House. 
But if troops were sent overseas for imperilll purposes,-Indian troops. 
maintained by India,-the permission of this House was to be taken., 
That was the principle laid down and aecepted. Now, Sir, if 1 mistake, 
not, it was the late Viceroy, Lord Irwin, who spoke on this question, it 
may have been in Committee or it may have been in the Confereuce· 
i el , m ~  pro a l~' in the Committee, 1 am speaking from memory,-
and he said that there was some justification for the House wanting to-
be consulted when troops were sent overseas for imperial purposes and 
not for the defence of India. Troops can be sent outSIde for two purposes. 
For the defence of India the Army is maintained.- You can do whatever 
vou like with that army for the defence of India. But if YOU use those 
troops, which have often been used for other purposes thaiI the de em~e 
of India, regardless of who pays the cost during that time, the consent of 
the Legislature sht9Uld be taken. And if there is no tillle to take the· 
consent of the Legislature, SOllie machine must be brought into existe!\('e' 
whereby public opinion shall be authoritativel, ('ommunit'Hted to Hovern-
ment, Government being the Vicero,_ and ~ Secretary of State. They 
will be the two executive authorities, the ultimate power will be with 
Parliament. Therefore, the two executive Huthorities, the Viceroy lind' 
the Secretary of State, should he in n position to know public opinion with 
regard to the sending of troops overseas for imperial purposes and not for 
the defence of India. That we maintain is the principl(' thAt WilS Ill'c'ept-ed 
and the principle which we will demand should be put into practi('e. Rir, 

. ns I have no further time, I will now conclude m~' p~e . 

Dr. G. V. Desbmukh: Sir, I should have thought that an innocuous· 
and harmless Resolution like this might have been accepted by Govern-
ment, not only with ready alaerity, but with great pleasure. To me. Sir, 
it is surprising that, A Hesolution like this should have been opposed; and 
what is the reason for it? The reason is this. It ma,' be nil yery well" 
to discuss this question from a smooth academic or ('on'stitntionnl (.;. (-,'('n 
some economic point of view. But, Sir, we are burking the main issue. 'I'he 
main issue and the vital issue is the defence of India; and what I 'nmt to-
know is this: whose concern is this defence of India? Is the defence a con-
cern of the children of the soil or is it the concern of the exploiters, of stran-
gers, of carpet-baggers who come to this country and say that the", will 

defend our country? Would this kind of thing be tolerated in any other place'? 
People from outside come over here, and then say t,hey "ill defend accord-
ing to their ideas and. deny us the right to defend our own hearth and 
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bome. A thing like this is a olu el~' impossible. It is no good quoting 
us the dominions; it is no good teIling us that in the nominions the 
Ministers are consult.ed, because, if \\ e had dominion status, there would 
have been no necessity for It Resolution like this to come up before this 
1I0use. . 

Sir, :i am told that Government did not actually promise anything when 
the Abyssinian question WfiS being moved, und, therefore, there is nothing 
wrong.· I am not surprised and I am not disappointed at the answer 
which we have received. How many promises have been broken to liS, 
:and, therefore, one more, even if it were a promise, would not disappoint 
us. "Ve have been Hcrustomed to this. Times, out of mtmber promises 
have been given to us that we will be associated with this and that, that 
,,:e will get equal rights, and all kinds of things. And the promises that 
were made to the ear have constantlv been broken. And, therefore, to 
some of us and to our friends it does ~o  CODle as a disappointment at t111. 
But I am surprised that the Government of India will shut their eyes to 
t'be experience of HH4. What does the Resolution say? It says, "on 
all matters connected with the defence of India", Now, it was perfeetly 
,easy for Government to say that they will appoint a committee, but 
absolutely technical matters will be excluded from its purview. T do not 
suppose that Members here would have objected at this stage to appoint 
:11 cOll1mittee like this; but to make that as an excuse and say that, 
therefore, an advisory committee cannot be or should not he appointeel 
1l !1~ lJ!dy l!-Ill; that, not only now, but never will Indians be associated 
1rith the defence of the country. And, Sir, this defellee of the country 
is a very vital problem from many points of view. The Joint 1'lIrliHment-
<lry Committef' report has been repeatedly quoted here; and, in, t.hat 
report, you will find that the main excuse for not giving dominion status 
to this countrv was that we are not able to defend or t.hat we do not 
·defend our o~n country. Therefore, what do you do? You break your 
promise; you promise bread and you give us stones. On the other hand, 
you make us walk round and round a· vicious l'ircle. \\' e cannot get 
,-dominion stat.us hecause ,,'e cannot defend our eount.ry; if we wish to 
,assoc:iale ourselves \\ith the defence of our countrv, YOU sav that eannot 
be clone. Therefore, we have to walk round and' round, ~ n  nothing 
except disappointment. I kno~' it is very easy to deal with gallant anny 
men, because they are honourable .and they are sporting, hut I know that 
when it comes to the other side, very often the Army Member has to put 
forward views whieh do not. belong to the annv, but I daresav belon" to 
.the civil side. Why do you shut your eyes to wc;rld conditions?· In fut'iIre, 
what are you going to do with your limited armies? Look at the present 
Abyssinian w'llr where t.he number of men employed are in lakhs and lakhs. 
Are the Government of India at the Jast minute, as was done at the time 
.of the last war,-eoming up to the eountry to say, "Give us men and 
warriors"? You cannot expect warriors to spring out l\:Iinerva-like out 
of Jove's head in this country. ~o, not so rofter 150 years of emasculntion 
under the Arms Act. Thaz{k Heavens, some little vigour or some little 
masculinity was left and, therefore, India could supply some 500,000 men. 
Eut will vou not benefit bv this experience? Why eannot vou see ahead? 
'The futu;e battles are not "going to be merely the concern of a little execu-
tive or small body of experts sitting t.oget,her. They are going to be mass 
fights and enormous numbers of men are going to be engaged in them. 
At the last minute, are your. uniforr.1ed officers to go round and say, 
.. 'Give us men immediately"? In e011ecting these men, would it not be 



142 LEGISLATIVE ASSEMBLY. [4TH FEB. 1936. 
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useful if you had representatives of the public to support you? And, 
from that point of view, would it not be useful to have an advisory com-
mittee? 

Sir, your own great Prime Minister. Lloyd George, repeatedly said t.hat 
the future wars are not to be fought with iron bullets, but wit.h silver 
bullets. Now, Sir, if the money is to be sanctioned, what is going to 
happen? Would you be put to any loss by associating represent,ath'es of 
the public who will contribute money to you freely? Nothing will be lost 
in this. Not onlv that. but on the other hand. Government. it seems to 
me, will be benefited to a great extent. There is another point of view 
that I would like to bring to your notice. This Resolution, to my mind. 
has come most opportune at the present time, most opportune for this 
reason-that it is all ver;v well .for these foreigners t() t-ell us that they will 
defend ue, but what I want to ask ie this. When we hear repOl;ts or 
speeehes of European dictators against our races-that "the whit-e race is 
going to be the supreme rLlce"-"let us show it to lhe bhck mees that 
the brown races must always be servile to the Europeans". \Ye are after 
all under the British Government. I do not see a single British statesman 
in India or a Government official in this country standing up and saying 
to thes€; swashbucHers tlnd fire-eaters like Hitlers and Mussolinis that, 
"this is not right, do not use this vulgar language about the brown races"_ 
(A.pplause.) If you cannot defend us against these verbal charges, I ",iiI 
be really surprised, I will be amazed if they come forward to defend us: 
when OUl' vital issues are concerned, and, therefore, Sir, it is up to us, and 
I feel that it is our duty, that we must urge this on our own Government. 
We have repeatedly seen by experience that either you are unwilling or 
incapable of defending us in any way. After all, the defence of the· 
country naturally belongs to us, it is our birthright, and whether the· 
Government of India say "yes" .01' "no" to it, we are bound to fight for-
it, !or we ought to be associated with the defence of this country. Sir,. 
this is not only the view of elected Members, I see many also amongst, the 
nominated Members. who resent, who must have resented and who will 
resent this kind of aspersions and charges against the black and brown 
races. What I say is this: the time has now come, and now is the best 
time, when we must stand-up on our own legs and urge on this Government 
that if not suddenly, at least gradually, they must associate us with this 
vital concern of ours, namely, the defence of our own country and mother-· 
land. . 

Sir Leslie Hudson (Bombay: European): Mr. President, in speaking on 
the Resolution before the House, T think several of the Members to my 
right have lost. a good opportunity of initiating a really constructive debate. 
The wording of the Resolution itself, to my mind, is-shall I say-vague 
and diffuse, and not sufficiently thought out. My Honourable friend, Sir 
Cowasji, said, I think, that it was nat.ural that aU matters could not be· 
referred to such a committee ss has been asked for by the Resolution, 
My friend, Dr. Deshmukh. wants that all matters relating to the defence 
of India should be referred to that committee. If the other Parties in the· 
Honse had been consulted before the Resolution had been put up, I think 

• there would have been far more likelihood of a constructive Resolut,ion being 
put before the House than has occurred. It is not possible for this Group 
to support the Resolution as it stands. 
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Mr. K. S. Aney: It is open to your Party to move an amendm.ellt. 

Sir Leslie Hudson: The Honourable the Armv Secretary said he would 
not accept any amendment. ,. 

Mr. S. Satyamurtt (Madras City: Non-Muhammadan Drbau): W ~" not 
move an amendment? The House may support it. 

Sir Lealie Hudson: The present constitutional position in regard to 
defence makes it ,mdesirable, I think. and as the Honourable the Army 
Secretary has informed us, impracticable to establish a committee which 
will be ahle to advise the Government on all matters connected with the 
defence of India. "Defence" is a reserved subject, and the day-to-day 
administration -of the Army is in the hands of the Commander-in-Chief. 
The Central Legislature does not vote supplies for the Army; these are· 
secured by the necessary authority of the Governor General, and any 
committee of the kind sought for by the present Resolution would be in-
appropriate to the present constitutional position. It is our view that it 
is preferahle that this should be frankly recognised. But this does not 
mea.n, however, that we have no gympathy "'ith the general idea that 
there should be constituted some kind of an adv'!sotv committee on defence 
af'fRirs on which the Central Legislature would ~ e representative!'; and" 
which would be in a position to discuss matters referred to it by the 
authorities and would thus serve to keep in touch, to some extent at any 
rate, with questions of defence and provide that phase of education to· 
which mv Honourable friend, Sil" Cowasji, has referred to enable members 
of the Government which will succeed the present. one to carry out their 
duties. It is difficult to think of any precise formula at the moment and it 
would require not only the most careful examination but a spirit of 
accommodation on the part of the Legislature. Such a committee could 
only be consultative and experimental. I do not think, however, that it is 
beyond the wit of man to devise some machinery of this description which 
would have the effect which I have ou 1in~d .and which would go to a large 
degree, I think, in meeting the wishes o ~m  friends here. The desire to· 
form some liaison between matters of defence and representatives of the 
Legislature is a natural one and in our view is deserving of consideration 
by the Government and the Secretary of State. As far as the position 
under the future Constitution is concerned, it will be different. The 
Governor General will be the sole authority for defence, for defence will be-
a reserved subject in the Federal Government. The Commander-in-Chief 
will cease to be a Member of Council and he will not have any share in the, 
constitutional responsibility for defence policy cr expenditure. No official: 
will possess a seat or vote in the Legislature. There will be an elected. 
Minister for .E'inance who will presumably come to an agreement with the. 
Governor General or with the Cabinet as a whole regarding military expen-· 
diture and he will have to defend that agreement in the Federal Legislature .. 
The question, therefore, of any kind of Advi.sory Committee in connection 
with "the Legislature under the new Constitation will naturally be a matter 
for the new Federal Minister. In the meantime, however, it would not 
seem to be unreasonable if, on the lines which I have indicated, within the 
scope of the present constitutional position, some machinery could be· 
devised within defined limits, without in any way impairing the authority 
of the Governor General in regard to defence, of giving the representatives 
of the Legislature the opportunity to be consulted upon and to be informed 
upon some of the problems involved ir. India 'g defence policy. 



LEGISLATIVE ASSEMBLY. [4TH FEB. 1936. 

Dr. N. B. Khare (Nagpur Division: Non-Muhammadan): Mr, President, 
I would not huve cared to speak on this milk and waier Resolution; but 
when I find that the Army Secretary laboured a great deal in detailing to 
this House the reasons for the Government not accepting it, I thought it 
would be proper to put forth the r~al reasons as to why the Government 
-did not accept this Resolution. It is the greatest irony of fate and a 
tragedv (If historv thAt the inheritors of til(' glorious trllditions of Hlllla 
Pratal;, Akbar, Shivaji and Rnnjit Singh should be reduced to the P?sition 
-of suppliciltion before an :Ilien Government for these smllll merCIes. 1 
know that, in a great measure, we are to blame for it ourselves. Still the 
real fact is that by all canons of civilisation it is the inalienable right of the 
nationals of a country to defend their heart·hs und hOInes. 'l'hese foreign-
-ers have no moral right t{l intervene and defend our hearths and homes for 
us and, at the same time, tell us that we are unfit to do it. This position 
is very humiliating and it is natural that we on this side feel very much 
for it. Weare always domineered by foreign mercenaries and they tom-
tom their solicitude for our welfare and are paid for it. The Mover-said 
that he did not want to embarrass the Goyernment. 1 do not know if 
-we can get anything at all from this Government unless we embarrass 
them either physically or morully _ Physically we cannot emharr:lss them; 
but we will try to embarrass them morally and see whether the.re is any 
rpmnant, left of moral consciollsness in them ..... 

Mr. K. S . .&ney: What is moral embarrassment? 

Dr. N. B. Khare: To describe them llorrecth on their face, as I am 
:proceeding to do, This non-acceptance of the 'Resolution by the Govern-
ment is a very small part of the policy of European nat.ions all o\'er the 
world wherever they have entered the territories of coloured people. Hitler 
at least has been outspoken; but other European nations, especially the 
British, try to give :l. different (!olouring to whut they really aim at. If 
you look at the history of European nations, wherever they have gone on 
the face of the earth to civilise backward an:! coloured people, there are 
three things which they always do. 'rhe first thing is to demoraiise the 
&ubject nation. The second thing IS to ema!o:culate them, and the third 
thing is to de-martialise them and keep them away from the use of arms, 
:and then they go on ruling merrily and call it civilisation. What is civilisa-
tion in their opinion? To loot the subje<:t nation, and, on that loot, eat, 
<lrink and be merry: that is called civilisation. That is the very policy 
pursued in this unfortunate country by the British people. So, why should 
they come out and blame Hitler for his out-spoken utterance? Possibly 
they are laughing in t1u-ir sleeves for his doing that. 1 thought the army 
people were very brave and 1 was, therefore, rather amnsed when I saw 
the Defence Secretary standing up and trying his level best to garble the 
whole thing in words and impose upon us that we were lmfit to have a 
glimpse of these ma ~r . They are very brave and chivalrous, but to me 
the Department looks like a purdah lady who is covered from top to toe 
with a big burqa and will not allow ewn ller toe,nails to be seen, let alone 
her bewitching eyes! So, I think there must be somet.hing very ugly thai; 
should nut eome before the public gaze. Thtlt is why he showed so much 
sdicitude and energy in shielding this Department from the pUblic. That 
is why Indians are not going to be even associated ,~i  anything which 
pertains to the Army Department. Otherwise, perhaps the whole ugly 
thing may come out and it will be very inconvenient for the governing 
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,c·]asses. After all, why should the Government even care to oppose this '! 
T e~' know they a\" ~ got the power: they know that e,'en if tlw Assembly 
passes this Resolution what does it. matter to t.hem? They have got a big 
,~a e paper basket and they will throw it there: why should they care for 
it? When I look upon this Assembly I am rather amused. There is a 
structure in the humun anatomy called the appendix and the Assembly 
appears to me something like an appendage or an appendix of this subordi-
Date branch of the Imperial Government. The appendix has no function 
proper: it is impl~' an appendage of the intestines. So also this Assembly 
has no function to perform, and it suffers from the same disease from which 
the appendix suffers. (Laughter.) So I do not know why we should at 
all care very much for wh3t the Government do: we ought really to see 
what we can do even in this position. That should be our point. All 
these supplications and resolutions are useless. So, while I support this 
Resolution, Government should also consider one thing if they have any 
·consideration left for India at all. Times are changing and this policy of 
Imperial aggrandisement and ruthless repression must stop if really they 
are sincere about their ..promise,,: they "hould have been very glad and 
,accepted this Resolution; instead of doing that they have wasted a great 
·deal of effort in opposing it. I support the Resolution, and I hope the 
House will support it. 

Some Honourable Kembers: The question may now be put 

Sir Muhammad Yakub (Rohilkund and Kmnaon Divisions: l\Iuhmn-
mailall Rural): Sir, at a time when the donds of war ilre gathering on 
-the horizon of the ,,,orId, and at a time when the blood-thirsty dictator 
of Haly is not only ignoring the behestt! of the League of ~a i~n , but is 
also. challenging the whole Europe and wants to figM the "'odd', I 
think it would be, if nothing else, very impolitic on the pa!"t of the Govern-
ment of India at this juncture to oppose a Resolution like this. If a war 
breaks out in India tomorrow, or in any of the adjoining ('ountries like 
Egypt, ,,·hich looks very likely, tomorrow Mussolini may attack Egypt, 
tht'n the Honourable the Defence Secretary arid other Honourable Members 
·of the Government of India will corne before this House 'lnd would appeal 
to Honourable ~ em er~ of this House to give men ancl money to defend the 
. empire. If Indians are asked to give t.he cream of their nation and their 
money fo!" the defence of the empire, e~' must naturally have at least 
some share in the defence of the countrY as well. After all, matters 
relat-ing to the d'efence of the country ure'matters with which we Indians 

:.are more concerned than the British Government. If India is to be 
IH'ppm'pcl for taking her propel' place in what iii generally known as tihe 
British Commonwealth of ~a ion , it is quite llatural :lnd quite necessary 
that in this period of transitioll ths peopie of India IIJUS\:. have training 
in all the Departments of thf' Government. ! quite agree with my fripnd, 
the Honourable Sir Leslie Hudson, that the Resolution is not very properly 
worded. Tn fact, as the DPJl1:ty Leader 0f my Party, Sir Cowasji 
.. Tehangir, has explained, we do not exped that, fit pre ~~n , the Britigh 
Government will tul,e us into their c,)nfidence UhOllt nil matters whidl are 
·considered as confidential. Ahm I think that at pre!'ent we cannot give 
.advice to them on matters which are purely technical because we are not 
in a position to offer them any 11sefnl fldvice on tho8e matters, but '\'~  
not go to the spirit of the Resolution and accept it? All that we want IS, 
·as my friend, Sir Leslie Hudson, has said, there 11111St be set up some 
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organization of the Central Legislat,ure which may help the Government 
in matters relating to the defence of the country. There are many matt.ers 
which are not technical, for instance, the condition of the countd'Y, the 
temperament of the people whom 'you want to enlist as soldiers and so 
many other things, and on such matters, I think, the Members of this 
House will be in a much bett6t position to ad i~ ' the Government, 'lIId 
their ad"itle will be ver,v useful. Sir, np to this time the Army is a 
sealed book to Indians. Some yean; ago a Commit.tee was appointed b:,' 
this House, called the Army Retrenchment Oommittee. I had the privilege 
of being a member of that Committee, and as such I came to know 
something about the administration d the nrniy in India and the m:ltters 
which relate to the Army Department. I think, I am in a much better 
position today to defend the army administrfltion and to l'epl~' t{l the' 
criticism which is generally le\'elled agninst the Army Department in 
India, because, I had first-hand knowledge of the working of ~ Army 
Department. Tn t,he same way, if a iltnllll Committee of the Central' 
Legislature is appointed and some Members are teken into confidence, it 
would certainly strengthen the hands of the Government, and most of the 
criticism levelled against them, in regard to army expenditure and ot.her 
matters connected with the administration of the armv in India. will dis-
appear, and the Government will find, among t.he Meinbers of that Com-
mittee, their supporters. 

My friend, the Honourable the Defenee Secretary, saifl in his spf:ech 
that a Committee of the kind suggested did not ~ , l  in any part of the 
world. My reply to him is that the Constitution which we have got in 
this country is 'one the like of which does not exist in an~' part of the 
world (Cheers), and I have always said that India has got her '),,,n problems 
which are exclusive to India and to no other part of the world, and no 
Constitution of any country in the world can ever be copied for the-
administ1'ation of this country. Vi,T e will always require our own Con statu-
tion, and we will have something in our Constitution which cannot find 
a parallel in the Constitutions of other countries. Therefore, it is useless 
to say that such a thing dues not exist in the Constitut.ion of an;y other 
country in the world. If we had our own War Minister, and when India 
is elevated to the status of Dominion Status, then probably we may not 
require a Committee of the kind we now ask for. Sir, I wholeheartedly 
support this Resolution,--and I would mlk thE: Goyernment not to raisp 
objections like those which we lawyers raise in law Courts on trifling words, 
-I would ask them to look to t.he spirit of the Resolution, ilnd not to the 
wording of it, While I support this Resolution, Sir, I must say that I do< 
not share the language which has been used by certain Honourable Mem-
bers on my right. My friends Bay that they have no power. Well, if 'l 
man has no power, it is not right for him to use strong language ancI 
provoke the very people who have really got the power in their hands and 
who are in a position to give them something. While, therefore, I strongly 
dissociate myself from the language used by certain of my friends on my 
right, I support the Resolution, and: I hope thatl my friend, tlu' Defence 
Secret.ary, will accept it, modified in it.s spirit, as the Deput;v Leader of my 
P¢y has explained. 

-Some Honourable Members: Sir, the question may now be put, 
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Sardar Kangal Singh: Sir. I will not take much time of th!:' Honse. I 
am highly thankful to my friend. Xawllb 8ahibzltdu Sayad Muhammad 
Mehr Shah, for giving rne l~ opportunity to place this Resolution before 
this House. Most of the points },'ere raised by the Defence Secretary and 
I need not touch them. Sir, it gives ID6 greHt pleasm'e to see that. auly 
one Nominated Membe!' uf this House spoke against this Resolution. 

An Honourable Kember: He is not a Nominated Memper. He is an 
Official Member. 

Sardar ]langal Singh: Yes, but he is nominated by t.he Govemment. 
Although the Defence Secretary is a representative of the Army, his 8peeeh 
this afternoon was a blank shot. Probably, he does not know his own 
mind, he does not know what to do ...... 

Sir ]luhammad Yakub: He is not a military man, although he is tht> 
Defence Secretary. 

Sardar ]langal Singh: He represents the Army in this House. The 
position which he has taken up in this House regarding despatch of troops 
overseas is very dangerous. He has stated to us today that Government 
could send out troops without consulting the Legislat,ure. and this, Sir, I 
submit, is a very dangerous position. For instance, Ellgiltnd. may be 
invaded, and the Indian Government may decide to send up t.he whole-
army to England to defend their country, and our country may be eXl)Osed 
to the danger of foreign invasion. Therefore, I say, this decision is very 
dangerous, anq I hope t.he Honourable t.he Defence Secret.ary will persuade 
his Government to accept this modest request of ours and accept th!:' 
Resolution and soon appoint a Committiee. With these words, I again 
appeal to the House to pass this Resolution unanimously. 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That this Assembly recommeuds to the Goverrior General in Council ~ appoint a 
joint Standing .Army Committee, consisting of Members f.rom both the Houses, to' 
advise the Government on all matters connected with the defence of India." 

The motion was adopted. 

RESOL UTION RE STATE CONTROL OF THE BENGAL AND NORTH 
WESTERN RAILWAY AND THE MADRAS AND SOUTHERN 
MAHRATTA RAILWAY. 

JIr. President. (The Honourable Sir Abdur Rahim): Resolution No.3. 
I understand that Dr. Thein Maung has authorised Mr. Azhar Ali to-
move the Resolution on his behalf. Does the Honourable Member want 
to move it? 

JIr. ]luhammad Azhar Ali (Lucknow a.nd Fvzabad Divisions: Muham-
madan Rural): Yes, Sir, I want to move it. The Resolution reads thus: 

"That this Assembly recommends to thl' Governor General in Council that 
immediate a.nd necessary steps be taken to take oYer the control of the Bengal and 
and North Western Railway and the Madrll6 and Southern Mahratta Railway from 
the present lessees and fUI'ther not to extend the contracts which expire in the year 
1937." • 
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Sir, this is not a new Resolution. Several times int,erpellutions have 

been put. in this House !"l'luting to this question. Severa) times 
Resolutions have been moved, anq the last time when 1I Resolution like 
this was moved was in the year 1931. I may add, Sir, that the necessity 
for moving t.his Resolution today has 'arisen from the Resolution which 

'was moved by the then Railway Member, Sir George Rainy, himself. 
'That Resolution ran as follows: 

"That this Assembly I'('commends to the (iovemor General in Council that, in 
-accordance with the recommendations of the Committee appointed hy the Assemhly 
011 the lst April, 1931, to consider what action should be taken when the opportunity 
to purchase the Bengal and North Western and Rohilkund and Kumaon Railway 

,systems occurs on the 31st of Decemher, 1932: 
(1) the Govemment should enter int() negotiations with the two Companies to obtain 

from them an option to purchase the lines on the most favourable terms on the 31st 
December, 1937, suhject to one year's notice. 01'. if possible, on the 31st December of 

,any earlier year, again subject to one year's notice; 
(2) the question whether the working of the Tirhoot Railway ... (Wit/I ,fM.. point 

I 0111 not concerned at pre8ent); . 
(3) the question whether the working of 'the Lucknow·Bareilly State Rai'way , , • 

, Tlli~ point i~ not in thi8 Re80ltttion today); 
(4) in the event of its proving impossihle to reach agreement with the Bengal and 

NOI1.h Westem and Rohilkund and Kumaoll Railway Companies on the terms recODl-
mended in (1), the "Government should explore other lines for reaching agreement 
which would ensure to the ~ ernmen  the opportunity to purchase on reasonable 
t-erms; and the Govemment should again consult a committee of the Assemhly for the 
purpose of reconsidering the positlOli as regards the management of the Tirhoot and 
Lucknow-Bareilly Ra.ilways." 

Sir, so far as the Madras and Soutihern Mahratta Railwav is concemed, 
I shall not deal with it in my speech, but I am sure that ~  Honourable 
friends will do so although I move this Resolution, As regards the 
Bengal and North Western and Rohilkund and Kumaon RailwaYR arE' con-
-cerned, I know the conditions prevailing in my own part of the countr;v. 
From the Resolution of Sir George Rainy it will appear that the leases are to 
,expire in December, 1937. and I move t.his Resolution knowing as I well 
do that it is the wish o~ t-he whole country, and especially of my own 
part that such a Resolution should be moved. Sir, a Resolution was moved 
'in the United Provinces Legislative Council t:hat these companies should 
come to an end, and it was carried, I do not know whether the Govern-
ment have obtained the option to take over these companies or not, I 
would ask the Honourable the Railway Mem ber to explain to the House 
what is the position now and what action has been taken on the Resolu-
tion which was passed in the year 1931. 

The Honourable Sir J[uhammad Za1rullah nan (Member for Commerce 
;and Railways): In pursuance of that, an agreement has been arrived at 
between the Bengal and North Westi!rn Railway and the Secretary of 
:State. 

1Ir. J[uhammad Azhar Ali: If so, I 'should like to know how the 
Government are going to act' on the recommendations of the Committee 
whic,h was a committee of this House,-whether they are going to terminate 
the leases and acquire these two railways: The Tirhoot Railway is, to a 
-certain extent" an appendage of the Bengal and North Western Railway, 
:and the Lucknow-Bareilly Railway an alJpendage of the Rohilkund and 
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Kumaon Railway. The leases have been extended from time to time, Rnd 
now I think the time has come when these companies should be acquired 
and the State should become the proprietor and manager of these lines. 
The poin~ that was urged by the Government in 1931 agaiust the purchase 
was thut the financial condition of the country at the time was not such 
liS to permit, it. Now. those conditions have ~u  changed; the condition 
of the money market is easy; there is money lying idle in different places, 
and the Gm'ernment. can very easily raise the mone;" required to buy up 
t.hese lines. Govel'llmenjl can go in for a loan, and, as His Excellency the-
Viceroy himself pointed out in his speech in Simla last year, the credit 
of India stands very high. As such ·the Government ought to be I\ble to 
raise the money either bv means of a loan or. bv 1m" other means which 
it is not my d;lt,Y to poi~ . out here today; it is' for 'the Finance Member' 
to find the means. T ron l~' submit, Sir, that the consensus of opinion 
in the country has steadily bef'1l that these railways should become the 
property of l~e St.ate. We know for a fHct that these companies have· 
been making YerJ- handsome and fat profits. In those days. I remember, 
the dividend ranged from 16 \0 19. If only the Government could acquire· 
these railways the deficit which they are having in the Railway Budget 
,lould be avoided. l ~ should not the Government. eal'll those profits 
instead of leaving it. to the companies to declare fat tlividends? As. 
regards the Tirhoot Railway and the Lucknow-Bareill!r Railway, which 
are it sort of appendage to the Bengal and Xorth-Western Railway and 
the Rohilkund and Kumaon Railway, I think the time has come' when 
the Government, should take up the management of these two lines if they 
are not at present prepared to take oyer that big job. I do not think that 
it can lie in the mouth of the Government at present to say that· they 
have no money. "Ye find that it has not. been n deficit budget of the 
Government of T ndia ... __ . 

An Honourable Member: We do not know yet. 

Mr. Muhammad Azhar Ali: I nm talking about III st. yea!'. I do not 
kllow about this ~ ear, but I am speaking about. last year's budget. Rnd it 
wus not II deficit, budget, and as the credit of the Government stands velT 
high, 1 see no reason ,,' ~' Government should not t.ake up these lines. 
If we do so, we cuu give more emplo:vment to our unemployed. T, therefore-
urge t·hat, the time hl.'ls come when the Government should take up these: 
t.wo lines. Sir, I move. 

Kr. President (The Honourable Sir Abdur Rahim): Resolution moved: 

"That this Assemblv recommends to the GO"ernor General in Council that 
immediatE' and ne('essary steps he taken to take over thE' ('ontrol of the Bengal and' 
North Western Hailway and the Madras and ou~ ern Mahratta Railway from' 
the present lessees ane! further not to extend th<! contracts which expirE' in the year 
1937." 

Kr. B. B. Varma (Muzaffarpur cum Champaran: Non-Muhammadan): 
Sit·, in rising to support the Resolution just moved by my Honourable 
friend, Mr. Azhar Ali, for terminating the contract of lense with the Bengal 
and North-'Vestem Railway, the Rohiltnmd and Kumaon Railway and the 
Madras and Southern Mahratta Railway, I wish to emphasize the inten-
sity of the public feeling on this question in my on i uen ~' which is. 
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soleI v served by the Bengal and North-Western R»ilway. Indeed, Sir, 
the public feeling in my constituency is shared hy the whole province of 
Bihar and Orissa and thp Legislative Council of that province as also that 
.of the United Provinces have emphatically expressed the public view point. 
This House, Sir. should give me credit for a great deal of personal know-
ledge of the ways of management of this Railway Company, because I 

. cannot get in or get out of my home without enjoying t,he o pi ali ~· of 
this Railway_ In the land of proverbial hospitality, it is very irksome to 
find an institution which takes pride in fleecing its guests and that. ioo 
mercilessly and without any comp.unction. I lU'ed s(!arcely reeall that 
the policy of State management of railways hilS long heen accepted by 
the Gm-ernment of India following upon t.he report of the Ac\Y0rth Com-
mittee which was appointed by t.he Government of India _ in response to 
insistent public opinion in 1921. The Committee, it will he rememhered, 
recommended by a majority the policy of Stoate management. and, in 
February, 1923, and, later on, on the 20th September, 1924, the Legisla-
t,h-e Assembly by Resolutions endorsed that,policy which has been demand-
ed by public opinion for quite a long time. In pursuance of this decision, 
the Government took over the management of the East Indian Railway 
und the Great Indian Peninsula Railway, and, on general admission, the 
,change has been for the better. Now, in regard to no railway system. has 
the demand for Smte management been more insistent tihan in respect of 
the Bengal and North-Western Railway and the Rohilkund and Kumaon 
Railway whose management, in spite of tardy improvements effected during 
1"ecent years, continues to be the despair of the travelling and commercial. 
public. On grounds of public policy, Company management of railways by 
foreign concerns who carry away large profits outside the country and who 
pay little or no heed to public convenience has long been regarded as a 
public scand-al. The contract with the Bengal and North-'Vestern Railway 
and the Rohilkund and Kumaon Railway should have expired on the 31st 
December, 1932. The Government appointed a committee in 1931 to 
consider what action should be taken when the cont·ract expired, and the 
(jommittee, after taking note of the strong JlIlblic opini·.:m on the: subject 
of the management of the Bengal and North-Western Railway as evidenced 
by Resolutions adopted by the Bihar and the Unit.ed Provinces Legislative 
COl1Dcils in fayour of termination of tfbe contract, recommended the 
renewal of the option because of the very practical difficulty pointed out 
by dle then Finance Member that, in the then prevailing conditions, it 
was impossible to raise nearly £12 millions required to purchase the 
Railways without straining India's credit and affecting Government's 
-expenditure in other necessary directions. The option will he !>xpiring some 
time in 1937, and the question to consider is, whether the neoessary 
.amount of money can now be raised: and whether the taking over of the 
railways by the State will be financially profitable. Itl is clear that money 
·nt present, in view of the prevailing depression, is cheap and can be easily 
subscribed if the Government were to float a loan for the purpose. I am 
perfectly certain that £12 millions could be raised in .India itself at rates 

.cheaper than would have been the case in 1932, specially because it is well 
known that the Bengal and North-Western and Rohilkund and Kumaon 
Railways are both highly remunerative lines. That these lines are remu-
nerative was admitted by the Government in reply to a question in t.he 
Assembly as far back as 10th September, 1931. Mr. Parsons then stated 
in reply to my friend, Seth Haji Abdulla Haroon's question that the 
-company had paid dividend to its share-holders as follows: 1922-23-11 
per cent; 1~ 4 1  per cent; 1924-25-14 per cent; 1925-26-16 per cent; 
1926-27-18 per cent; 1 7 ~1  per cent; and 1928-29-19 per cent. In 
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addit.ion to paying the aboW) dividends, the company's reserves had 
been increased from £l,AOO,OOO to £3,150,000 actuallv in excess of its 
ordinary capit.al which is only £3,000,000. There is no reason to suppose 
t.hat the financial position of t.he cOn1I,any has deteril)ratecl since then. It 
is t.hus obvious that financiall." it would be a paying proposition to take 
·over these two railways. Even if we borrow £12 millions at 4 to 6 per 
.cent, t.here will still be a surplus left as the Bengal and North-Western 
Raihvay paid a dividend on nnaverage of 16 per cent. Even assuming 
.t·hat establishment charges will increase 8S a result of State management. 
there would still be a margin left to cover the interest payable on the 
capital borrowed. But even if it were not so, I would still urge that the 
higher interest of the country demands that even at a sacrifice the manage-
ment of the railways should be t-aken over by the State immediately. T ~ 
purpose of the Government is to provide safe and comfortable transport. 
amenities to the people. How can any Government claim to be called 
:a civilised Government which allows its citizens to be conveyed in trucks 
or wagons herded like cattle. Even if the Government. were to lose some 
money over it, I ask, Sir. is it not worth while in the name of humanit.y? 
Sir, if you were to tour t.he area crossed by this railway in the rainy 
season, you would be st.ruck by the heavy damage caused to the crops 
of the poor tenantry of the area through r..~  this ail ~  ~·a er e . 
The tracks have hardly any openings for the rain wat-er to disappear and 
the result is t.hat the crops rot. People in their de!'!peration hwe been 
drh'en to the crime of line cut.ting and have paid the penalty whiflh the 
-Government--patl'on of this company as the;v are-are ever on the look 
out to impose. If the administration of the Railwa.'· were not so entirely 
soulless and mercena!"?, t.he losses. of the many poor tenantry in my part 
-of t.he countrv would be easilv avoided. As it is, the onlv concern of the 
administ!"!ltioIi at the moment is to pay as little to its empl~ ee.  as possible 
and declare as high a dividend as imaginable. No wonder, the people \"jth 

-one voice have demanded the nationalisstion at t·he first op]>ortunity. 
I hope the Governmenl. will frankly take t.his House into confidence and 

tell us what they propose and what agreement ha"e the;v been able to reach. 
I can assure the Government that the country is not in n. mood to listen 
to any excuses this time and t.hev will be well advised not to resist. t1te 
prope~ demand any longer. 'fhis 'House has been urging nationalisation 
·of railways ever since 1922, and, I am certain, that the House will re-
-endorse the opinion of its predecessor in no uncertain lincs tods? 

It is time the Government took notice of t.he great volume of public 
·discontent that exists on the subject of the management of this company 
and paid some heed to the universal protest 'lgainst the intolerable hard-
~ ip  and inconveniences sufiered by the travelling public on these lines. 
It is nothing short of a scandal that even today, as admitted by the Govern-
ment last year in reply to some of my questions, there should be no 
latrines in third class compartments on 1IDe trains of this wonderful Rail-
way system. Even today, lighting arrangements, sitting accommodation, 
wani of punctuality and want of proper court.esy . t.o the passe!lgers con-
tinue to be beyond human endurance. The conditIOns of serVIce for the 
employees on the railway .a~e hopelessly un a i a ~r , and you cannot 
expect either efficient admml ira lO~ or proper attentIon to. the needs an.d 
requirements of the ra elli~  publIc as l~n  as, you on ~nue to recrUIt 
ill-paid men who find it a Job to eke out a mIserable exIstence on the 
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pitt6nce that e~  recein:. I cannot fQrget the WQrry to which the Local 
Government 'Of m~' prQvince was subject in its anxiety tQ secure sufficient 
number 'Of wagQns 'On the Bengal and North·West.ern nil\\"a~' to convey 
distress sugarcane frQm the earthquake affected areas in NQrth Bihltr in 
the dark days fQllQwing uPQn the disastrQus eHrthquake. . nl~· recently,. 
the Health Department. 'Of the GQvernment 'Of Bihar :md Orissa re}lUlted 
after due enquiry that the fQod supplied on the railway platfQnllS on the 
Bengal and NQrth·\Vestern Railway WitS nQt fit fQr hmnun consumption,. 
because of the adulteration of the ingredients composing them. If I mu~' 
nnticipate an object.ion, Sir, I would lil,e to add one word'. It may he· 
urged that the Railway Budget is likely tQ be a deficit Budget und so· 
i .. is nQt the 'proper time to take 'Over anQther railway. I would st"Qngly 
urge that ns a ver;v good reason why the Bengal and Xorth.\Yestern Rnil. 
way should be immediately taken 'Over. Whatever deficit, other ai n ~· . 
might be expecting, this much is certain that. this ail a~' will rUIl at a 
profit and u good deal of profit.. ..... 

JIr. President (The Honourabl(1 Sir Abdur Hahim): I must ask the 
HQnourllble Member to discontinue his speech now and resume his speech' 
on the. lwxt ResQlution da.,·, for there is a motion for adjournment nQw. . 

;\IOTIOX Ol~ ADJOrnXl\lEX,T. 

EXTEa. ... IlENT ORDERS OX CERTAIN IXDIAX SHOPOWNERS AND TRADESMEN IN· 
IRAQ. 

JIr. Akhil Ohandra Datta (ChittagQng and Hajshahi DivisiQns: Kon· 
Muhammadan Rural): ~Ir. President, I move that the Assembly do no\\-
adjQurn. 

Sir, I hnve taken the li er ~· 'Of mQving the udjQUnmlent 'Of the business-
4. today ill 'Order tQ bring to the nQtice of the GQvernment certain 

P.M. grievanees of the Indians resident in Iraq. I may assure my 
HQnQurable friend. the FQreign Secretary, that I have been infQrmed that 
the grievances of the Indians in Iraq are real and nQt imaginary, as I believe· 
he said they were imaginary and that I was ill·informed. 

Sir Aubrey Iletcalfe (Foreign Secretary): Sir, 1 have not slIid an~·  hing 
'Of that SQrt yet. 

Ilr. Presi4ent (The HQnQurable Sir Abdur Rahim): The HonQurable 
Member must speak up. 

Ilr. Akhil Ohandra Datta: Sir, I have got R CQld and cannQt speak up. 

Sir u r~  Iletcalfe: Sir, I merel~' interjected that I have not said that 
the grievances were imaginary. 

JIr . .A.khil Ohaadra Datta: I am glad tQ heRr that, but I am assured that. 
it had been said bv the Foreign Secretary that I am ill·infQrmed. I remem-
ber the word used by him. 

Honourable Xembers: Louder, please. We cannot hear yQU. 
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Kr. Akhil Ohandra Batta.: I am glad that my friend says that he has 
not said anything of that sort yet, but I should be very hwppy to know that 
I am ill·informed. Sir, I am not so perverse as to delight in telling people 
that the Indians in Iraq have grievances, although in point of fact they 
have none. I should be very happy to know that they have no grievances. 
Now, Sir, my story is a very simple one. The whole thing lies in a nut-
shell. In a certain communication made by Indians in IrIWf'"addressed to 
our poet, Rabindra Nath Tagore, Indians in Iraq have comPlained that 
externment orders are being passed hy the Iraq Govermbent upOn Indians 
without any rhyme or reason, and their grievance is that these e~en  
orders are passed with a view to gradually expelling Indians from Iraq; and 
ill support of their apprehensions they say that there actually is legislation 
on the anvil under which Indu.ns and other foreigners will not be allowed 
to engage in any kind of b '. ss. Sir, that is the whole story. It is 
not a case of preventing or ring in future the admission of Indians to 
Iraq. The grievance is that t .. Indians, though they have been resident 
in Iraq for a long time, doing .1 ess there and investing their money there 
and have now got vested inte."n that country, are now being asked to 
quit the country in a short . e. Sir, it is well-known how most of the 
Indians went to Iraq. As a ma.tter of fact I am told, I hope my information 
iE correct, that.most of these Indians were sent to Iraq by the Indian Govern-
ment during the war, and that at the end of the period of occ1Ipation, these 
Indians got settled there because. there was a 10Qg in ~al and other people 
went there mostly as merchants, traders and so 0" and that there is now a 
large Indian community in Iraq. If that in~orm~,i  cor.rect, namely, 
that externment orders have been passed WIthout any ·'Particular reason, 
no reason other than that they are Indians, and if it is true also that legisla-
tion is impending under which the Indians will have to leave Iraq, then 
the position is very unsatisfactory; as a matter of fact in one of the local 
papers in that country it has recently been said: "good-bye to you, 
foreigners". If all that is true, it is a case of great hardship, and I bring 
it to the notice of the Government. If the information is true, it is only 
fair and proper that their interests should be protected. And who will 
protect their interests and safeguard their position except the Government 
of India? Sir, that is all I have got to say. I ~uld not like to take up 
the time of the House any !onger. r' 

JIr. President (The Honourable Sir Abdur Hahim): Motion moved: 
"That the Assembly do now adjourn." 

Sir Aubrey Metcalfe: Sir, I think it will be conductve to the convenience 
of this House and also perhaps to the peace of mind of some of my Honour-
able friends opposite if I intervene at thia early stage of the debate in order 
to correct a number of misapprehensions as to facts and also to explain the 
attitude of the Government of India towards this question. Sir, I gather 
that my Honourable friend who moved this motion depends for his facts 
mainly upon notices in the press and upon omp~ain  received from various 
individuals resident in Iraq. The . o e~nmen~ of India, as soon as they 
heard any complaints on ~e ~ e  mmedla el~ took steps to obtain 
accurate information from HIS Majesty s representatIve at Baghdad. I will 
now state to the House what the facts r.re which they have elicited. In 
the first place, I may say, as regards the alleged externment orders, that 
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we made in uirie . a~d were informed on the 16th December of last year that 
no Indians were at that time under final notice to leave Baghdad or to leave 
Iraq, but that the question of the renewal of permits which are necessary 
to reside in Iraq had arisen from.time to time under the provisions of the 
Iraq Residents Law which was enacted in 1923 and has been in force ever 
since. This law is applicable not to Indians al.one but to all foreigners 
and is applied·_. irrespective of any question of nationality. It appears that 
some of the Indian residents had not complied with some of the provisions 
of the law, and that action was accordingly in contemplation against them 
in order to see that they did so comply. However, His Majesty's repre-
sentatives, both consular and diplomatic, immediately took what steps they 
could to protect those residents who had perhaps wittingly or unwittingly 
failed to comply with those regulations, with the result that, so far, no 
externment orders have actually taken effect against any Indian resident. 
I have heard no more, although I have inquired more than once whether 
there has been any further development. I trust, I have made it clear 
that any action hitherto taken by the Government of Iraq regarding the 
residence of Indians in Iraq has been taken entirely under the Residents 
Law of 1923, which is being consistently enforced ever since and which has 
no connection what.ever with the law to which the Honourable Member 
referred and which is now before the Iraq Parliament for R somewhat 
different purpose. I will now proceed to explain exactly what that law is in 
so far as we have information about it. Early in November, 1935, it was 
announced in the speech from t.he Throne that a Bill would be introduced 
during the next session in the Iraq Parliament entitled .. a law for the 
restriction of trades to Iraqis". The Bill as originally drafted prohibited 
absolutely all non-Iraqis from practising a very large number of trades 
and crafts. But it is understood that during the passage of the Bill through 
the Lower House-it is now, I may say before the Upper House or the 
Senate-during the passage of the Bill through Parliament it either has 
been or it will be amended in such a way as to remove that absolute prohi-
hition and to substitute for it a 'Provision by which the Iraqi Government 
will have power to issue regulations from- time to time restricting the 
practice of certain callings to Iraqi nationals. You will see, Sir, that there 
will be no absolute prohibition at all and it will merely empower the IraqI 
Government to issue regulations as they may think fit. It is also understood 
that the Iraqi Government intend to use this power in a reasonable manner 
and in the first place, at any rate, only to reserve for Iraqis certain unskilled 
callings such as that of porters and watehmen. The Bill has, however, 
not yet become law. It is stiU in the course of passage through Parliament 
and it is, therefore, impossible for me or anybody else at. present to state 
the exact form in which it will emerge or the exact effect of it. I submit. 
therefore. that it would be extremely premature and inequiteble at 'Present 
to over-emphasize Our criticism of that Bill. So much for the facts. 

I will now turn to meet the criticism implied in this motion that the 
Government of India have not been perhaps sufficiently energetic in defend-
ing the interests of Indians in Iraq. As I have already pointed out the 
Government of .India. have. ro~ the first ~ain ained the very ~~ e  
possible ou~  WIth ~I  MaJesty s RepresentatIve. over this matter. They 
have kept hIm fuUy mformed of the state of IndIan public opiniOn during 
these developments and they have also associated themselves with any 
representations which His Majesty's Representative has been able to make 
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to the Iraqi Government on the subject. To hav 40re ·~o~ r I 
submit, Si!, hav:e been i~proper and extremely un, . I ·4ave seen it 
Buggested In varIOUS questIOns and so forth which have been put in this 
House and which it will be my duty to answer later that the Government 
of India should already consider and possibly threaten retaliatory action. 
I feel quite sure that everybody will agree that that would be and that 
would have been an extremely unwise step. There is, I need hardly say, 
such a thing as public opinion in Iraq as there is in India and threats 
and coercion might very easily have made it f-lll' more difficult for the 
Iraqi Government to adopt a reasonable attitude as they hope to do towards 
this question. I do not think it is 'possible for me now to give this House 
any further details as to the negotiations which are faking place and will 
be continued as long as any good is anticipated from such negotiations. 
But J hope that it may go some WHy to sntisfy opinion in this.House and 
also among the wider public outside with regard to this question, if r read 
to the House an authoritative message which I have received only today 
from Baghdad on the subject. This is the message: 

"The Iraq Government are fully aware that there is a large llumber of I1'aqis living 
freely in India without restriction as to the manner in which they earn their living 
and there is every reason to believe that Iraqi Government will not take any action 
which would seriously disturb Indians who are now living and working in haq. Many 
of these are skilled r~ men who are contributing to the development of Iraqi 
industries. " 

That, I think, Sir, is quite sufficient to show that the Iraqi Government 
are fully alive to what pUblic opinion feels here and fully alive also to the 
effect upon their own interests which might occur if they were to adopt an 
unreasonable attitude towards this question. I think perhaps I have said 
enough to show to the House that there is no material here even for criti-
cism, far less for censure upon the Government of India, and I, therefore, 
venture to suggest to the Honourable the Mover that he might withdraw 
his motion. 

lIaulana Shaukat Ali (Cities of the United Provinces: Muhammadan 
Urban): Sir, I heartily support my Honourable friend, the Fox:eign e~re
tary, and request the Honourable the Mover to withdraw hIS motIOn. 
Probably more than anybody else in this House, especially among Indians, 
I know Iraq, I have been in touch with the whole Muslim world and 
have kept touch with that part of the country which is the subject of this· 
motion for adjournment today. I had visited Iraq when I was returning 
from attending the Round T8'ble Conference. I have been in correspondence 
about this whole affair. Before I say anything at all on this subject, I 
might just refer to the question of Zanzibar that was debated during the 
last Simla Session when my Honourable friend, Sir GirjQ' Shankar Bajpai, 
a very clever debater that he is, pleaded against a man like me, who 
possesses little brains, but more muscle and brawn. My Honourable friend, 
who possesses all the brains, turned round against me and said: "I do 
not care what happens to the Zanzibarianf> so long as the interests of 
Indians are properly secured". I am afraid, I do not agree with him in 
that respect. I would like this part of the House (Nationalist) to repudiate 
-that suggestion. I want to .remind my Honourable friends that we have 
heen fighting in this country for the liberty of our citizens. We have been 
rooking fighting speeches, we have been writing articles in the. Press and. 
'We 1J.ave been attacking ~ Government and b8'Ve been breakmg up dur 

• 
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hearths and homes all because of our fight for freedom. Now, Sir, Irll.q 
is a small country with barely' 30 lakhs of people. It conilists mo l~ of 
vast tracts of sandy desert. The people there W81lt to be l~  alone lio 
that they might have a peaceful life and build up their country in ~eir 
own way. You want to suggest that Indians, who had gone to Iraq dunng 
the Great War as a part of the mercenary army and fought the uationals 
there and broke up their hearths and homes, should live in that country and 
deprive the Arab inhabitants. What right and justification have you to 
suggest that? If the British Government had brought forward a Resolu-
tion like that-I may be pardoned for using a strong expression- it would 
have been very wicked on their part. But when such a Resolution comes 
from this side of the House (Nationalists) I can only 8a~', it is t:rirninal. 
You complain that ou id~r  come here and exploit us pOOl' lmlians in this 
country; yet at the ~me time, you advocate that Indians should go to 
Iraq and exploit that poor country. What is the justification for such an 
attitude? Iraq till .now ~d been a mandated err or~. 'fhanks to tf-e 
efforts of the late Kmg Felsal who was my honoured nend~1 ~ne  hltn 
and also several of his Ministers and many pu li~ men-they have now 
broken away from the mandate and they a'l'e building up the oun~r  in 
their own way and·; insteaci..,pf extending the hanc;l of friendship and en-
couragement you ~  to red.ttce them to the position of subordinates ~nd 
create difficulties for Them. If the BritiBh Government wanted to expand 
their Empire, they would have, ~n that very plea of prot·ecting Indians, 
taken this part of the country !MBO just as they took South Africa. I may 
mention here that the Boer War was fought, because the Indi8'D.s settled 
there were not· given their full rights. Even after that successful war, you 
find the position of Indians is as bad as before, if not worse. I ~n  to 
tell my friends here that as we have been suffering ourselves as "under-
dogs", we must think of· the sufferings of smll'Her people. There are 
350 millions of people here. Why should we ask this Governinent to 
intercede and why should we censure them? If you are stron«' enough, 
and we ought to be strong enough, then get power in your hands, now 
that the refonns are coming, and nobody in the world will·rttRre to insult 
you. Today Hitler talks big and Mussolini talks big, _ other people 
talk big and they 11'11 insult you. India has got 350 milli<Jns of strong and 
hefty people. Our young men are doing well in cmoket and athletics. 
If they get over their nervousness, they will be a le·. ~ beat any team 
in the world,and I congratulate my friend, the .!~lI ara  '"Kumar of 
Vizianagram on his brilliant display in cricket ~ in H:,yderabad against the 
Australians. He does not bring in silly quartels;li!l.,.his game, but he gets 
the best team work out of his material. I ope~ e -Leader of the Opposi-
tion and the Leaders of the other Parties wiijp combine and get t.he best 
team work in I.ndia, and Ind!a will then be- tible to stand on its own legs 
and carve out Its future. SIr, when we are able to do that, we will, of 
course, lose our friends, the British officials, who, in season and out of 
season, shout that we were incapable and not fit to manage our affairs as 
evidence.d in ~B morning"s deb,!,te a~ou  the ~rm  Committee. They are 
all very mterestmg people; we wIll IDlSS some DIce evening parties and some 
of us may miss -chances of getting new titles. But, I am sure, after a 
week India will be 11'8 well managed as it is being managed today if not 
better. I do not want to learn anything from my Honourable rie~d, the 
Defence Secretary, as to how we should defend our country and if I 
figh\ agaiast him, I think even now, in my' old age, 1 would ~ e him an 
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uncomfortable half hour. Sir, language W8'8 given to give expression to 
our innermost feelings; I am still a man of peace, and. I work for peace 
and reconciliaiton between ~ people of India and between England and 

..-.a.t9', so that, during the next ten years, with the help of this new 
Cdlllliiitrtion, Indian honour and Indian self-respect may be sutisfied. I 
am a Muslim and proud of being one, and you may call me a communalist 
if that means that I am proud of my faith and my culture. But if it 
means that I am flying at the throat of every Hindu, then I am not a 
(Jommunalist. I speak for Iraq not only because it is a Sarred Muslim 
land, but that a small brave nation is working hard to make a destiny for 
itself. My earnest request is that the Honourable the Mover should 
withdraw this Resolution. We should not use British power and prestige 
against the smaller struggling nations, just as we desire for ourselves that 
no outsider has any business to come and rule over us. 

Kr. B. Das (Orissa Division: Non-Muhammadan): Sir, I did not want 
to participate in this motion for aajournment, but when I heard my 
e.teemed friend, the Big Brother, I felt somehow that there is a confusion' 
of purpose i. this motion. India does not want to encroach upon thel 
rights and libartills of any citizen in any part of the world, not to say 1m] 
Asiatic country,:"-or in a mandated territory which might be under British 
~on rol. What we Indians are afraid of is that under British control we. 
have lost, bit by bit, our rights of citizenship in the various dominions.;: 
and when it comes to a mandated territory, in spite of all the political an~  
diplomatic language that my Honourable friend, Sir Aubrey Me al~.  
is kind enough to introduce. . . . . 

Sir Aubrey )[etcal,fe: Sir, may I intervene for If moment? The Honour-
able Member apparently refers to Iraq as a mandated territory. It is 
nothing of the sort, and a statement of that kind made on the floor of 
this House is calculated to give the gravest offence to a foreign country. 

4fKr. B. Das: Is it a foreign country or a mandated territory? 

Mr. President (The Honourable Sir Abdur Rahim): It is no longer a 
mandated territory. That is what the Honourable Member says. 

Kr. B. Das: That was my impression. But If that is so, 1 l'ongratulate 
Iraq on getting out of the clutches of the British. The purpose of the 
Honourable the Mover of this motion is this, that, when we ar.e envisag-
ing new life and new rights of citizenship that are envisaged in the so-
naIled new reforms that will come sooner o~ later, we want equal rights 
of citizenship with any British subj!3ct in the Irlrq kingdom. If a British 
subject, if a: cousin of my friend, Sir Aubre,y, can acquire rights of citizen-
ship in Iraq, every Indian should be so entItled, although I want to assure 
my esteemed friend, Maulana Shaukat .:tli, that no Indian likes to en-
croach upon the lives and properties in any Asiatic territory. I may even 
say that I do not want to get property even in Great Britain though my 
esteemed friends like Sir Cow8sji Jehangir and others are buying lip 
property in Englllnd. Perlmps my friend, Sir Homi Mody, is al~o doi?g 
that; so that they can fly awlrY to England when ~re ~re dIfIicult!es 
here. So I do hope, my friend, Maulana Shaukat All, wIll agree WIt? 
the purpose of this motion for adjournment. It is not communal, but It 
is a ceDilUre on the British Government. 
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Kaulana Shaukat. Ali: Oensure them for Oanada, Australia and every 
other part of the world, but leave ~ra  alone. 

1Ir. B. Daa: We know what happened in Kashgarh and. other pla~p 
where Indians did not receive equal treatment. And if this is a J»OIiion 
of censure, it is a censure on the British Government, and I hope, my 
Honourable :Ciriend, Maulana Shaukat Ali, will vote for the motion. 

Kaulana Shaukat Ali: Beat him hm-d and take my big stick. 

lIr. B. D .. :. Sir, I support this motion. 

lIr. Akhil Ohandra Datta: Sir, I think my Honourable friend, the 
Foreign Secretary, has done me a bit of injustice. An adjournment motioIl 
is ordinarily a motion of censure, but, at the same time, it must b"e 
admitted that every motion for adjournment is not a censure motion, ana 
I do not think it can be said that in my speech I uttered one word by 
way of censure of the Government of India. My object, as I said at the 
very beginning, was only to draw the attention of the Government to the 
grievances about which we have received communications from Iraq·. 

Now, Sir, according to the in1lormation of Government, no externment,. 
orders have actually been passed although I have got here a list of the· 
names of Indians upon whom externment orders have been passed. I 
must, however, say that I cannot vouch for the truth of this information. 
I am not in a position to Bay that my information is correct and that 
the information of the Government is wrong. In view of that position, and 
also in view of the fact that we are assured that the proposed law has 
been amended, plrrtially at any rate, and in view of the message which has 
been placed before this House--the message which has been received from 
the Iraq Government-I gladly withdraw this motion, without attempting 
any reply to the observations of Maulana Shaukat Ali, hoping that Il' 
further careful enquiry will be made, and if there are any real grievances, 
the Government will be pleased to see that those grievances are removed. 
Allow me, Sir, to take this opportunity of asking-I am only making a 
suggestion-that now that the· Secretariat is being reorganised, whether 
it is not possible to have an Overseas Department, so that the position of 
Indians overseas may be safeguarded. With these words, I am glad to 
withdraw the motion. 

The motion was, by leave of the Assembly, withdrawn. 

The Assembly then adjourned till Eleven of tbe Olock on Wednesday, 
the 5th February, 1986. 
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